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LOK SABHA

Tuesday, November 22, 1966|Agraha-
yana 1, 1888 (Saka)

The Lok Sabha met at Eleven of the
Cleck.

[Mr, SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS
Co-operative Btores

+

*421. Shri P. R. Chakravert:
Shri H. C. Lingn Reddy:
Dr. P. N. Eban:
Shri M. L. Dwivedi:
Dr. M, M. Das:
Shri 8, C, Samanta:
Shri Subodh Hansda:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the number of big Co-operative
Stores that have come up under Gov-
ernment's scheme to check the rise in
prices after devaluation;

(b) to what extent the growth of
big Stores has revealed malpractices
in the traditional system;

(c) the steps taken to deal with the
manufacturers who have their own
“dummies” as wholesalers or stoc-
kists; and

(d) how far it is a fact that the
practice of fixing list prices well
above the retai] prices has also been
exposed as a device to provide un-
reasonable margins of profit?

The Deputy Minister in the Miniks-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (d). A
statement is laid on the Table of the
House,

2155 (A LS—1,
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STATEMENT

(a) In the wake of devaluation, 19
department stores have come into
being as part of the accelerated pro-
gramme for consumers’ cooperatives.
In addition to these department
stores 46 new wholesale stores have
also been organised.

(b) Malpractices in the existing
distributive  trade, like hoarding of
stocks with a view 4o creating scar-
city, adultrating goods, and charging
prices higher than those fixed etc. are
well-known. The big department
stores which have started functioning
only recently have created an healthy
impact on the distributive trade,

(e) There are generally too many
middlemen  belween the manufac-
turers and the consumer, each re-
taining a share of profit. With a view
1o climinating unnccessary middlemen
the manufacturers of cssential com-
modities as indicated below:

1. Baby Food

2. Edible Oils

3. Vanaspati

4. Matches

5. Electric bulbs

6. Cycle Tyres and Tubes
7. Soaps & Toiletries

#. Drups and Medicines

9, Textiles

10. Paper and Paper Stationery
11. Dry Cells and Batteries
12. Soda Ash

13. Hurricane Lanterns

have been prevailed upon by the
Government to meet the indents of
consumer cooperative stores in full on
priority basis at prices charged by
them at the first point of distribution.

(d) It is a fact that the retail mar-
gin in certain commeodities is
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reasonably high and most retailers
take advanlage of this price difference.

Shri P. R. Chakraverti: How far
the trends of prices following the set-
ting up of the departmental stores
show that there has been an effective
control over inflation?

Shri Shyam Dhar Misra: I have got
here a statement. 1 can read a part
of that which gives thc figures of
July, August, September and October
and the competitive figures in the
open market and the Super Market.
According to that......

Mr. Speaker: Has that not been
placed on the Table of the House?

Shri Shyam Dhar Misra: I can. This
is a long statement.

Mr, Speaker: That may be laid on
the Table and only the conclusion
might be told to him.

Shri Shyam Dhar Misra: I lay this
on the Table. [Placed in Library. See
No. LT-7521/66]. It has had a definite
definite effect and the prices are de-
finitely cheaper ranging from 5 per
oznt to 20 per cent. In the case of
vegetables, it is 20 to 25 per cent
less. In the case of some other com-
modities, il is 4 to 6 per cent less.

Shri P. R Chakraverti: May I know
whether the departmental stores have
been working as a price setter for the
traditional  dealers who have been
getting profits which are not war-
ranted by the normal channel of
trade?

Shri Shyam Dhar Misra: Yes, Sir.
That is what is happening. What is
happening now is thal most of the
markets in Connaught Place and other
areas arc trying lo follow the prices
of Super Market which are generally
cheaper.

Shri H. C. Linga Reddy: These
departmental stores or  cooperative
stores are confined mostly to urban

areas. May I know what steps Gov-
ernment have taken lo open them
in the rural areas so that essential
commoditizs may be 'made available
to the rural population at cheaper
rates?
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Shri Shyam Dhar Misra: This
scheme is essentially for the urban
areas and bigger Lowns. We have a
small scheme of consumer stores in
the rural areas and we are examin-
ing the whole scheme tc intensify this
in rural areas.

Dr. M, M. Das: May I know what
has been the total amount involved
in the setting up of these stores and
what perceniage of this has been
realised by the sale of shares and
whether there is any possibility in the
near fuilure of giving reasonable di-
vidends to the shareholders?

Shri Shyam Dhar Misra: 5S¢ far,
the 1otal amount given to the State
Governments for the super markets
has been of the order of Rs. 1.39
crores, This is both in the form of
share capital and also in the form of
grants and certain subsidies for man-
agement. Half of the amount is to be
returned only after five years and the
balance after another five years. As
regards the profit and whether these
stores will be able to give the divi-
dents, it is too early to say. It is only
for three months that they have beem
working.

=\ Heo ™o &iﬂ ;o gar gAt
warg 7 g 5 2@l G4 ¥ o
sz +ET i d T @19 STRT
F faarodta & 1 W oFWIT 4 IF
17 F71 941 FaT § fF w7 ofram #,
2nAl &1 F, w2l F gETA 1Ay wwe
" 7€ & M AfE gmit mw § wiawa}
FAaT FETEr W ovAT &, 3 el 9z
Zardt @41 ¥ FrngifzsT Ay 3 I
w4t ag grE ¥, arz H a0t frae
foar At & 7

sy e fas : &7 7z Ad
w1 5 7zt 0T 6 =1 Ad § 0 A
&Y e ArETEimar Tl § wTe A @
& I 44 zoTT AmTEfIAT FEIAT
T FT FMA G § | IART FrATA
A7 110 FOT =14 §, AFFT I9R
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AT T4 & 29 I A0 AT AT
STITE AT TEA § AT T a9 FI
Fifrr w7 7 ¥ O 39 TR0 R AT
fhaic =g | g9 deaeg § cArfaa
FHIAA A A+ 31 TET g, faiaraw wigw
# 1 ranr ga1 @k v, T TEes §
M AT FLE FLGE

Shri S, C. Samanta: In part (d) of

. the question, the Government has

admitted that the retai] margin in

certain commodities is unreasonably

high. May 1 know what steps have
Government taken lo miligate it?

Shri Shyam Dhar Misra: As regards
the Super Market, ag I stated, I am
going to lay a statement on the Table
of the House which shows that the
margin charged by the Super Market
is less than that charged by the other
retail dealers, As regards the decrease
.of prices of manufactured items, that
will be a separate question. This is
only regarding distributive trade.

Shri Subodh Hansda: Some of the
manufactured items are given to the
wholesalers on commission basis, 1
would like to know whether these
Co-operative  Stores also sell these
-consumer goods like baby food, etc.,
by giving a part of the commission
to the consumers.

Shrj Shyam Dhar Misra: As a mat-
ter of fact, there is a rebate system
which has just been started from 1st
November by the Super Market and
according 1o that, the member-con-
sumers are given a certain rebate of
one or two per cent on certain items;
it is nol given on all items and to all
]JE'.I'EDI'IS.

st qEmA ;o= o3z g AdY 2 e
FE1AT W TAA A S T HEE 80
afaea / wfaw @1 w7 118 7% gfaa
wizT § fgadt &, 71 aar &4 geFc F
ZaA" TEC FeuT ¥ TIA A A Fy oA
7z ®fan T ¥ fad faarc fmm & 7
afe fear &, A #ar 7
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ot e efaw : gw AT W
wTq & 037 2 THT Z, WA

W AANA WY AT FT F4TE
a8 A\ )

www AW ¢ aF qate dad
qar @ g0 FIT AT AT 77 &
L

ot nEww WA H AW A agA
g7 AT T ¢

wSOW wgwm : qand A1, ag
HATT HAI T TAT 4T BT GEKT FaTd
fzar mar qr, WT9FT qEFAE I AW
9TAT §W ATH A4 AT |

Shri Firodia: May I know whether

the pattern of the Super Market is

the same in all Capitals where they
have been started?

Shri Shyam Dhar Misra: During the
last session I had given the pattern
of the organisation. It iz not the same;
it depends on the size of the cities;
it ranges between cities having popu-
lation from 2 to 5 lakhs, 5 to 10 lakhs
and metropolitan towns, There is also
a small difference on the size of the
Super Market—the ares, etc. Besides
that, there is no difference.

oY WO Q¥ ;WA wrAATy §AY
ST & Farar fa 22047 § F47597 FoE-
fegi w7 fasqrs 20 & gz S
TMEATE & Fa1 T A1 Feaq A7 A rrgfeat
FT TgrYAT Z00, g7 fHAT mer Arandr
& i ¥ gnit, = ary 71T A TaE
faq @1 fqaq aw7 7 7410 & afz
Farr g At T wmr &

st smrR T fas i, 57 o0
faare &1 721 & 1 3z oo fesdt
fafezzd T &, ot 51 wdrr T
gidr, M ommrar Az R fE T
44 gUC Aafeat 1o &1 w2 A
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Fiza % o7 9% 93 dro tHe o
gl g@m ¢, g7 v 2§ A w0
areTgdt fafesw =0 § & I dm
sae fear @mx 0 wfr wfem g
T W &, @ Y W 3o W Ah
AT qFAT E

Super Bazar, New Delhl

+
*422. Shri P, C. Borooah:
Shrl Bhagwat Jha Azad:
Shri S. C. Samanta:
Shri Bubodh Hansda:
Shri M. L. Dwivedi;
Shri Sivamurthi Swamy:

Wlll the Minister of Food, Atrl»elﬂ
, C ity Devel
Gmpmtlnn be pleased t0 state:

(a) whether it is a fact that Super
Bazar, New Delhi has failed in its
objective of holding the prices of
essential commodities like vegetable
ghee, oils, soaps, pulses, cloth, foot-
wear and dry fruits;

(b) if so, how far the prices of
each of these ilems have increased
since 4th June, 1966 (showing both
the comparative prices and percen-
tage rise of each item); and

(c) the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The Super
Bazar, which is an agency for equit-
able distribution cannot neutralise
the rise in prices affected at the level
of producers or manufacturers. It can
only reduce the price-spread attri-
butable to the distributive trade and
this objeclive has been fairly well
achieved.

(b) and (c) A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-7378/66).

Shri P. C. Borooah: Since the prices
of the commodities have increased
considerably even in the supermarket
may know whether the prices of
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easential commodities are still allow-
ed to be fixed by private handlers
who are creating a price rise by
creating some artificial scarcity? If
that is so, may I know why Govern-
ment have not been able effectively
to deal with these hoarders despile
the powers given to them under the
Essential Commodities Act or even
under the DIR?

Shri Shyam Dhar Misra: The process
of most of the essential commodities
have not risen since the functioning
of the supermarket, except in the case
of cloth and soap. I have a statement
here which shows that the prices of
vegetable ghee have gone down; the
prices of oil have gone down; the
prices of pulses in some cases have
gone down. But in the case of dal
and gram the prices have slightly gone
up. It is only in the case of soap and
cloth that the prices have gone up by a
little. We are constantly trying to see
that the prices do not go up but the
manufacturers raise their prices on the
plea that the prices of the raw mate-
rials which are used in the manufac-
ture are getting higher. We are cons-
tantly in negotiation with them, and
we are irying to see that there is no
increase in the prices of the manufac-
tured ilems.

Shri P, C. Borooah: The hon. Minis-
ter has said just now that the prices
of vanaspati ghee have gone down.
But our information ard also the paper
reports show that the prices have in-
creased by about 15 to 20 per cent.
and the prices of grams, pulses and
dals have incrcased by 20 to 25 per
cent. When the supcrbazar system
has failed in regard to these commo-
dities, 'may I know why ihese com-
maodities are not being brought under
the rationing system in Delhi and
other places?

Shri Shyam Dhar Misra: May I say
that the prices of wvegetable ghee
showed a rising trend in August and
September, 1966 as the manufacturers
revised their prices due to higher cost
of indigenous raw materials but as a
result of arrangements made by Gov-
ernment for the import of edible
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oil from abroad, the manu-
faciurers revised the prices
downward from 1st October, 19867
The prices have further been reduced
from lst November, 1966, Loose Dalda
per k.g. is now sold for Rs. 541
which is less than what it was before.

o WTTEA BT WY ¢ T 4 91T
a9 T & fF que arart ¥ 14 A6
St #1 Frwg gafac @ 0f g f*
THd QYT aranT 1 A AL ¢ afew
IMET WA 2TH1 1 T9T T2 F W
FET ATEIT FT G I 32T AT U
mge 3w ¢ fed g™ aiamT §
afamfeai 7 aqmn § & 94%1 gemmaq
#1 n% fafras F1zm g% qma 97 faar
@l ag &SR F1 [ g FT qF7 7
WL E4TA AIgEE AT & Al EHAN
fafras #77 & fqo aom7 & 71 2w
Tz § 7

Shri Shyam Dhar Misra: As I said
earller, it is true that the prices of
soap have gone up recently because
the prices charged by the manufac-
turers, on account of the higher cost
of raw materials, have increased. It
is not a fact that the manufacturers
of soap are not giving the quantities
required for the supar market. They
are giving those gquantities, but
they give them at increased prices,
and even on that there iz a difference
between today’s retail price of soap
in the genera] market and today's
price of soap in the supermarket.
Therefore, the supermarket is only
able to reduce the margin because of
the distributive arrangements but it
cannot reduce the price of the manu-
factured item itself.

Shri 8. C. Samanta: Is it true that
the establishment expenditure for this
superbazar is increasing day by day,
and if so, will the prices of the com-
modities be affected by it?

Shri Shyam Dhar Misra: It is true
that the number of employees is in-
creasing and the administrative cost
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is increasing. But it is equally true
that the turnover is incressing and
therefore, there is no question of any
apprehension on that account,

Shri Subodh Hansda: Are Gov-
ernment aware of the fact that some
of the commodities which are not
manufactured items, such as pulses,
grams, and vegetables are charged a
higher price in the supermarket as
compared it that charged outside the
supermarket?

Shri Shyam Dhar Misra: It is de-
finitely not so, I can give....

Shri Subodh Hansda: If you will
go with me to the bazar, we can see
for ourselves.

The Minister of Food, Agriculiore,
Community Development and Co-ope~
ration (Shri C. Snbramaniam): Then
do not purchase from the Super
Market; purchase from the other
market.

Shri S8hyam Dhar Misra rose—

Mr. Speaker: If it is a statement,
that might be laid on the Table,

sit ®o wto fpddt : wewam wgam,
XN FIT ¥ 9T T FHIST AT AT 8
IHH aeT § 6 wgT 8 s ¥
w7 sfamr gfggfd m fragama
g 7t & 1| @ ag ¢ fr fedeqam
¥ og¥ qT F Fiwq 48 A Ak s0
G o1 | f5r 62 & g€, fRC 67 |lT
mg 7297 &1 A1 32 41T 33 sfava
Frafgmagagid i gy §
Aat g F2a & fr senaw g @i d
aa & goe gamaw aff am G E, @
& anam e g 5 gomewi oA
g 1 #1% fagam ady ¢ 7 ot
TFIT ZTHL T FaAmar ¢ v o #1
KT ~EEF A WIAA 71 TAZ |
@ g WA w541 T e AW §
758 777 A% mdr ¥ A FA F A
T IO G AT Y 1 AT T THIT
T T FUIAT 7 HAT qEEy W wrEr
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AT ATed £ ? AEr AEmA w4 AAY
F?

it warw a% faw @ #, g4 T
madra waw T afis 9w @i Y
fE gw n9q T3 74 T E E 1 & 9% AT
@gat g fw it % For € ag fasg
afr g A i gz Faast e madm
gzer F fom faon g g At @
a1 e F1oEwaT ¥ AATE ® Ay &
FT 721 § | 9 T FY a1
T B GITHTRZ O ZAT, ¥ T

ot Ho ®lo f&dt : ¥ ez &7
Zar Wgar | A7 Az Az A Fa 90
fo S¥sqnma § 9z § faafarai
#Y 7z arq WA g1 0E a9t fF Tag-
o A qTAT & W IA A g7
fraamarrfag o)

W wgaa
gAF

Ammwcfasw ;g # g
ATEZ WA FT IAAT AH 60 §F a1
o1 39 gAY gUT "Tee ¥ a7 58 9@
HT 97 | FFG HT 9T AT 7097 a1
W gIT AFe # 66 T g0 HT WAT ]
ag «t & @ 2T ARQT § | &G AL qw
ATEATT 2T W MY fars o
ot & 1 AfFw & wEgET w AT g
R T A W97 ATHE § FAITES
F1 6538 A7 Wi g A ¥ 63 7R
qr | WA 61 HEA AR # 73 9
gre aEz * 7248 &) A1 qg W
fa:ger wa & e 30 "TAT RH WIT
wEE Hagraraf ) gEIL e Ay 2
¥ ag Fzar 3 fr Gav qrgw Al 4@

ot o w10 fAdY : =l & qme-
®T & AT F ALY Fqemar

oUW MW AT OF FIA F
gf AT gAAT FedT Avar A & gL A
AT AU T awAr §

D UTT AATE TEH
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Dr. L. M. Singhvi: Governmeny
realise that while their intention to
help the consumers to obtain com-
modities at fair prices is a welcome
expression of intent, what actually
happens ig that a solitary, inadequate
and makeshift arrangement of o
super bazar in Delhi does not have
any appreciable impact? 1 would like
the hon, Minister to icll us as to thad
is the policy in this regard, particu-
larly in Delhi, and whether some
measures would be taken to see thaw
this device is enable to have a pro-
per impact on the consumers, economy
in the country as a whole,

Shri Shyam Dhar Misra: The
schemes was started three or four
months ago. Now we are planning to
have about 57 super markets in the
country by the end of March 1867.
In Delhi itself, while we started with
one, now we have three super
markets, the first one in Connaugh®
Place, the second in the INA colony
and the third, Co-ops. again in Con-
mnaught Place, We are planning to
have two or three more one in Karol
Bagh, one in Ramakrishna Puram and,
subject to avallability of space, one
also in Chandni Chowk.

Therefore, we have an ever-expand-
ing programme. Subject to organisa-
tional difficulties and other things, thls
expansion would be there and %
would make an impact.

Shrimati Savitri Nigam: The open-
ing of the super market has had a
very salutary effect on the prices of
al] consumer goods. While I welcome
the programme of opening new super
bazars, I would like to get this pro-
cess expedited by starting some mob-
ile vans which could supply the goods
at the super bazar rater and which
may be conducted by the super bazar
authorities, which could go to the
various areas and disiribute the
things. Has the Minister got any such
plan?

Mr Speaker: She has made some
suggestions; she could give the whole
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scheme which could be utilised by
the Minister; rather the Minister
might approach the hon, Member to
get all the plan.

ot amarer fag : wa wz G0
T 7 Adr #F Fer 41 froaw a0
w7 AT FHTsaTE &7 fear & fasms
2 | Wis /YT AT AT FEAAT E
TH B WY AT WA KT 5@ HhA § |
ST |WIT B WA G AN 98 F@T EAT,
&1 =i & wi awal FV0 A7 7Z0 g0,
@ gaifae snfadr &t s gnir
F71 azi faair

Shri Bhagwat Jha Azad: It is ab-
solutely wrong; they are baseless al-
legations.

it g fag AT A a% sEe
W g W1 AEE TEHITET FArfEer
grdr & ag agi A JE E A wT
FAl w7 afesar ¥ o

T AT A WENE . AF T

g
weaw Wt : w7 AATA sy |

ot ayarw fag ;BT wEA @0
wawE 7g ¢ 1% Tadr goe amsadd &
T4 % A% W AT A el w1 gl
=% & 37 FrE Fraar 74 gar w@its
wa g 79T & fawer w7 wrar § adt
agi &1 GE aw ST @ fEoqadowr
TIEw A4 @I 1 awig nE & omo
FAT GO ATHIT FIAH FY 0% # GO
FIRIT H TAT FIAET 9T TET =T STH
f& mT =% &1 ¢RG4 wE-ATA
& agi W1 ST WIT 9g AT A% WA
@I
Mr. Speaker: It is a suggestion for

action. Shri Varma may now put his
question,
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i Ho |To WAt @ LiFdTT AET
vimw w1 sgar § e &6y wdr §
w7 guty mifeaTiE & Rwdl a1 s4Ar
& o am T &gt &1 aqr wf ow atier
Ayt aaan (Sm¥ oy viAy g1 ar
% zvmmT Ao wavr T o ST T A
# 4T T srAEwTh A

ot maacfew . & F a7 adr
wET i% AT wigw w2 £
&5 w1 (v {weeyma wisdz ¥ (sm
FHT 497 AT Wt § A & fedwe
#1 ot w15 oy wrfer ¥ owd e
w1 &1 AFTET g gm0 & (6 wgdw
W1 § | gEd qiw #9 ug wET (E =T
yEAT A A F AR AT F, AR
FTRLRT § T ¥ I 0T | gHw b Ay
W owa wa wF s grfaw wv
Aifwd |

(a) whether it is a fact that aboui
80 per cent. of the trunk route trafie
of the I.A.C. is on the expense account
and that business travel accounts
only for small earnings to offset the
needs of the LAC.;

(b) whether 1.LA.C. have asked for
any subsidy in this regard; and

(c) it so, the amount asked for and
Government's decision in the matter?

The Minister of State in the Minis-
try of Transport and Aviation (She*
€. M. Poonacha): (a) Indian Airlines
Corporation have no means of asses-



563 Oral Answers
sing the percentage ot trunk route
traffic on the expense account. How-
ever, besides the business expense ac-
count travel, there is also tourist
«traffic on interline tickets moving on
ithe trunk routes.

(by No, Sir.

te) Does not arise.

Shri 5. C. Samanta;: May I know
‘whether the income of the IAC has
been affected by the go-slow process
resorted to by the IAC employees,
especially the pilots?

shri C. M. Poonacha: This question
does not precisely arise out of this
question. However, there has been
some effect on the revenues of the
IAC because of cerlain methods ad-
opted by its employees.

Shri §. C, Samanta: Is it true that
the commission given to the travel
agents is very high and it is becom-
ing higher and higher, and if so, whe-
ther there is any proposal to discon-
tinue it and keep this work in the
‘office of the IAC itself?

Shri C. M. Poonacha: The commis-
sion that is payable to the various
‘booking agents is not very high. There
is no proposal to dispense with this
arrangement at the moment.

Shri Subodh Hansda: Is it a fact
that in some of the services like the
Dakota services which are operated
on short routes, the IAC is losing on
all the short routes and, if so, do the
Government propose to change the
gervices on all those short routes to
some other services?

Shrj C. M. Poonacha: It is a fact
that on the short routes, less intensity
routes, we are losing, the reasons be-
ing that we are still operating the

DC-3 type aircraft which is very
expensive, its operational Tun-
ning expenses are quite high.

There is a proposal with IAC to re-
place the piston-engined DC-3 air-
craft by the jet type aircraft, The
matter is under active consideration.
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s wo wto fy@AY : T waAT
ngiza 7 Faam fx veasy nardz &
ey H TAF O g0 s A1 #1E
atrar 787 & 1 & wrAAT wgAn g (%
tatsas owigz 97 Wiz gfvez wa9z
7T g& 1Fad stowe wfar Zdr g
s st mer a7 A% {5 nEeA
TAETIZ 97 IAAATE )

Shri C M. Poonacha: This may be
of sume academic interest. Expense
account passengers are those who do
not directly pay thems:lves but
whose expenses are borne by the
authority concerned for whom they
work. An assessment was mude by the
National Council of Applied Economie
Research sometime back. It was found
that about 39.8 per cent of travellers
iravel on expense acconnt. The rest
pay directly. They may be business
people, tourists, students and profes-
sionals. This is the result of a very
limited enquiry made by this institu-
tion. We do not have any other in-
formation.

=t qo mre fp@@Y T Fwr wwa
TR 97 | 777 weT 98 97 {% ;rfe wo
#Vo & WA 19z q7 Fawd W1 T ¥ E,
zhrez A1 & F77 § a8 faaw wiome &
w17 & fgma 7 1 e omafes
mEEamAdagire wrg ) o
#femra Qe wIE |
Shri C. M. Poonacha: About 13 per

cent of tourist class and 12 per cent
of officers class.

Shri Bhagwat Jha Azad: Is it not
a fact that in spite of the tight posi-
tion of the IAC, the revenue of JIAC
can be increased by rationalising the
booking position? A large number of
foreign tourists have got a very bad
opinion of TAC compared to Air India
because though the scals are awvaila-
ble booking is not done. The practice
of businessmen booking a large num-
ber of seats and cancelling them at
the last moment is largely prevalent
in TIAC. Can you remove that and im=
prove the finaneial position of LAC?
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Shri C. M, Poonacha: The attempt
is top improve the position as far as
possible. We are making every effort
to see that IAC do carry the maxi-
mum number of passengers on each
of its services. The present load fac-
tor itself is quite high, On certain
routes it is as high as 85 per cent.
With the load limitations, that is the
maximum we can carry. There are
certain practical difficulties in our
way bhoth by way of limiled fleet
position and the type of aircraft we
are operating at present. These would
he remedied as soon as clearance is
given to the pew jet type of aircraft.

Shri P. C. Borooah: May I know
whether the high cost ol [AC flights
is attributable to the use of of age-
old and absolute aireraft and if so,
what is the plan in the Fourth Plan
for improving the aircraft or re-
placing these out-dated aircraft which
are very costly o operate?

Shri C. M, Poonacha: I have ans-
wered. Our proposal is to replace the
Dakotas with jet type aircraft.

Dr. M. M. Das: During the last few
years, the relationship between IAC
and its employees has not been hap-
py and there is always some trouble
and some grievance, artificial or im-
aginary whiech the employees have
against the management. This is to
a large extent responsible for the un-
happy financial condition of the or-
ganisation. What is the plan of Gov-
-ernment to see that the relationship
is improved?

Shri C. M. Poonacha: That is the
object that the management has in
view—to have the very best rela-
tionship with the employees. IAC is a
very big employer employing about
7 to 8 thousand people of all cate-
gories. Here and there we do have
certain difficulties which are being
resolved from time to time, Generally
speaking, it is not as bad as what is
made out.

sty femd: w7 fie T
Fag &t zavé sizr AA1% w0 g 3 IEF
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T & waraw & A w518 towrga wré
#tx & 7w g7 A WOT W T R W
atz g8 AR Fr imwzA mEd @ A
FIAAT w1gET § 1% wavan & a@dawdr
H1 mie Te Hie & gxriymifeai w1
oF g wEE A E 7w § oA
IET FT gAT AT L AT K oW
FTAAET F1 o1 T E 7

The Minister of Transport, Avia-
tion, Shipping and Tourlsm (Shri
Sanjiva Reddy): Sir, till now we
have not received any specific com-
plaint about this. But the second
part is very relevant. I have also pro-
mised on the floor of the House that
1 shall consider this, that the Sec-
retary of the Department ghould not
be Chairman of the Corporation, In a
few days time we are taking a deci-
sion and, perhaps, before the Parlla-
ment adjourns it will be decided.

oft furstfor forsy : 71 g 7Y R f
urfe To Yo F1 FRIWTA ATEF 97
AE waTaT War §, a0 Ay 9
IFTHT W1 § F FTT A AR w2
grar & 7 oo ¥ fr glar W
s wTe AR R (F gERr ag
arfed agt & 7t &% @ ¥z faar e
2 fe ang aff @ s fx Fmg FHr
et AT & 1 WY 1A H 17 S
wt #% g w1 ag framr qr
f 21 & 197 18 sg @l T gt
Y &fea F7 fagr o 6 w7 A
a2 & ga affeefs ® gy #75
% fan =mvxry w2 wEE &7 A
27

Shri C. M. Poonacha: There are
certain difficulties which are normal-

ly not quite appreciated. The
difficulties are the load factor,
the freight may be more

which might restrict that is to say
the committed freight may be more
during certain flights—the passengers’
take-in, the fuel element is also a
factor and on the routes which touch



4567 Oral Answers
ever so many points each point has a
certain number of reservations. Sup
posing a plane operates from here to
Calcutly win Lucknow, Patna and
Allahabad, for each station they have
got to keep o certain number. —We
cannot fill up ihe whole planc from
here with  direct passengers to Cal
cutta denying  opportunities {o pas-
sengers al inlermediate stations, There
are so many other difficullies. Subject
to these things the best effort is made
to take as many passengers as pos-
qible in al] sectors because that is
our bread and butter.

Shri Sinhasan Singh: Last year due
to the war with Pakistan many route
services of IAC were suspended. May
I know whether the Government has
agreed to restart them including the
Gorakhpur service?

Shri C. M. Poonacha: The matter
is still under consideration. The
direct flights connecting various cities
in Pakistan have not yet been resum-
ed but over-flights over India as well
as Pakistan by our scheduled services
have been permitted and we are now
doint it (Interruptions).

Shri Sanjiva Reddy: I have under-
stood the hon. Member. He is asking
about flights suspended in India I
know, to some places the services
were suspended. When we can secure
the necessary planes we hope, in the
near future, we will be able to start
them.

Shri Sinhasan Singh: “In the near
future” means?

Shri Surendranath Dwivedy:
for the next elections.

Wait

Shri 8§ M. Banerjee: May I know
whether it is a fact that IAC was to
purchase Avro-748 from the Defence
Ministry, planes manufactured in
Kanpur, for which orders were also
placed; if so, the total number of air-
craft they need and whether any of
those aircraft has been completed by
the Defence Ministry? If they have
not completed, may ] know the rea-
sons for that?
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Shri C. M. Poonacha: Th: proposal
to buy about 15 Avro from HAL,
Kanpur has been decided but the
availabilily is not made clear. ‘Tl
first aircraft which was promiscd to
be delivered by the end of this year
is not likely to be delivered {il' per-
haps sometimge in March. So, there
is some difficulty about the delivery
pesition, so far as HAL is concerned
As for buying Avrn from HAL for
IAC, we have come to a decision thal
we might go in for about 15 Avros for
Dakota replacement.

Shri P. Venkatasubbaiah: Muy 1
knuow whether Government propose
to start a commercial air service to
Tirapati, which is an all-India pilgrim
centre, and whether there is a pro-
posal before the Devasthan to con-
struct an airstrip there?

Shri C. M. Poonacha: That question
wiil be kept in view. If the traffic
justifies and the aireraft position im-
proves, we might consider such a
step.

Shrimati Savitrl Nigam: I wou'd
like to know whether the hon, Minis-
ter is aware that because of the de-
lays, which are now becoming a mnor-
mal routine, many of the IAC pas-
sengers have to miss the connecting
planes and have to undergo great
inconvenience. Is the Minister taking
sor.e steps to eliminate these delays
2nd also to look after those passengers
who miss the connecting flights, in
the same manner as it is being done
in the international lines.

shri C. M. Poonacha: As I mention-
od earlier, we are working with a
vmy tight fleet position. Therefore,
certain unavoidable delays are taking
place in connecting services. That
woua'd be remedied as soon as we Te-
ceive the new aircraft, which we are
expecting very soon.

Consumers’ Price Resistance Move-
ment

+424, Shri Shree Narayan Das: will
tlc Minister of Food, Agriculture,
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Com ';r Develop and Co-
opcration be pleased to state:

(a) whether any assessment has
been made as to the extent the con-
sumers’ price resistance movement
has been progressively spreading in
the country;

(b) whether Government have in
any way encouraged the movement;

(e) if s0, the manner snd extent of
doing so: and

(d) whether this movement has
been able to check the rise in prices
to any extent?

The Deputy Minister in the Minis-
try ot Food, Agriculture, Community
Development and Cooperation (Shri
Bh¥am Dhar Misra): (a) No, Sir.

(k) Yes, Sir.

(¢) The Government of India have
suggested to the State Governments
thut wherever genuine price resis-
tance movement or other consumer
muvement springs up, the spirit
unierlying the movement should be
taken advantage of for enthusing,
revitalising and strengthening the
connerative consumer movement in
the country.

(1) Sinte no countrywide assess-
ment of the impact of the movement
has been made, it is not possible to
mnake any categorical reply.

Nevertheless, in De'hl the move-
mert has proved useful.

Ehri Shree Narayan Das: The hon.
Minister has answered in the negative
to part (a) of the question. In view
of the fact that Government is taking
interest and is also encouraging the
movement, may I know whether any
effort will be made by the Govern-
ment to make an assessment of  the
impact of the movement?

Shrl Shyam Dhar Misra: Part (a) of
the question was whether any assess-
ment has been made for the country
ac a whole and T said “No. Sir”. But
in answer to part (d) of the question
1 have suid that it has made a limited
jmpo ! in certain areas in Delhi,
At this stage, T would like to say that
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it is ® non-official organisation trying
to create awareness among the con-
sumers that its success depends on or-
ganisation and various other factors.
not dependent on  the Government.
To the extent any help is nccessary,
Government will certain'y give that
nelp.

Shri Shree Narayan Das: In view of
the tact that the manufacturcrs and
dealers have wvery good organisation
throughout the country and thereby
they confrnl the prices, I would like
to know whether the Government will
encourage the formation of such er-
ganisations in various parts of the
country with a view to checking the
rise in prices, which is done by the
organised associations of manufae-
turers and dealers?

Shri Shyam Dhar Misra: Govern-
ment is trying to encourage this move-
meni, As a matter of fact, we have
requested the State Governments that
they should also encourage this
movement in every possible way.

st wwkw feng Fergredt < worr o
1 g8 w1 § 5 gewafz w1 S
&1 WA TH qHY ST A7 R 1 q
f& fema € waw §21 @ HE |

AT @ W7 TEE AT qF AW AT 7

aft gi, a1 #4T ATHIT TAT FEWA

w4t s g w1Eea £ SRmET 9%

ang fem w0 s fema Y derae

w1 3fem gor I8 fie I8 W gAA

Goe HE F ast oo ?

=it mw wx forw 77 qaie d=w
A & ma &1 7T & qreAw oHl
Al § 1 IR AT anTE I .9
¥ gAY aeoged g7 ¥R

&t oy fog fegrt: o= @)
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Shrimati Renuka Ray: In reply to
part (b) of the question, the Minis-
ter has said that the Government is
helping this price resistance move-
ment. I would like to know, apart
from verbal sympathy, where certain
women's organisations and  others
have approached Government for
help, what kind of concrete help has
so far been given and what is con-
templated to be given in regard to
helping the price resistance move-
ment.

Bhri Bhyam Dhar Misra: When this
movement was started in Delhi 1}
years ago, this organisation wanted to
start a coffee house and the Govern-
ment actually gave them some build-
ing. That coffee house is running in
a corner of Connaught Place and is
working very well. Therefore, to that
extent Government hag helped them.
1t they require any other concrete
help, we are always willing to con-
sider that.

Mr. Speaker: Ladies ask about
women's organisation. If they have

applied......

Shri Hem Barma: I understand, Sir.
that the Parliament House canteen is
going to be managed and run by a
women's organisation. The women's
organisation is interested in changing
our food habits. So, that was very
alarming news for me.

Mr. Speaker: The report of the two
Chairman was that it might be entrus-
ted to women. I have agreed to that.
They might run it.

Shri P. R. Chakravertl: What form
of snecinl facilities are made available
to this movement?

ghri Shyam Dhar Misra: As I said

earlier, this is a completely voluntary
organisation. This is linked up with
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our National Consumer Service, Also,
they go on assessing and creating
awareness among the people. In one
case they wanted some land and
building and, as I said, that was
given. Now, this movemen! has alse
started in one or two States—Andhra
Pradesh, Madhya Pradesh, Madras
and Pondicherry—but in a very limit-
ed way. I do not know what else he
wantg from me.

Price Stabilisation Committee

+
*425. Shri S. M. Banerjee:
Shri Dafji:

Will the Minister of Food, Agricul-
tare, Community Development and
Cooperation be pleased to state:

(a) whether a final decision has
been taken to have Price Stabilisa-
tion Committee both at the Centre
and State levels;

(b) if not, the
and

(c) the steps taken to check the
rise in prices of foodgrains?

The Minister of Siaty in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menen): (a) and (b).
Government of India have already
set up an Agricultural Prices Com-
mission in January, 1965 to provide
advice on a continuing basis on agri-
cultura] price policy with a view to
evolving a ba'anced and integrated
price structure in the perspective of
overall needs of the economy and
with due regard to the interests of
the producer and consumer. At pre-
sent, there is no proposal to appoint
such Commission at the State level.

reasons therefor;

(c) Some of the steps taken to
check the rise in prices are: increased
distribution of foodgrains through
ration/fair price shops. intensification
of Internal procurement. increased
imports from abroad, restrictions on
inter-stats movement on private trade
account, and tightening up of restric-
tions on bank advances against food-
grains, ete.
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_ 8hri Ranga: What about stopping
inflation? That you will not do,

Bhri S, M. Banerjee: This was one
of the recommendations of the Asoka
Mehta Committee. In view of the
fact that this Government has miser-
ably failed to hold the price line and
to stabilise it at a reasonable level,
why is it that all-party committees
are not being formed both at  the
Centre and at the State lovel to see
that prices do not increase unreason-
ably?

Shri Govinda Menon: It is for the
State Governments to set up commit-
tees.

Shri 8. M. Banerjee: I said, both at
the Centre and in the States,

Shri Govinda Menon: At the Centre
there is the Agricultural Prices Com-
mission and Government think that
that is sufficicnt.

Shri 8. M. Banerjee: My question
was this. When I talk of price slabi-
lisation, it is not about agricultural
produce only. There are other articles
a'so which go in the market. There
is much difference between the whole-
sale price and the retail price and
we have to purchase articles at the
retail price. The Government promis-
ed that an All-Parties Commitice will
be formed to check the prices. I
would like to know whether such a
Committee has been formed or is
likely to be formed both at the Central
and the State levels

Shri Govinda Menon: That is
eontemplated presently,

Shri §. M. Banerjee: I would like to
know whether it has been brought to
the notice of the Government  that
in the market the difference between
the retail price and the wholesale
price iz so much that the person who
wants to purchase from the retail
shop hag to pay much more than the
one who purchases from the whole-
sale shop. May I know what steps
the Government have taken to see
that the difference is narrowed down
to the minimum?

not
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Bhri Govinda Menon: One of the
steps taken is the setting up of co-
operatives as mentioned by my col-
league a little while ago. Then again,
the public distribution system is at-
tempted to be extended very signifi-
cantly and where the public distribu-
tion takes place, thig difference as
pointed out by the hon., Member
between the retail price and the
wholesale price does not exist.

st fefr fsr @ mowre 7 qgd

o oftFear gafag e fagaa
faram a7 w17 oW O GEde N 5
e 2, RlFA 57 QAT # ¥aw 57 K41
®Y 1 A, A wESGHA & T S
s 71 teidz #7a &, 7 ¥ STRgET
& 14T WE 27 A1 | AT AT 7
@1 @ ¢ f5 &d & mwa g3 &
ari @1 a1 txadi &1 @ g glee-
T T@A A F] T THIN R W &7
sfg-zemaa & sfse geanfagima &
TETEAr &1 Ay

Shri Govinda Menon: The Agricul-
tural Prices Commission is composed
of economists ang they take intoe
consideration the requirements of the

consumer as also the needs of the
producer to get an economic price.

Shri Ranga: Question.

st feefa faw: 8 =z waam
argar # fao g7 FwT § (337 TRA1-
ferza 2, fama fmmra 3, o Y 2t
TS FTA N |

Shri Govinda Menon: In a matter
like this, where for the entire coun-
try, for all the States in the country.
a minimum price and other price ar-
rangements have to be made, it is the
view of the Government that it is a
job for experts.

Mr. Speaker: Shri Indrajit Gupta.

Shri Bhagwat Jha Azad: What do
you mean by experts? Do you mean
to say that producers or farmers are
not experis? You are condemning all
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the farmers and
country,

Shri Indrajit Gupta: Just now the
hon. Minister has emphasized that,
what he calls the public distribution
sysiem, that is to say rationing, is
going to be further extended as o
main step for stabilising the prices.
May I know from him whether it is
not a fact that actually the Govern-
ment has decided that their earlier
decision to extend rationing gradually
to all towns and cities with a popula-
tion of over 2 lakhs and then to cover
towns with a population of over 1
lakh has been given up now and it
has been decided not to extend ration-
ing beyond the present stage?

producers in this

8hri Govinda Menon: It has not
been given up. On account of the
gituation of emergency, if the sup-
plies are very very limited, the mat-
ter is not being pursued presently.
That is all. When the supplies be-
come sufficient and thev are necessarv
0 maintain  the public distribution
system. this will be done.

it wrerw fag © 6w wmE
H gy Trdt & @ig Aza ¥ A amw E,
gafao &3 a7 wafey T4 e fa
=7 ¥Fa 77 gy, EAw w7 =z
wrifr ¥ frigafe=g Y ¥fry g4t
wrd, w1 5 am fafraq &7 47 7

Mr, Speaker: Thal is rather a sug-
gestion.

Shri Hem Barwma: May I knoy if
the attention of the hon. Minister is
drawn to an assessment made by &
wery responsible body of men engag-
ed in trade and commerce of this
sountry which says that inflationary
tendencies are going to gel intensified
under the Fourth Plan and that the
prices arg going to register a further
rise and, if so, whether Government
have foreseen this development and
are taking any measures to see that,
if the prices are not lowered, at least
they are stabilised at this level and
that there Is no further rise in prices?
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The Minister of Food, Agriculture,
Community Development & Co-ope-
ratlon (Shri C. Subramaniam): This
‘fs a much larger question than what
is contemplated in thig guestion. That
would go into the technique of plan.
ning and what would be the offects
of planning.

Shri Hem Barna: Give us an idea.
Mr. Speaker: Mr. Ranpa.

Shri Ranga: May I know whether it
is the policy of the Governmcnt and
also the Agricultural Prices Comnmis-
gion to see that whatever price levels
come to be fixed as procurement
prices by Government on the advice
of this Agricultural Prices Commis-
sion would be fixed in consonance
with the general rise in the prices pre-
vailing in the country, especially of
those commodities and products that
the peasants themselves arc obliged
to purchase as producers as well as
consumers?

8hri Govinda Menon: On this ques-
tion 1 may say that this year there
has been an all-round general in-
crease in the procurement prices im
all the States,

Shri C. Subramaniam: For example,
in Andhra, last year the price of
Paddy was Rs, 39.00 and this year it is
Rs. 415 per quintal.

Shri Jashvant Mehta: There are twe
types of States—deficit States and
surplus States. Recently in the Chief
Ministers' Conference with the Agri-
culture Ministry it was decided te
have single State zones. Bul in the
deficit and surplus States. the whole-
sa'e trade is in private hands, There
is a wide disparity between Punjak
and Gujarat in prices of grams. May
1 know what steps Government are
going to take to have a uniform price
all over the country so that there may
not be smuggling from one State to
another and there may not be such
a wide disparity as Rs. 100 per quintal
in the price of gram between Punjab
and Gujarat? May T know what
steps Government have taken?
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Shri C., Subramaniam: We are ar-
ranging with the Food Corporalion; it
should be able to purchase these com-
modities as much as possible so that

the trade may not profiteer on  this
basis.
Shri Surendranath Dwivedy: The

Foodpgrains  Tnquiry Committee  of
1954 suggested the establishment of a
Price Stabilisation Board, but  what
the Minister has said is that  they
have only appointed an Agricultural
Prices Commission. The recommen-
dation was that there should be a per-
manent Board to advise the Govern-
ment from time to time taking an
overall view of the general rise in
prices in the country. May I know
what are the particular difficulties in
accepting this particular recommen-
dation?

Shri C. Subramaniam: This recom-
mendation seems to have been exa-
mined in 1954, 1956, 1857, etc., and
Government came to the conclusion
then that it was not necessary. Later
on, we examined it and we have ap-
pointed an Agricultural Prices Com-
mission and that is also to serve the
same purpose,

Mr. Speaker: Mr, K. C. Sharma.

=t wow Qe ¢ wonw Wi, &
WV 99F & AET WAF AL T Y T

B!

2

Shri K. C. Sharma; There arc
warious formulae in agricultural prices,
namely, the pconomic price, fair
price and equity price. May I ask
the hon. Minister whether any deci-
sion has been taken at a higher level
as to on what basis the Agricu'tural
Prices Commission is to work out the
price formula? Price is not some-
thing very nebulous. This question
has been considered, ever since 1901
uptil now, in different countries all
the world over. What is your for-
mula? Is it equity price or fair price
or cconomic price?

Shri C, Subramaniam: We have in-
dicated that it is a remunerative price
to the producer; it is on that basis the
price is to be worked out.
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Shri C. Subramaniam: I think the
Committee has recommended that
zones should be kept; each State zone
should be kept. 1 agree that there
will be difference of opinion on thi
point. We have to take a decision
on some basis and then go forward.
We have appointed the Commiitee and
it has made its recommendations. This
was discussed in the Chief Ministers’
Conference also and T am placing =

paper with regard to our discussions
in the Chief Ministers’ Conference.

oY e ure dvar: # g2 FrAAr
A fF wdT TR AT A g2 fagfe
T o fie saw feza aew fear o,
wrT 7, At 39 arr ¥ averT § 84
fae P & 7
Shri C. Subramaniam: Which com-
mission is the hon. Member referring
to? 1f it is the Foodgrains Po'icy

Committee then it has recommended
the retention of the zones,

Mr. Speaker: He is referring to the
Planning Commission.

wft wifwre wrer doar ¢ xfr oo
F wdr fr=r Forr oo o TR A9
fravd & oY s oA Faeew s P
Fy WAT 7 AT 3a% Fe o fraw
fopat o & 7

Shri C, Subramanilam: I have not
seen any such recommendation.
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Shri Ranga: No, it was the AICC.

st uy fomd : & smaq smgan
v wa fagre T gff ST Rw d g= @
AT AFTARET §F a9 A1 AT §
T@l A, wFE, ATAT S AT A
A ¥ gmas aw w1 § WM AW A
gay #% In wgt § ogwer &
TAHE weugA fqn wan g AW #
o At § 7€ dtafas i aza
T I aaT welea T @ fag dane
g7

8hrl C, Subramaniam: 1 do mot
think that I can give all those figures
under this qutstion. If a separate
question is tabled, certainly I  shall
be able to give the information.

st oy fomd : mT vRi A 37
w1 e Afr F3r9a cAwCRET ¢
Assessment of Food Sitmation
+

Dr. P. N, Khan:

Dr. M. M. Das:

Shri Bhagwat Jha Aszad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that the
Central Government have no
machinery of their own to find out

whether a State is surplus or deficit
in food; and

"426.

(b) whether Government have con-
sidered the desirability of such a
machinery for making an independent
assessment of the situation?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Develop t ang C tion (Shri
Govindy Menon): (a) Government of
India determine whether a Statp is
surplus or deficif by assessing the
figures of production and the estimates
of distribution requirements as Te-
ported by the various States.

(b) Yes, Sir.
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Dr. P, N, Ehan: May 1 know whe-
ther Government have ever thought
of the fact that part assessments were
never correct and were giving out all
the time a total deficit of 10 to 12
million tons?

Shri Govinda Menom: It is a
matter of opinion whether the
assessment is correct or not. In a
matter like this, the assessment can
only be approximate.

Dr. P. N, KEhan: May I know what
the machinery at the lowest level is
which assesses the food gituation,
whether it i a single machinery or
whether there are different machinery
to assess it?

Shri Govinda Menon: If the
reference is to the machinery referred
to in part (b) of the main question,
I may inform the House that the
Planning Commission was requested
by. Government to take up this ques-
tion

The Minister of Food, Agriculture,
C ity Devel and Co-
operation (Shri C. Subramaniam): 1
would like to say this that as far as
the assessment of the area under any
particular crop is concerned, that is
on the basis of the village accounts
which are submitieq to the State
Government; on the basis of this, the
area under a particular crop is
assessed. Then, with regard 1o the
actual production, it is dong on the
basis of random sample crop-cutting
experiments. It js on that basis that
the average yield per acre is fixed,
and then taking into account the area.
the total production is arrived at.

Dr. M. M. Das: Rccently, the
opinion was expressed by no less a
person than the Prime Minister her-
self that the surplus States of this
country had not been behaving pro-
perly in helping the deficit States, In
view of this statement of the Prime
Minister, may I know whether this
particular matter was discussed at the
last meeting of the Chicf Ministers’
Conference, and whether any steps
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were proposed to be taken or mooted
out to meet the situation?

Shri C, Subramaniam: This matter
was particularly discusseq at the
Chief Ministers' Conference, and I am
placing a paper showing the various
decisions taken there on the Table of
the House, and it is indicated therein
that there should be incentives for

performance and sanctions against
failure,
Shri Bhagwat Jha Azad: The

assessment of the food situation in a
State, especially a deficit State neces-
sarily implies, and it ha: been cor-
roborated by the hon. Minister’s state-
ment also, that that State should be
helped. How do the Central Govern-
ment propose to help the deficit State
where there is no administration and
where therc is large-scale starvation

death facing the people? How do
Government propose to help such
States?

SBhri C. Subramaniam: I can supply
food; 1 cannot supply Administration,

stAe w0 fy¥QY : WA A ¥
(@) & $A7 & T gAr T FRA
gt ot fe wg # f& qowe @m@
feafy %1 =7 *7 & wAwA AT
& fao g oF qdT swaeqr 3 W
@ & M7 = agr gfa w0 F
qaem 5 29 v ofrar &7 wdwse
Wig F OFTIEA & ALLT a7 fEar
streemt At fF sy "ATRT £ 9% W
& a1 asg awmT & afowmf 5 o
ata 1 a9 777 ¥ A7 FEm v,
FY FGT TN 0 Tk Ay H e
1€ S0 AAr T0AT # AV R B srAAr
AT E !

Shri €. Subramaniam: | do not
think we can possibly build up a
parallel organisation for tlus purpose,
As far as the area ig concerned, there
is no dispute. It is only with refer-

ence to the crop-cu'ting experiments,
to have it enlarged, so that the

2155 (Ai) LSD—2.
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average is more or less accurate
Really, the situation is that in
between the two operativng it be-
comes difficult. Before ‘he crop-
cutting experiment {igures are avail-
able, we have to make gy estimate
for the purpose of finding out the
situation in a particular State, That
would be only on ths basis of certain
estimates for which we scnd  out
teams.

WRITTEN ANSWERS TO
QUESTIONS

High-yielding Variety of Wheat

“427. Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

fa) the acreage proposed te be
covered  under  the  high-yielding
variety of wheat and Mexican wheat
during 1967, and

(h) the additional yield of wheat
likely from this under this pro-
gruntme during the above period.

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The total
acreage lo be brough! ander the cul-
tivation of the Moexwan and other
local High-yivlding Varicties of wheat

in the country during Itaki 1966-67
js estimated ut 1224200  res witn
the following break up:
aces
(i) Mexican Vasiiioes 8,76,800
(i1} Local Varietinaz, 318,000
Total: 12,24,800

(b) The estimated additional yield
of wheat expected from the above
acreage 15 approximately 12,24800
tonnes.
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Shortage of Civil Air Pilots

*328, Shri Surendra Pal Singh:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister
Aviation, Shipping
pleased to state:

of Transport,
and Tourism be

ta) whether it is o fact that there
is an acute shortage of civil air pilots
as a resull of which the expansion
of air transport in the country has
been greatly retarded;

(h) if so, the main reasons there-
for; and

(c) the steps taken to remove this
shortcoming in the way of the ex-
pansion of gur air transport?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanvija
Reddy): (a) and (b), At present therc
is no shortage of civil air  pilots.
Commercial pilots available in the
open market and qualified pilots re-
leased by Air  Foree at  intervals,
mee the requirements of the schedul-
ed ag well as non-scheduled operators.
Shortage of pilots was however felt
in the recent pust by the two Air
Corporalions owing to their extended
operations and odherence to cerlain
flight o1 duty time limitations,

(e} Steps were {aken for recruit-
ment of pilots and arrangements were
also madz to train suitable candidates,
through selected Flying Clubs,  for
issue of Commercial Pilot's Licence.

Loan for Calcutta Port Trust

#4289 Shri B. K. Das:
Dr. M. M. Das:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Asad:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the loan of Rs.
crores to the Calcutta Port

two
‘Trust,
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provided in the Budget Estimates of
1986-67, has been paid to the Trust;

(b) if so, the development works
that will be carried on with this
loan; and

(c) the conditions, it any, on which
the loan has been given to the Trust?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) A loan amounting to
Rs. 225 lakhs has so far been given
to the Calcutta Port Commissioners
during the financial year 1966-67,

(b) The details of the development
works that will be carried oul with
this loan are as follows:

(1) lmprovement and extension
of the Marshalling Yard.

(2

Construction of an  office
building  for  the Traffic
Depaurtment in the Dock arca.

(3

-

Construction of three launches
for 3 dredgers.

(4

-

Construction of a Ten Ware-
house at the Lybian Dzpot,

-
w
-

Building the Buckey Dredger
‘AJOY'  and two Hopper
barges,

6

Replazement of No, 2 Swing
Bridge

{7) Re-circulation of Dock water

in the Kidderpore Docks.

(8) Expansion of one arm of the
King George's Dock.

(9

Purchase of Plant and
Machinery for the Commis-
sioners' Workshops.

(10) Construction of a new ﬂmpi-
tal for the Commissioners’
employees, and

(11) Haldig Dock Project works
including acquisition of land
for this purpose,
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(¢) The terms and conditions of
the loan are as followsi—

(1) The loans are recoverable in
20 annual equated instal-
menlg comprising both prine
cipal and interest,
Repayment will commence
from the Bth anniversary of
the dates on which the loans
have been drawn.
Interest alone would be
recovered op each of the 5
anniversaries from the dates
the loans have been grawn,

The louns will carry interest
at 8.25 per cent per annum
but if the instalments of
principal and/or interesy yre
paid on the due dates, the

(2

3

¥4

rute  of interest will be
reduced to 5.75 per cent per
unnum,

Cost of American Wheat

430 Shri Madhu Limaye: Will the
Ministe: of Food, Agriculiure, Com-
munity Development and Cooperation
he pleased to state:

(a) whether Governmeni are in a
position  to  give  definite  figures
about the average cosi of each of the
different grades of American wheet
per kile imported under P.L. 480
during the three year period of
1963-66, including cost, transport
from the por{t of supply, handling
charges, ete, at Bombay, Calcutta
sund Madras;

(b) the price at which it was sold
10 the consumer in the ration shops

in these cities during the above
period; and
{¢) the reasons for the difference

between the cost and selling price?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Developmeny and Cooperation (Shri
Govinda Menon): (a) For the pur-
poses of distribution as alse mainten-
ance of accounis all varietieg of wheat
imporied from Americz under PL-480
are treated as of one grade. The
average cost, sea freight and inciden-

tal expenseg incurred on various
services from the stage of discharge
and clearance at the ports (including
Bombay, Calcutly and Madras) in
India up 1o the stuge of distribution
al the Central Storuge godowns dur-
ing the period of three financial years
1963-64 to 1965-66 are given in the
statement laid un the Table of the
House. [Placed in Library. See No.
LT-7377/66].

(b) The prices for the years 1963-66
(last month of each year) ag which
this wheat was sold to the consumers
from the fair price shops at Bombay,
Caleutta and Madras are given in
another statement laid on the Table
of the House. [Placed in Library.
See No, LT-T377/66].

(¢} The reasons for the difference
between the economic cost and the
actual selling prices are the element
of subsidy, the incidental charges of
the State Government and the margin
of profit of the retailers.

Coastal Shipping

*431. Shri Subodh Hansda:
Shri 5. C. Samanta:
Shri P. C. Borooah:
Shri M, L. Dwivedi:
Shri Bhagwat Jha Azad:
Dr. M. M. Das:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that coastal
Shipping is facing a crisis due to
high cxcise duty on furnace oil and
Devaluation;

(b) whether any representatien
has been received to increase the
freight rate and also to set up per-
manent body like Maritime Freight
Commission; and

(c) if so, the Government's reac-
tion thereto?

The Minister of Transport, Aviation,
Shipping and Tourtsm (Shri Sanjiva
Reddy): (a) and (b). Some represen-
tations in this regard have been re-
ceived.
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(c) The excise duty on furnace oil
wag reduced from Rs, T1'T0 to
Ra. 40'11 per tonne with effect from
15%th January, 19866 and to Rs. 523
per tonne with effecy from 26th
August, 1966, The points raised in
the representations are under exami-
nation.
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River St Navigation Company
#3133, Shri Hem Barua:
Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:

Will  the Minister of Transport,
Avlation, Shipping anq Tourism be
pleased to state:

(a) whether it is a fact that the
River Steam Navigation Company
plying their boats in the Brahma-
putra have decided to stop their ser-
wvices; and

(b) if so, the reasons therefor?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Banjiva
Reddy): (a) and (b). The river ser-
vices provided by the Riverg Steam
Navigation Company Limited on the
Calcutta-Assam  route have been
suspended since September, 1865 on
account of the hostilities with Pakis-
tan. Ag regards its other activities,
the future of the Company is under
Government's consideration.

Import of Foodgrains from U.S.A.

“434. Shri Indrajit Gupta:
Shri Hem Raj:
Shri P. Kunhan:
Shri Imbichibava:
Shri M. N. Swamy:
Shri Maheswar Naik:
Shri P. C, Borooah:
Will the Minister of Food, Agrioul-
ture, C iy Develop t and
Cooperation be pleased to state:

(a) whether it is a fact that the
P.L. 480 agreement for import of
foodgrains from U.S.A. will be re-
placed by the new ‘Food for Peace’
legislation enacted in that country;

(b) whether the said legislation
prohibits any food shipments to na-
tions trading with North Vietnam or
Cuba; and

(¢) if so, Government's reaction to
the implied restrictions on India's
sovereign trading rights?

The Minister of State in the Minis-
try of Food, Agricullure, Community
Development and Cooperation (Shri
Govind; Menon): (a) At present the
Food for Peace Programme of the
US.A. is being implemented through
the Agricultural Trade Development
and Assistance Act of 1954 of U.S.A,,
alsp called Public Lay 480. This Act
hag been amended by the “Food for
Peace Act 1966".

(b} This legislation denies PL-480
sales agreemenls  with  countries
which are covered by the following
clause in that legislation:

“For the purpose only of sales
of agricultural commodities
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under Title I of the Act, any
nation which sells or furnishes or
permits ships or aircraft under
itg registry to transport to or from
Cuba or North Vietnam (exclud-
ing United States installations in
Cuba) any equipment, materials
or commodities so long as they
are governed by a communist
regime: Provided, that with res-
pect to furnishing, selling, or gell-
ing and transporting to Cuba
medical supplies, non-strategic
agricultural or food commeodities,
sales agreements may be entered
into if the President findg with
respect to each such country, and
so informs the Senate and the
House of Representatives of the
reasons therefor, that the making
of each such agreement would be
in the national interest of the
Uniteqd States and all such find-
ings and reasons therefor shall
be published in the Federal Re-
gister”

() We are not called upon to ex-
press any reaclion until and unless
an actual abridgement of our right is
threatened. We maintain our sover-
eign rights to trade with any State.

Numerals on Car Plates

*435, Shri Hari Vishnu Kamath:
Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased 1o state:

(a) whether it is a fact that in
some parts of the country, the In-
ternational form of Indian numerals
as defined in Article 343 of the Cons-
titution, is not wused on number
plates of motor wvehicles;

(b) if so, the reasons therefor;

(c) whether such a practice has
created difficulties for traffic police;
and

(d) if so, the action taken in the
matter?

Avija-
(Bhri

The Minister of Transport,
tien, Shipping and Teurlsm

Sanjiva Reddy): (a) to (d). General-
ly the International form of Indian
numerals as defined in Article 343 of
the Constitution is used on number
plates of motor vehicles, There are
a few cases, however, where indivi-
duals have displayed numerals on
number plates of motor wvehicles in
the Devanagari form. This practice
however is not wide-spread and may
create difficulties for the traffic police
only in such areas where traffic police
have nol yelL acquired adequate
knowledge of Hindi. The matter has
been brought to the nolice of the
State Governments.

9T TATT

*436. st v fom@ : 77 wre,
i, wraarfas faere awr wgeTe i
7z FATH FY A FE FF 20 ¥ W AW
SR T T ATATEL T AR I AT
JowRTE ¥ wifes da Aedr
feaar g ?

wrg, vfy, syt faere war
AT weATed ¥ IgEeA () e
fwil) . !E-fﬂl"ﬁ WO (a7
qrardi) 7 afag wem Arfa anar w7
AR g FYT 9T 9N I d
= a'!‘ng‘ Fi W oER e it
sqdraTl &1 arg oga ¢, faaw a-
faspit wozTe F1A FL 2 & 1 FAT <7
wmarwi & ag-fawrf Wi a aqe
ey § S Q-3 g qar
T T4 &, feg <A Frir feg
T Reat # weT G § anrzﬁ
#1 A faa oo foeg d@ie 3
o ag § uag—firwﬁ:rmﬂ:m
arér few o fa-dt N sfafer ®
sy arqr fmafafes & 1 @a WK
ay-Fewrlt wowrdi & @ & AT
A7y I AW 4



4591 Written Answers NOVEMEBER 22, 1966 Written Answers 4592
ag-faamit wogrT 1 AT30 g Ao wfafza @@
frg mm fw-
AT F HreT

&
1. GELATATL, 7E faewit 15-7—6" 29,000
2. WIAT ATAT . 29-9-66 10,000
3. ®ywTeH, 7 fawt 17-8—-66 1,500
4. femédz @&, AR (3) 23-8-66 2,500
5. fyurdie @i, #emay (F79) 26—9—66 559
6. HEHTQ ATATL, WIS (Ho Fo) 11-49-68 800
7 feadie &, fasfaare (7am) 27-10-66 4,200
8. Feuréiiz &1, gt (w2m) 5—11-66 +.800
9. FIT ATHe, Faarar (Fa1a) 18—9-66 2,000
10. ®IATTo FIT AITFE, ATAIT (F719) 18-10-G6 2,400
11. @RaTfaET, FoF . . 30-9-66 2,300
12. SR AT, ST (HGT) . —11-66 4,300

Amendment to Advocates Act

*437. Shrimati Renu Chakravartty:
Will the Minister of Law be pleased
to state:

(a) whether talks have taken place
between his Ministry and the Law
students of various Universities in
regard to the amendment to the Ad-
vocates Act, 1961;

(b) if so, the nature thereof;

{e) whether amendments to the
Advocates Act for not increasing the
years of study for passing the degree
of Law and abolishing the period of
training prior to being permitted to
pndctice are proposed to be made;
an

(d) if so, when?

The Minister of Law (Shri G. 5.
Pathak): (a) and (b). Yes, Sir, Dur-
ing the month of August the law
graduates met the Law Minister to

represent their case relating to exem-
ption from pre-enrolment {training
and examination. As suggested by
the Law Minister, two representatives
of the Law Graduates Association, one
of whom was the President of that
Association, appeared before the
Advocates Act Review Committee to
explain their point of view, Later on,
the representatives of the Law Gradu-
ates Association met the Secretary
concerned of the Law Ministry to
explain their case further which was,
in turn, placed before the Review
Committee.

(¢) The duration of the course of
instruction in law is prescribed by
rules framed by the Bar Council of
India under section 49(d) read with
section T(h) of the Advornies Act,
1961. The question of any amend-
ment of the Act for that purpose
does not, therefore, arise. As regards
pre-enrolment training and examina-
tion, fhe Bar Council of Indla is not
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in favour of any exemption being
granted therefrom or for the aboli-
tion thereof.

(d) Does not arise.
Import of Rice from U.AR.

*418. Shri D. C. Sharma:
Bhrimati Jyotsna Chanda:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether U.AR. has offered to
sell India 60,000 tons of rice from its
current crop;

(b) whether the deal has been fina-
lised; and

{e) if so, the terms and conditions
thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) The indica-
tions are that the UAR, may offer
us about 60,000 metric tons of rice
from the new crop.

{(b) No, Sir.

{c) Does not arise.

Compulsory Rationing

*439, Shri 8. C, Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Aszad:
Shri P. C. Borooah:
Dr. M. M. Das:

‘Will the Minister of Food, Agricul-
ture, Communtly Development and
Cooperation be pleased to state:

(a) the assessment of his Minlstry
on the working of compulsory ration-
ing in various cities all over India;

(b) the difficulties, if any, expe-
rienced in the working of the ra-
tioning machinery and how it has
been solved;

(c) whether Government are aware
that a large number of people
are not in favour of continuance
of the compulsory rationing; and

(d) whether Government are con-
sidering any proposal for gradual re-
laxations and ultimale winding up of
the rationing machinery?

The Minister of State in the Minis-
try of Food, Agriculture, Community

Devel nt and C ation (Shri
Govinda Menon): (a) Compuisory
rationing in various places all over

India is working fairly salisfactorily.

(b} No difficulties have been ex-
perienced in the working of the
rationing machinery.

(c) Government is aware that some
peuple are not in favour of rationing.

(d) No, Sir.
Graving Dock at Hindustan Shipyard

“440. Dr. P. N. Khan:
Dr. M. M. Das;
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P, R. Chakraverti:
Shri H. C. Linga Reddy:
Shri D, C. Sharma:

Will the Minister of Transport,
Aviation, Shipping and Tourlsm be
pleased to state:

(a) whether the Project Report
from the Japanese Technical Consul-
tants regarding the construction of
graving dock as an adjunct of the
Hindustan Shipyard, Visakhapatnam
has been received by Government;

(b) whether any decision has been
taken in the light of the Report: and

(c) whether the construction of the
graving dock is going to be postpon-
ed due to financial difficultiea?

The Ministey of Transport, Avia-
tion, shipping and Touwrism (8hri Ban-
jiva Reddy): (a) The report from the
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Japanese Consultants on the Graving
Dock Project has since been received
by the Hindustan Shipyard Ltd,, Visu-
khapatnam.

(b)Y and (c). The report is under

examination,

Supply of Essemtial Commodities for
Buper Bazars

*441. Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Food, Agrical-
tare, Community Development and
Cooperation be pleased to state:

(&) whether Government are pro-
curing the supplies of essential com-
modities direct from the manufac-
turers for Super Bazars in Delhi; and

(b) if not, whether Government
propose to enact any law to procure
the supplies from the manufacturers
at subsidized rates?

The Depuly Minister in the Winis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misral: (a) No, sir.

(b) No such proposal is under cun=
sideration.

Free Legal Aid

“442. Shri Bhree Narayan Das: Will
the Minister of Law he pleased lo
state the steps, if any, taken so far for
providing free legal aid or the cxten=
sion of existing legal aid schemes to
cnsure that justice is neither denied
nor delayed by reason of inadeguate
financial means, since Independence?

The Minister of Law (Shri G. §.
Pathak): Administration of Justice is
a subject included in the Statc List
and the grani of legal aid and arsis-
tance to the poor is, therefore, pri-
marily the responsibility of the Statc
Goverrements, However, the Govern-
ment of India has also been giving ils
attention to the subject to legal aid to
the poor since 1045, Attempts made
by the Government of India to per-
suade the State Governments to for-
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mulate Schemes for providing sub-
stantial legal aid to the poor have not
met with muech success mainly due to
the reluctance of the State Govern-
ments to undertake the heavy flinan-
cial burdens involved in any compre-
hensive scheme of legal aid.

Schemes for grant of legal aid to
the poor have been made by the
States of Andhra Pradesh, Kerala,
Madhya Pradesh, Maharashtra, Guja-
rat, Punjab, Rajasthan and West Ben-
gal and a'so by the Union territories
of Pondicherry, Goa, Daman & Diu,
Himachal Pradesh and Dadra and
Nagar Haveli. Thesy schemes gene-
rally provide for the grant of legal as.
sistance at Governmenti's cost to un-
defended persons whose income does
not exceed certain fixed limits, or who
are members of the Scheduled- Casles
or Scheduled Tribes and who have to
institute or defend civil or criminal
proceedings. The aid generally con-
sists of assignment of a lawyer al the
State's expense and in certain case”
remission of court fees and other law
charges ioo.

Cochin Airport

*443. Shri Madhu Limaye:
Shri Maniyangadan:

Will the Minister of Transport,
Aviation, Bhipping and Tourism be
pleased (o state:

(a) whether it is g fact that the
flights on the IAC Planes touching
Cochin from Madras and Bombay do
not carry the full load factor because
of unfavourable soil condition at the
Cochin airport;

(b) if so, the approximate loss sus-
tained per trip by the Fokker Friend-
ship Plane from Cochin to Bombay or
Bombay to Cochin;

(c) whether an alternative civil
airport is being developed in the
vicinity of Cochin in view of its
growing industrial and commercial
importance;

(d) if o, the cost of the project;

and
| Te—
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(e) when the airport will be ready
for use? o

The Mjnister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No Sir.

(b} A pay load penally of aboul
2,000 pounds is levied on F-27 fights
operating out of Cochin to Bombay.
“The Corporation could have earied.
but for this penalty, an additicnal
revenue of Rs. 2,210(- per trip on the
bhaziz of 100 per cent loud factor

(e) 1o (e¢). The question of deve-
loping a separate civil aerodrorie for
LCochin is being examined.

Border Roads

*444, Bhri P. C. Borooah:
Shri Bhagwat Jha Acad:
Shri 8. C. Samantia:
Shri Sabodh Hansda:
Shri M. L. Dwivedi:
Shri Hukam Chand

Kachhavalya:
Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:

Wil the Minister of Transport,
Aviation, Shipping and Tourism be
pleased 1o state:

(a) the steps taken since the Chinese
aggression in 1082 to develop the
horder roads and the cxpenditure in-
<curred thereon;

(b) the progress made so far; and

(c) the broad details of the schemc
formulated under the Fourfth Five
Year Plan for the development of
border roads?

The Minister of Transport, Aviation,
Shipping and Tourism (8hri Sanjiva
Reddy): (a) to (c). Presumably, in-
formation js required about the im-
provement of border roads in the
North and North-Bastern border
region. No specific programmes ia
thig regard were initiated sines the
Chinese aggression in 1982 except that
the work already being done was in

tensified. It will not be in public in-
terest to give details of the work dune.

No further scheme for the develop-
ment of border roads under the
Fourtjy Five Year Plan has yet been
finalised.

Agian Highways Coordinating
Committee

“445. Shri Surendra Pal Singh:
Shri Dighe:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
Bhri Hari Vishnu Kamath:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that towards
the end of September, 1986, the Asian
Highways Coordinating Committee
held a meeting in Bangkok, in which
India participated; and

(b) if so, the main decisions taken
at this meeting and fresh responsi- |
bilities apportioned to India in regard
to the implementation of this project?

The Minister of Transport, Aviation.
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes. Sir.

{b) A statement is laid o2 the
Table of the House. |[Placed in
Library. Ser No LT-T378/66].

Distribution of Fertilizers

*446, Shri Bibhuti Mishra:
Shri K. N, Tiwary:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether il is a fact that al pre-
sent the distribution of mmported fer-
tilisers and indigenously produced
fertilisers to various States js made on
an ad hoc basls;

(b) whether Government propose to
distribute it on population basis; and

(c) if so, when it will be done?
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The Deputy Minister in the Minis-
try of Food, Agriculture, Cemmiunity
Development and Cooperation  (Shri
Shyam Dhar Misra): (a) A statcinent
is laid on the Table of the House.

[Placed in Library. See No. LT-7379/
66].

(b) No.
(c) Does not arise.

Foodgrains Production in States

*447. Shri Indrajit Gupta:
Shri Shree Narayan Das:
Shri §. N. Chaturvedi:
Shri Krishnapal Singh:
Shri Vishwa Nath Pandey:
Shri P. C. Borooah:
Shri J. B, S. Bist;
Bhrimati Maimoona Sultan:
Shri D. C. Sharma:
Shri Hari Vishnu Kamath:
Shrimati Jyoisna Chanda:
Shri Rama Chandra Mallick:
Shri Sudhansu Das:
Shri D. J, Naik:
Shrl Chhotubhai Patel:
Shri P, L. Barupal:
Shri Sidheshwar Prasad-
Shri Madhu Limaye:
Shri B. L, Chandak:
Shri R, G. Dubey:
Shri Naval Prabhakar:
Shri Onkar Lal Berwa:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether there is likely to be a
major fall in foodgrains production in
Madhya Pradesh, Gujarat and Rajas-
than this year;

(b) if so, the estimated shortfall in
relation to the targets of output in
each of these States; and

(e) the special measures, if
taken to meet the situation?

The Deputy Minister in the Minis-
try of Food, Agriculture, Comununity
Develop and Cooperation (Shri
Shyam Dhar Misra): (a) to (c). Firm
Estimates of production of  kharif
foodgrains are not yet available while

any,

sowings of rabi foodgraing are still
in progress. It is therefore too early
at this stage to frame an estimate of
the shortfall in relation to the targets
of output. High prierity is  keinpg
given to cultivation of high yielding
varietics of foodgrains and intensifica-
tion of measures for mulliple cropp-
ing wherever irrigation facilities are
available, Special arrangementz have
been made for the supply of inputs
such as fertilizers for the high yicld-
ing varieties programme. Ip addition,
normal programmes for minor irriga-
tion and soil conservation, extendad
use of fertilizers and manures  and
improved seeds, extension of plant
protection measures and adontion of
improved  agricultural practices are
being continued.

Super Bazars and Stores for Rural
Areas

‘448, Shri 8. C, Samanta:
Shri M, L. Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Azad:
Shri P, C. Borooah:
Dr. M. M. Das:
Shri Yashpal Singh:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the steps being taken by Gov-
ernment to provide the rural populs-
tion with Super Bazars;

(b) whether the Central and State
Governments have earmarked any
amount for providing facilities to the
Consumer Co-operative Stores in the
rural areas; and

(c) if so, what is the amount in-
volved and the schemes to be work-
ed out?

The Deputy Minister in the Minis-
try of Food, Agricu'ture, Tommunity
Development and Cooperatlion (Shri
Shyam Dhar Misra): (a) There is no
proposa’ to set up super bazars which
are meant for big cities and towns
only.
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{b) and (¢). A centrally sponsored
scheme for distribution of con:umcr

articles in rural areas through mar-
keting societies and service coopera-
tives is already under implementation.
For this purpose, an amount of Re. 1
crores has becn earmarked in  the
Fourth Five Year Plan, Proposals for
enlargement of the scheme are under
consideration.

Road Transport Taxation Inquiry
Committee

*449 Shri P. C. Borooah: Will the
Minister of Transport, Avintion, Ship-
ping and Tourism be pleased to state:

(a) whether the Road Transport
Taxation Inguiry Committee has sub-
mitted any interim report;

(b) if so, the main recommendations
thereof; and

(c) Govcmn{-.-nt‘-; decvisions in  the
light of the same?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) No, Sir.

(b) and (e). Do not arise,

Caleutta Port

*450. Shri Indrajit Gupta: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the amount of foreign exchange
being spent annually due to the in-
capacity of Calcutta Port to accom-
modate large grain-carrying tankers
of over 500 feet length; and

(b) the reasons for the continued
delay in the necessary expansion of
the King George's Dock to permit
entry of such big tankers carrying
large food consignments invo'ving
economies in  freight and other
charges?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Saniiva
Reddy): (a) Certain physical limita-
tions, viz. the bars and bends in the
river, the depth of water available In
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the river, bore tides, etc, do not enablc
vessels of over 161.54 metres (530
feet) in length to come up to Calcutta
Port. It is not practicable to estimate
on a realistic basis the foreign
exchange being spent annually be-
cause of this factor.

{b) The cxtension of the Western
Arm of the King George's Dock is in
progress and is expected to be com-
pleted by the end of 1867 or early in
1968. The extension will provide
holding space for vessels in sheltered
waters during bore tides, facilities for
overside working of vess.ls inside the
Dock and ship rcpair facilitics. The
extension will however not enable the
entry of vessels over 161.54 metres
(530 feet) in length because of the
physical limitations referred to in (a)
above,

Super Bazar, Delhj

2011, Shri Lakhan Das:
Shri Madhu Limaye:

Will the Minister of Food, Agricul-’
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that the
Buper Bazar, Delhi has purchased
goods worth lakhs from Dhariwal
and Lal Imli Mills as also from R. S
Madhoram & Sons, Delhi;

(b) if so, the approximate value of

these purchases to-date from each
mill separately; and
(e) the margin between the pur-

chase price of these goods and their
selling price?

The Deputy Minister ip the Minis-
try of Food, Agriculture, Community
Development and Coonerstion (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) The purchases made upto 31-10-
1868 are as follows:—

(i) Dhariwal Rs. 4.08 lakhs
(ii) Lal Imli Rs. 1.99 lakhs

(iii) Madhoram & Sons Rs, 3.23
lakhs
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(c) There is normally a margin of
20 per cent between the ex-mill price
and the retail price fixed by the manu.
facturers. This is meant to cover cost
of transportation and handling, insur=
ance, interest and bank charges, besid-
es providing a margin of profit to the
retailers. The Super Bazar forgoes
a part of its profit in favour of its
consumers,

Purchase of Wheat under Food for
Poace Agreemenmt

2012, Shri Ram Harkh Yadav: Will
the Minister of Food, Agriculture,
Community Development ang Co-
operation be pleased to state:

(a) whether the U. S. Agriculture
‘Department has recently authorised
India to purchase a large quantity of
wheat under the Food for Peace
Agreement Plan;

(b) if so, the details of the authori-
sation and terms thercof; and

(c) the approximate value of the
wheat?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (c). The
supplies of wheat from U.S.A, are cur-
rently coming wunder the P.L. 480
Agreement of Seplember, 1984, as
amended from time to time. It is
through P.L. 480 that the programme
of Food for Peace js being implement-
¢d by the US.A. The latest amend-
ment in U.S. Agreement was of Sep=
tember, 1964 effecled by exchange of
letters on 14ih October, 1966 providing
additional funds of 13 million dollars
which were estimated to fetch about
two lakh tonneg of wheat. Under the
Agreement, the United States Depart-
ment of Agriculture have been issu-
ing Purchase Authorisations from time
to time, Three such Purchase Autho-
risationg covering the entire quantity
of two lakh tonnes under the amend-
ment of 14th October, 1668 have al-
ready been issued. This wheat 15 ex-
pected to be shipped in November/
‘December, 1088

Use of Rock Phesphate jn Manure
Mixtare

2013, Shri ¥V, V. Thevar: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that Gov-
ernment have issued instructions to
the State Governments to use rock
Phosphate in the Manure mixture in-
stead of bone mea] and oil cake;

(b) the States which have been given
Di-Anmmonium Phosphate and Rock
2Phuq:uhato;- during the current year se
ar;

(¢) whether thesz have been given
to Madras State also; and

(d) if not, the reasons therefor?

The Depuly Minister in the Minis-
try of Food, Agriculture, Community
Development and <Cooperation (Shrl
Shyam Dhar Misra): (a) As Super
Phosphate is in short supply, the State
Governments have been advised to
permit the manure mixing firms to
use powdered rock-phosphate also in
their manure mixtures. No instruc-
tions have beep issued that powdered
rock-phosphate should be used instead
of bone-meal and oil cake,

(b) Quantitics of Di-ammonium
Phosphate and Rock Phosphate allot-
ted to different states during the cur-
rent year so far are given below:

Quantities allotted so far

during 1966-67
Name of Stat¢ ——m0m0 — —
Di-ammo- Rock-phos-
nium phos-  phate
S —. P_Mte' - —
(Tonnes)  (Tunnes)
Bihar 6,740 21,000
Delhj 250 .
Gujarat 19,870 =
Maharashtra 27,087 37,000
Origsa . 7,611 16,000
Composite Punjab 12,606 —
Rajasthan 6,521 5
%m: Pradesh 20,300 13,000
‘est Bengal 1,000 10,000
Mywore — 12,000
Kemla — 20,000
Assam _— 5,000
Andhra Pardesh — 25,000

TOTAL 101,485 1,59,005
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(¢) and (d). No Rock Phosphate
wag allotted to Madras Government as
there was no demand from them.

No Di-ammonium Phosphate was
allotted to Madras as there are flve
super phosphate factories in Madras
with a production capacity of 253,000
tonnes of super phosphate and one
factory with a capacity to produce
53,000 tonnes of Ammonium Phos-
phate. The production of these units
Is normally sufficient to meet the re-
quirements of phosphatic fertilisers of
the State. A quantity of 5,000 tonnes
of imported ammonium phosphate
(20 : 20) has, however, been allotted
recently to the State to meet the defi-
cit caused by lower production of
superphosphite due to shortage of sul-
phur and interruption of production
In the Ammonium Phosphate Factory
due to a temporary breakdown in the
plant.

Levy on Visitors at Major Airports

2014. Shri Narendra Singh Mahida:
Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
1o state:

(a) whether there is a proposal to
charge every visitor a small fee of
fifty paisc at major Air Ports, lhke
Santa-Cruz (Bombay), Dum Dum
(Calcutta), Palem (Delhi) and Meen-
ambuakkam (Madras); and

(b) if so, the detuils thereof?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). A proposal to
restrict entry at Palam airport by
levying an entry fee of 0.50 P. per
head. as an experimenta) measure, is
under consideration.

Central Road Fund for Madras
2015. Shri M. P, Swamy: Will the

Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the emount due from the Cen-
tral Road Fund to Madras State as on
the 30th March, 1866; and

{b) the amount disbursed to Madras.
from this Fund so far?

The Minister of Transport, Aviation,
Shipping ang Tourism (Shri Sanjiva
Reddy): (a) It is expected that a sum
of Hs. 730.78 lakhs will acerue to
Madras State from the Central Road
Fund upto March 1866 from the in-
ception (1929) of the Fund.

(b) Rs. 712.34 lakhs
1966.

upto March

Companies in Tribal Areas in Assam

2016. Dr. M. M, Das:
shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Law be pleased
tuo state the total number of public
and private companies set up in  the
tribal areas of Assam and the total
amouni of capital invested in them?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): In all, forty eight companies
registered in the Tribal Areas of
Assam, ag defined ip the Sixth Sche-
dule of the Constitution of India, were
at work as on March 31, 1966, Of
these, forty were private limited com-
panies with paid-up capital of a little
over Rs, 2.17 crores and the remaining
eight represented public limited com-
panies with paid-up eapital of about
Rs 1.55 crores.
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Prices of Wine

2018. Shri Maheswar Naik: Will the
Minister of Food. Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether i i= a fact that in order
lo bring aboul equulization of prices of
beer in the neighbouring States of
Delhi, such as. Punjab and te dis-
courage smuggling. Government have
viised the prices of the wine; and

(b if so,
it crease?

the justification for the

The Decputy Minister in the Minis-
try of Food, Agriculture, Community
Develoy t and Cooperation (Shri
Shyam Dhar Misra): (a) No, Sir,

tb) Does not arise,

Agricultural Credit Corporation

2019. Shri Vishwa Nath Pandey:
Shri H, C. Linga Reddy:
Shrimati Savitri Nigam:

Will the Minister of Food, Agricul-
ture, Community Development and
<Cooperation be pleased to refer to the
reply given to Unstarred Question No.
2008 on the 11th August, 1966 and
slate:

ta) whether the recommendations
made by the informal group in re-
pivd to the scheme of setting up an
Apricultural Credit Corporation inthe
States have gince been examined by
Government; and

(b) if =0, Governmenl's reaction

thereto?

The Deputy Minister jn the Minis-
iry of Food, Agriculiure, Ccmmunity
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
The snatter is still under considera-
fion

Grape and Citrus Cultivation

2020. Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Food, Agricul=
ture, Community Development and
Cooperation be pleased to refer to the
reply given to Unstarred Question No,
1965 on the Tth December. 1965 re-
garding the development of grape and
citrus cultivation and state:

(a) whether the foreign experts have
sinp2 given their advice in the deve-
lopment of grape and citrus culliva-
tion; and

(b) if so, the Government's reaction
thereto?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
Foreign expert on citrus has very re-
cently submitted her report, which is
under consideration of th: ICAR.
Expert on Egrapes has not yet been
made available.

High-yielding Wheat and Barley
Seeds

2021, Shri Surendra Pal Singh: Will
the Minister of Food, Agriculiure,
Community Development and Coopera-
tion be pleased to state:

(a) whether it is a fact that the
Regional Agricultural Research
Station of the Punjab Government at
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Keylong has evolved new varieties of
high-yielding wheat and barley seeds;

1b) if so, the likely yield per aers
.uf these new strains; and

(e) the steps being taken by Gov-
einment for the distribution of these
new seeds to places outside Punjab?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The Punjab
Agricultural University, which is par-
ticipating in the All-India Coordinated
Wheal Improvement Project sponsor-
ed by the Indian Council of Agricul-
tural Research have selecteq some
promising dwarf, high-yielding varie-
ties of wheat. These varielies, desig-
nated provisionally as PV 18 and
Kalyan 227, were selected from out of
the breeding material of wheat from
Mexico made available by the Rocke-
feller Foundation .o the All-India
Wheat Improvement Project, The
Government of India are not aware of
any new barley variety recently deve-
loped in Punjab.

{b) The wheat varictics have a high
vielding potential. In thy experimen-
tal plots they have piven about 70 to
80 mds. of wheat prr acre.

tc) These wheat selections have
been included in the coordinated trials
heing conducted all sver the country.

D.M.S. Milk Price

2022, Shri Surendra Pal Singh: Will
the Minister of Food, Agriculture,
Community Devel t and C
tion be pleased 1o state:

fa) whether it is a fact that the
D:hi Milk Scheme has decided to
roise the price of buffalo milk; and

ih) il so, the reasons therefor?

The Deputy Minister in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) D.M.S. does not issue
Buffalo milk. The supply of Buffalo

milk to the card holders was disconti-
nued with effect from 5th May, 1965,
and supply of Standardised milk with
5 per cent fat conient was introduced
in its place with effect from 10th June,
1865. There is no proposal for raising
the price of any type of milk for the
present.

(b) Does not arise.

Desiruction of Kharif Crops due to

Pests

2023, Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Shrimatl Savitri Nigam:

Will the Ministcr of Food, Agri-
culture, Cc nity Develop t and
Cooperation be pleased 1o state:

(a)  whether a large-scale pest
nmenace has destroyed the Kharif crops
this year in Mysore, Orissa and many
other States in the country;

(b) il so, the steps taken to  arrest
the menace; and

(c) the extent of
caused to the crops?

damage and loss

The Deputy Minister in the Minis-
try of Food, Agriculture, Cc ity
Devel t and Cooperati (Shri
Shyam Dhar Misra): (a) No. Only a
limited atlack of pests was experienc-
ed on kharif crops in Madhya Pra-
desh, Mysore, Orissa and some other
States. For ecxample, a disease on
irrigated ragi was reported from
Mysore Stale; and jassids, fulgorid
and hispa insects attacked paddy in
some areas of Madhya Pradesh, Orissa,
West Bengal, Uttar Pradesh and
Manipur,

{(b) The States/Union Territory
authorities became aware of the
insect pestsiplant diseases on the
kharif crops at the early stages and
prophylactic action and contro]l mea-

sures were undertaken over large
areas.
(c) No extensive damage was

allowed to be caused to the affected
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areas. There were adequate supplies
of pesticides and in some cases aesial
spraying was taken up.

Death of Cattle in Famine affected
areas

2024. Shri H, C, Linga Reddy:
Shri P. R. Chakraverti:
Shrimatl Savitrl Nigam:
Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that a vaust
number of cattle perished for want of
fodder and water in the famine-affect-
ed areas of the States during the last
one year;

(b) if so, the cxtent of loss caused
to the ryots; and

the
people during

(c) the steps taken to save
cattle wealth of the
the drought period?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) to (c). Informaticn is
Eiven in the statement below:

STATEMENT

The information was called for
from all State Governments and
Union Territories. Replies from ibe
Governments of Assam, Bihar, Kerala
Madhya Pradesh, Madras, Maha-
rashtra, Orissa, Punjab, Uttar Pra-
desh and Union Territories of Delhi,
Himachal Pradesh, Pondicherry, Tii-
pura, Manipur, Andaman and Nicobar
and Goa have so far been received.
Reply from the Governments of
Andhra Pradesh. Gujarat, Mysore,
Nagaland, Rajasthan, West Bengal
and Jammu and Kashmir is awailed.

Based on the replies so far received,
the information with regard to paras
(a), (b) and (c¢) is as follows:

(a) and (b).
rashtra and a few in
reported to have died due to
shortage of fodder and water etfe.

6,500 cattle in Maha-
Orissa are
the

NOVEMBER 22, 1966
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(c) The following steps have been
taken by the State Governments to
save the cattle wealth:

facilities weic
reserve  foresl

(i) Free grazing
allowed in
areas,

(iiy Taccavi loans were given to
cultivators for the purcha.e
of fodder.

(iii) The export of fodder outside
the State was banned by ihe
Governments of Mahnarashiva
and Bihar,

Cattle feeding centres were
opened. Fodder depois and’
grazing camps were sel up.
by the Forest Department.

(iv)

People in scarcity areas wer:
allowed to carry head load
of fodder free of charge from
forest areas.

v

Veterinary aid and vaccinu-
tion against contagious cat-
tle diseases was extended to
the cultivators.

(vi)

(vii) Existing wells, bunds and
Ziriyas were constructed]
deepened for avoiding ihe

shortage of water,

Insurance of Cattle

Shri H. C, Linga Reddy:
Shri P. C. Chakravertl:
Shri Vishwa Nath Pandey:
Shrimati Savitrl Nigam:

Will the Minister of Food, Agricul-

2025,

ture, Community Development and
Cooperation be pleased to slale:
{a) whether the scheme for tle

insurance of catile has been finalised;
(k) if =o. the details thereof; and
(¢) if not, the reasons therefor?
The Deputy Minister in the Minis.
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Not yet.

(b) Does not arise.
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(¢) The main reason for not finalis-
ing the details of the scheme jz the
non-availability of data on mortality
of cattle and buffaloes. Surveys
have been started to collect the
requisite data from the selected area<
where the scheme is proposed ta be
implemented as a Pilot Project. The
details of the scheme will be finaiised
as soon as the data becomes available.

Rald on Paddy Shops in Delhi

2026. Shrimati Savitri Nigam:
Shri H. C. Linga Reddy:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the paddy shops had
been raided in Delhi during Septem-
ber, 1966:

(b} how many samples had been
collected: and

(c) how many prosecution cases

have been started?

The Minister of State in the Minks-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No, Sir.

(b) and (c). Do not arise,

Bomb Scare on Air India Plane

2027. Shrimati Savitrl Nigam:
Shri H. C. Linga Reddy:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that the Air
India had to change a Calcutta-bound
plane to Santa Cruz because of bomb
scare on the 2nd September, 1968; and

(b) if so. the reaction of Govern-
ment thereto?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). An anonymous
warning that a bomb had been placed
on a Alr India plane scheduled to
operate a service to Calcutta from

2155 (ai) LSD—3.

Bombay (flight No. 104) was received
on 3lst August 1986. The scheduled
plane which had arrived from New
York on 1st September, 1866 on
Service No. 104, was lherefore de-
lained at Bombay and another aireraft
was detained on the Bombay /Calcutta
sector. The search of the aircraft
detained at Bombay established that
the warning was false,

Cochin Port

2028, Shri Subodh Hansda:
Shri S. C. Samanta:
Shri P, C. Borooah:
Shri M. L. Dwivedi:
Shrl Bhagwat Jha Azad:
Dr. M. M. Das:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether Government are aware
that “Lady Willingdon”, the Cochin
Port dredger cannot cope with her
work in the Port;

(b) whether this has decreased the
depth of drafts for which ships of
deep drafts cannot enter the Pout;

(¢) whether the Chamber of Com-
merce have represented to Govern-
ment to remove this difficulty; and

(d) if so, the action taken in the

matter?

The Minister of Transport, Aviation,
Shipping and Tourlsm (Shrl Samjiva
Reddy): (a) Yes. The dredger ‘Lady
Willingdon', which was purchased in
1837, is still in working condition but
ite efficiency has gone down appre-
ciably in receni years. It is mainly
intended for carrying out mainten-
ance dredging work in the inner
channel of the harbour.

(b) There has been considerable:
difficulty in maintaining necessary
depth at the berths on accoun® of the
increase in the Port's dredging com-
mitments since the opening of the
0il tanker berth requiring additiop&l
dredging in the channel and turning
‘basin.
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(e) Yes,

(d) The Port Trust are taking
action for the acquisition of two
dredgers ie. a Suction Dredger in
replacement  of the existing Suction
Dredger ‘Lord Willingdon' and a Grab
Hopper Dredger. The Port Trust have
been authorised to invite tenders for
ihe Grab Hopper Dredger. As regards
the other dredger, specifications are
being drawn up by a Committee of
Technical Experts and procurcment
action will be iniliated as soon as the
specifications have been finalised.

Shifting of Mangalapori Village in
Palam Airport

2030. Shri Yashpal Singh:
Dr. Ranen Sen:
Shri Bade:
Shri Huokam Chand
Kachhavalya:
Shri Vishram Prasad:
Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether shifting of Mangala-
puri village situated right in the
middle of the Palam Airport has been
pending for the last eight years;

(b) if so, the reasons therefor; and

(¢) when the decision would be
implemented?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (c¢). The vil-
lage is located between the two main
runways at the Palam airport but
not on the CAD land, The land of
the village has already been acquired
und the villagers are in  occupation
as tenants, As, however, the shift-
ing of the village would be necessary
for the futurc development of the air-
port, the question of shifting and
rehabilitating the villagers elsewhere
has been under active consideration
in consultation with the Delhi Admi-
nistration. The question involves
acquisition of land for the rehabilita-
tion of the villagers. No scheme has
yel been finalised in this regard.
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Companies Act

2032, Dr. M. M. Das:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri §. C. Samanta:
Shri Subodh Hansda:

Will  the Minister
pleased to state:

of Law be

(a) whether it is g fuct that the
majority of the companies set up by
the Central as wel] as the State Gov-
ernments;

the

(i) Nout the provisions of
Companies Act,

(1i) their accounting
defective,

sysiems are

(iii) they do not hold their annual
general meelings in time; and

(b) the total number of such Com-
panies that were found violating the
different provisions of the Companivs
Act during 1965-667

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi-
raman): (a) (i) Barring a few, majo-
rity of the companies set up by the
Central as well as the State Govern-
ments comply with the provisions of
the Companies Act.

(i1) It has not come to the notice
of the Government that the gccounting
systems followed by these companies
are defective. Under the provisions
of the Law, their accounts are requir-
ed to be audited by the auditors
appointed on the recommendation of
the Comptroller & Audilor General
and copies of the audit reports are
sent to the Comptroller & Auditor
General of India for his comments.

(iii) Out of the 218 Government
Companies (as on the 1st November,
1966) only 49 companies did not hold
the Annual General Meeting within
six months of the close of the finan-
cial year.

(b) 38 companies, mostly State
Government Companies, were found
violating other provisions of the Act
during 1965-68.
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Companies Law Tribunal

2033. Dr. M. M. Das:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 5. C. Samanta:
Shri Subedh Hansda:

Will the Minister of Law be
pleased to state:
(a) when the Companies Law

quick action against
persons involved in cases of fraud,
misfeasance and other irregularities
in the management of Companies, was
set up;

Tribunal, for

(b) the lptal number ol cases filed
with the Tribunal from its cstablish-
ment Lo datc;

{¢) the number of cases convicled;
and

(d) the maximum punishment that
can be given by the Tribunal?

The Minister of State in the Minis-
try of Law (Shri C. R. Patiabhi-
raman): (a) The Central Govern-
ment, in excrcise of the powers
vested in it by section 10A of the
Companies Act, 1956, constituteq the
Companies Tribunal, on the 15th
June, 1964,

(b) and (c). Up to the 20th Oclo-
ber, 1866, 370 cases out of a total of
437 cases instituted before the Tribu-
nal had been finally disposed of.

(dy The scclions in the Companies
Act in respect of which jurisdiction
has been conferred on the Companies
Tribunal are 111, 155, 203, 234A,
240A, 388B to 38BE, 397 to 407 and
G35B. Under these sections, the
Tribunal is empowered inter-alia to
grant reliefs to aggrieved parties as
well as to decide whelher or nol any
person concerned in the conduct and
managemeni of the affairs of a com-
pany is a fit and proper person to
hold the office of Director or any
other office connected with the con-
duet and management of the com-
pany. Any offence in relation to
applications made ynder section 397

or 398, which is punishable with fine
or imprisonment ranging from 1 year
to 7 years, or both, is to be tried by
the Court of a Magistrate of the 1st
Class or, as the case may be, a Presi-
dency Magistrate, having jurisdiction
to iry such offence.

Industrial and Commercial Conocerns
of Goa

2034. Dr. M. M. Das:
Shrl Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri 5. C. SBamanta:
Shri Subodh Hansda:

Will the Minister of Law be
wleased to state:

(a) whether the industrial and
commercial concerns (public and pri-
vate companies) of Goa, Daman and
Diu have been given exemption from
lhe provisions of the Company Law;

(b) if so, the reasons therefor; and

{¢) whelher the companies referred
to are also exempled from the opera-
tion of the Tncome-tax Act?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi.
raman): (a) On the extension of the
Companies Act, 1856 with certain
modifications, to the Union territory
ol Goa, Daman and Diu on the 26th
January, 1963, the concerns which
had immediately  before that date
been functioning in that territory as
sociedades anomima  became “exist-
ing companies” within the meaning
of that Act. Concerns which had
previously  been  functioning as
sociedade por quotas respongibilidade
limitade were given an option to
register themselves within a gpecified
time as companies under the Act
and, on registration, have becn allow-
ed 10 retain their continuity of exis-
tence. All the sociedades anonima
and such of the sociedade pur quotas
respongibilidade limitada which regis-
tered themselves as companies were
allowed exemptions from some of the
provisions of the Companies Act up to
the 31st December, 1965,
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(b) The exemptions were allowed
with the purpose of avoiding undue
hardship to the aforesaig concerns in
effecling a changeover from the
Porluguese system of Laws to the
Indian gystem,

(c) No, Sir, Industrial and com-
mercial concerns (Public and Private
Companies) of Goa, Daman and Diu
are, in common with other taxpaycrs
of these territories, liable to income-
tax under the Income-tax Act, 1961,
with effect from 1st April, 1963, ie.,
since the assessment year 1963-64.
However, in order to enable such
companies as well as tax-payers of
other categories to adapt themsclves
gradually to the taxation laws of
India, certain taxation concessions
have been granted to them for a
limited period under the provisions
of the Dadra and Nagar Haveli and
Goa, Daman and Diu (Taxation Con-
cessions) Order, 1964.

Acquisition of Land

2035. Shri Yashpal Singh:
Shri Hem Raj:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the Group of experts
on Land Acquisition set up in his
Ministry have submitfed their recom-
mendations to Government;

(b) if so, the details thereof; and

(e) the reaction
thereto?

of Government

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) No.

(b) and (¢). Do not arise,

Drought Conditions in Andhra
Pradesh

2036. Shri Kolla Venkaiah: Will the
Minister of Food, Agriculture, Com-

munity Development and Cooperation
be pleased to state:

(8) whether Goyernment are aware
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of the drought and famine conditions
prevailing in the diffcrent ports of
Andhra Pradesh;

(b) the districts and the areas
affected by these conditions;

(¢) the number of persons and the
cattle affected; and

(d} the steps taken by Government
to give relief Lo the arcas affected?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to  (d). The
rainfall during the monsoon period
of 1966 was normal in Andhra Pra-
desh, Rainfall during the post-mon-
sonn season so far, that is, from 1st
Octobor to 16th November, 19686,  is
also reporied to have been normal
in the Rayalaseema area, but it was
slightly deficient in the Coastal
Andhra Pradesh and Telangana areas.
The Government of India have not
received any reports from the Gov-
ernment of Andhra Pradesh about
the prevalence of drought conditions
in that State just now,

However, Andhra Pradesh was ane
of the States badly affected bv  the
drought of 1965-66. The details of
the greas, population, ete. affected as
also the relicf measures taken by
the Central and State Governments
are piven in the “Review of the
Scarcity Situation and  Measures
taken to meet it—July, 1966, placed

on the Table of the Sabha on the
Oth August, 1966,
The relief operations are being

continued by Lhe State Government.
According to the latesy report re-
ceiveq from the Government of
Andhra Pradesh, 1845 relief works
are still continuing, These are em-
ploying 54.073 persons daily. 211,111
persons were rcceiving gratuitous re-
lief as on 14-11-1966.

No cattle mortality has been ve-
ported from Andhra Pradesh as a
result of the drought of the year
1965-66.
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Russian Agricultural Convertible
Aireraft

2037. Shri P. C. Borooah: Will the
Minister of Tramsport, Aviation Ship-
ping and Tourism be pleased to state:

(a) whether a convertible Russian
agricultural aircraft capable of being
converted into a transport plane car-
rying 12 passengers has been recently
tested for its suitability for Indian
conditions;

(b} if so, whether Government pro-
puose to acquire some such aircrafts
and if so, how many: and

(c) whether any slcps are being
takepn for producing such aircraft in-
digenously?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) A demonstration
of AN 2M Soviet Agricultura] air-
cruft was held on 24th  Seplember,
1906 at Safdarjung airfield. Basically,
it is an agricultural aircraft capable
of conversion for carrying about 12
passengers.

(b) No, Sir.

(¢) M/s Hindustan Aeronautics Ltd,,
Bangalore, are designing a specialised
agricultural aircraft to meet the
country’s agro-aviation requirements.

Aslan Highways

2038, Shri Maheswar Naik: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) the total mileage of Asian high-
ways passing through India and which
other countries are served by these
highways;

(b} the other highways of India
which have been categorized as Asian
highways; and

(e} the standard specifications which
they should satisfy in  order 1o be
brought under this category?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Beddy): (a) The total length
of roads included in the Asian High-
way System passing through India
works out to 15065 Kilometres out
of which 7800 Kilometres are priority
routes and 7265 Kilometrgg are
“Other routes”. These roads scek io
connect  India to the mneighbouring
countries of Pakistan, Burma, Ceylon
and Nepal,

(b) A list indicating the names of
both priority and “Other routes”
given below:

Priority Routes

(1) Pakistan border (Benapol)-
Calcutta - Barhi-Banaras-Allaha.
bad-Kanpur-Agra-Delhi . Amba-
la-Jullundur . Amritsar-Pakistan
border,

(2} Barhi-Mokameh-Muzaffar-
pur-Raxaul-Nepalese border,

(3) Agra-Gwalior-Jhansi- Sau-
gar-Lakhnadon- Nagpur- Hyaera-
bad-Bangalore - Madurai.-Dhanu-
shkodi.

(4) Mokameh - Purnea-Kishan-
ganj-Sivok-Cooch Behar-North
Salemara- Ramgiai- Gauhati-Jor-
hat-Golaghat - Imphal - Burmese
border.

(5) Jorabat-Shillong-Tamabeel
(Pakistan border),

(6) Imphal-Silchar-Karimganj
{Pakistan border).

Other routes

(%) Gwalior-Shivpuri-Indore-
Dhulia-Bombay

(8) Dhu'ia (on Bombay-Gwa-
lior routc)-Nagpur-Raipur - Sam-
balpur - Barakot - Bangriposi.
posi.

(9) Calcutta-Kharagpur-Bangri-
posi - Cuttack - Vishakhapatnam.
Vijayawada-Madras-Dindigul.
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~ (10) Bombay-Poona-Belgaum-
Chitradurga-Bangalore-Madras.

(11)  Kanpur-Lucknow-Faiza-
bad-Gorakhpur-Kasia-Pipra  (on
Muzaffarpur-Raxaul road),

(¢) Roads includeq in the proposed
Asian Highway System are to Dbe
developed to certain minimum stand-
ards (single-lane, fully bridged, black
topped roads with 38 feet wide for-
mation width), Further develop-
ment and improvement will be by
stages in accordance with the require~
ments of traffic on sections of the
roads,

Death Rate in Delhi Zoo

2039. Shri Subodh Hansda:
Bhrl 8, C. Samanta:
Dr. M. M. Das:

Will the Minister of Food, Agricul-
ture, C ity Develop t and
Cooperation be pleased to slate:

(a) whether it is a fact that the
death rate in the Delhi Zoo has con-
siderably increased recently;

(b) if so, the reasons Lherefor; and

(¢) the number of animals died
during the last six months?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) No, Sir,

{b) Does not arise.
(c) Animals 37.
Birds 87.
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Asoka Sugar factory in Orissa

2045. Shri Mohan Nayak: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the quantity of sugar produced
in the Asoka Sugar Faclory in Orisst
State in 1965-66;

{b) the progress made during
Jast yecar; and

the

(¢) whether it is running in loss?

The Deputy Minister in the Minis-
try of Food, Agriculiare, Communily
Development apd Cooperation (Shri
Shinde): (a) 7.936 tonnes,

(b) There has been improvement
in the working of this factory during
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1965-66 as compared to 1964-685. The
relevant data are given below:—

(tonnes)
Secason Working  cane cru :iugar : R.cc_f—
duration shed made very of
SURAr
canedy
1964-65 65 51,33 41240 426
1uhs-66  1C§ 7,936 8-82

90,017
(c) Information is mot available in
this regard.

Cooperative Movement in Orissa

2046. Shri Maheswar Nalk: Will
the Minister of Food, Agriculture,
Community Development and Coope-
ration be pleased 1o slate:

(a) the latest progress mude in the
Cooperative movement  so  far  as
coverage of villages and raembership
is concerned in Orissa State;

(b) the total amount of business and
the money handled by the Coopera-
tives in the Stule; and

{e) how [ar the villager: nave uli-
lised to their benefit the service co-
operatives?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): {(a) As on 30th
June, 1965 there were 5610 agricul-
tural credit societies in the State of
Orissa of which 2700 were service
societies. The total membership of
these societies was 11.57 lakhs. These
societies covered all the villages of
the State. There werce also 27 pri=-
mary cooperative land mortgage
banks in the State as on 30th June,
1965 with membership of 33,000.

(b) The agriculiural credit and ser-
vice societies in the State advanced
short and medium term loans amount-
ing to Rs. B.87 crores in 1984-65.
Besides this, primary land mortgage
banks advanced long-term loans dur-
ing the year to the extent of Rs. 72.57
lakhs. The loan outstandings of agri-
cultural credit societies at the end
of the year were Rs. 12.09 crores and
the loan outstandings of the primary



4629 Written Answers AGRAHAYANA 1, 1888 (SAKA) Written Answers 4630

land mortgage banks at the end of
the year were Rs. 1.74 crores.

(c) 2700 service societies, in addi-
tion to distributing credit to their
members for agricultural operations,
also undertook other service func-
tiong like distribution of fertilisers
and other production requisites, dis-
tribution of consumer goods and mar-
keting of agricultural produce, The
total value of production requisites
of all types distributeq by them dur-
ing 1964-65 was Rs. 1.73 crores,

A statement showing the position
of cooperalive societies other than
credit'service cooperatives in the
State of Orissa as on 30th June, 1985
is laid on the Table of the House.
|Placed in Library. See No. LT-7380/
661.
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Roads in Kerala

2048 Shrl Maniyangadan: Will the
Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

{a) when the construstion of
Kumarakom-Vechoor Road connecting

Kottayam and Vaikom in Kottayam
District (Kerala) was started;

(b) whether the Keralu Govern-
ment have requested his Minisury in
November last for sanction of funds
from the Centra] Road Fund for the
construction of this road;

(¢) whether sanction has been given
and if not, the reasons therefor; and

(d) the reasons for delaying com-
pletion of this road?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (d). The
work relating tp the Kumarakom-
Vechoor-Vaikom Road was started by
the Government of Kerala from their
own revenues in 1855,

2. Subsequently, in 1858 and 1860
the Government of Kerala proposed
the following two works relating to
this road for being financed out of
their allocation account in the Cen-
tral Road Fund:—

(i) Construction of
bridges on
Kumarakom-
Vechoor Road. Rs, 4.00 lakhs

(ii) Improvements
to Kumerakom-
Vechoor-Vaikom

Road. Rs. 4.00 lakhs

Rs. 8.00 lakhs

These were approved in 19058 and
1980 respectively,

3. In November 1885, the Staie

Government reported that the com-
pletion of these works would to-
gether involve an additional ex-
penditure of Rs, 3.96 lakhs and asked
for the approval of the Central Gov-
ernment {o the excess also being
met from the allocation account of
the State Government in the Cen-
tral Road Fund. The matter s
being re-examined and certain addi-
tional information has been called
for from the Government of Kerala.
But it would not be possible to allot
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any additional funds during the
current year owing to the paucity of
TeSQUrces,

Bridges in Kerala

2049. Shri Maniyangadan: Will the
Minister of Transport, Aviation,
Shipping and Tourism be pleased 1o

state:

(a) whether the Kottayam District
Development Council and Kerala Gov-
ernment have approved a scheme for
the vconstruction of a bridge at
Kulapunackal Kodava in Kottayam
District, Kerala State;

(b) whether the propesal has been
included in the Fourth Five Year
Plan; and

(c) if not, the reasons therefor?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) to (c). The pro-
posed bridge at Kulapunackal Kodava
in the Kottayam District falls on a
State road in the Kerala State, The
Government of Kerala are, therefore,
primarily concerned in the matter.
They have considered its inclusion
in their Fourth Five-Year Plan but
could not make provision for this
work in that plan due to undeve-
loped nature of the road system on
the northern side of the proposed
crossing and the nearness of the
existing Chungom bridge.

Bridges in Kerala

2050. Shri Maniyangadan: Will the
Minister of Transport, Aviation,
Shipping and Tourism be pleased to
slate:

(a) whether therc is a proposal to
construet a bridge at the Vettikattu
Muku in Kottayam District, Kerala
State;
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(b) whether it ig included in  the
Fourth Five Year Plan; and

(e) if so, the estimate and  when

the construction will begin?

The Minister of Transport, Avia-
tion, Shipping ang Tourism (Shri
Sanjiva Reddy): (a) to (c). The
proposed bridge ap Vettikattu Muku
falls on a State road in the Kerala
State. The Government of Kerala
are, therefore, primarily concerned
with this work. They have intimated
that this project hag been included
in their Draft Fourth Five-Year Plan
and that the design and the estimate
are being finalised. The State Gov-
ernment propose to provide funds ior
this work in the next year's budget.
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AIR, Programmes for

Voters

educating

2052. Shri R. S, Pandey: Will the
Minister of Law be pleased to state:

(a) whether Government have under
consideration a proposal to start some
broadeasting programme over the
ALR. Stations tg educate the people
to use their rights of franchise in the
right way; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) No, Sir.

(b) Doeg not arise.

Retrenchment by River Steam
Navigation Co. Ltd.

2053, Shri Kola Venkaiah:
shri P. C, Borooah:

Will the Minister of Transport,
Avlation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that the
management of the River Steam Navi-
gation Co., Ltd. has proposed to close

Lhe Calcutia Ghat Offices and to issue
retrenchment notices {0 many of its
employees;

(b) if so, the reasons therefor;

(¢) the number of employees to be
retrenched;

(d) whether any representation has
been made this year by the Inland
Steam Navigation Workers' Union
against the closure of offices and re-
trenchment and against the loss
which they were subjected to; and

(e) if so, the action taken or pro-
posed to be taken in the matter?

The Minister of Transport, Avia-
tion, Shipping and Tourlsm (Shri
Sanjiva Reddy): (a) to (c), Propo-
sals regarding the future of the

Rivers Steam Navigation Company
Limited are under Government's
consideration,

(d) Yes.

(e) The matter is under considera-
tion.

Drought conditions ip Mysore State

2054. Shri H. C. Linga Reddy: Will
the Minister of Food, Agriculture,
Community Development ang Coope-
ration be pleased to state:

(a) the present seasonal conditions
in Mysore State;

(b) the extent to which the people
are relieved of drought conditions;

(e} the amount so far spent on

drought relief by the Central and
State Governments;
(d) whether relief works and

‘CARE’ programme will be continued
till the next harvesting season; and

(e) the number of people so far em-
ployed and the number of relief
works taken up?
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The Minister of State in the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shri
Govinda Menon): (a) The prescat
seasonal conditions in the Mysore

State appear to be quite satisfactory.
There has been satisfactory rainfall
practically all over the State. The
condition of standing crops is [fair
and there are prospecls of a reason=
ably fair harvest,

(by As a result of satlisfactory
rains, the situation has considerably
improved, The number of persons
employed on relief works has gone
down,

(¢) The expenditure on drought re-
lief is initially incurred by the State
Government and is later shared bet-
ween the State ang Central Govern-

ments according to a prescribed
paltern of assistance. The Central
Government have so far released

funds to the Mysor, Government tu
the extent of Rs. 4 crores. The My-
sore Government have intimated that
this sum is likely to be spent in full
on drought relief. The details of
actual expenditure incurred by them
so far are not readily available.

(d) Due to improvement in , the
situation, instructions have been
issued by the State Government 1o
discontinue relief works except in
some badly affected pockets, where
works will be continued for some
time more. The Emergency Feed-
ing Programme with which '‘CARE’
is nssocioted will continue till the
end of November in all areas where
it has been in force, In badly
affected pockets, it will continue till
the end of December, 1966,

(g) 81,011 persons were in employ-
ment on 31st October, 1966 on 1,424
volief works, The maximum number
of persons employed on relief works
in Mysore was 1,74721 in the Arst
week of May, 1066,
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Hindustan Shipyard, Visakhapatnam

2055. Shri Kolla Venkaiah: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased (o state:

(a) the number of ships built at the
Hindustan Shipyard, Visakhapatnam in
1965-66;

(b) the number of ships to be built
in 1966-87; and

(¢) the improvements made for ship-
building at the gaid shipyard?

The Minister of Transpori, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Three.

(b) Two.

(c) Some of the improvements made
in the Shipyard since it was taken
over by Government from the Scindia
Steam Navigation Company Limited
in March, 1952 arc as follows:—

{1) The constructions of the ortho-
dox type of steam ship of
smaller capacity rivetted con-
struction has been changed to
the modern diesel-engined
ship of welded construction on
prefabricated system;

(2

the layout of steel yard, work-
shops and stores has been im-
proved;

the flow of material from the
steel yard to building berths
through various shops has
been improved and streamlin-
ed from the old zig-zag type
of flow to the unidirectional
straight-line flow;

(3

the fitting out jetty space has
been extended to increase the
capacity;

(4

(5) the craneage in the building
berths, fitting-out jetty and
steel yard has been increased;

(8) more attention is being devot-
ed to the training of techni-
cal personnel at all levels;
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(7Y A planning and production
Control system has been intro-
duced.

(8) the Drive for development of
indgenous equipment has been
intensified.

Enquiry into Working of D.T.U.

2056, Shri Vishwa Nath Pandey: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
refer to the reply given to Unstarred
Question No 129 on the 26th July, 1966
and stafe:

(a) whether Government have since
taken a final decision about the pro-
posal to set up 5 Committee to enquire
into the working of the Delhi Trans-
port Undertaking; and

(b) if so, with wha! result?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). It has been de-
cided to set up a Works Study Team
to assess the finaneial reguirements
of the Delhi Transport Undertaking
for meeting the increase in  demand
for road transport facilities in Delhi
and make suggestions if any for im-
proving the working of the Undertak-
mg.

Smuggling of Suzar into East Pakistan

2057. Shri Dighe:
Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to Unstarred Question
No. 818 on the 2nd August, 1086 and
state:

(a) whether the investigation in the
case of sugar seized at Howrah Rail-
way Station has since been completed;
and

(b} if s0, the result thereof and the
action taken jn the matter?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) No, Sir.

(b} Does not arisc,
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Polato Corporation of India

2059. Shri Tula Ram:
Shri Vishwa Nath Pandey:
Shri Yashpal Singh:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that Govern-
ment propose o set up a Polato Cor-
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poration of India to maintain and
develop potato seeds jn the country;

(b) if so, the broad details thereof;
and

{c) the tolal amount of expendilure
involved therein?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, a pro-
posal for setting up of Potalo Corpo-
ration, as a subsidiary to the Food Cor-
poration of India|National Seeds Cor-
poration is under consideration of the
Government of India.

(b) and (¢). The details have yet
to be worked out.

‘Weather Reporis from J. & K.
2060, Shri Sham Lal Saraf: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether the Meteorological De-
partment has established its centres in
Jammu and Kashmir; and

(b) whether improvement has been
effected in forecasting correct weather
reporis, not only for farmers of that
area, but also to provide necessary in-
formation for aerial communications
betweepn that State and the neighbour-
ing States?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). Yes, Sir. The
Meteorological Department takes note
of the latest scientific studies and in-
vestigations with a view to cffecting
improvement in weather forecasts.

Suratgarh Farm

2061. Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to the
reply given to Starred Question No. 342
on the 9th August, 1966 and state:

(a) whether the Committee set up
te exumine the possibility of providing
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additional water for Suratgarh farm
has submitted its report;

(b) if so, the main features thereof;
and

(c) the
therelo?

The Deputy Mnister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (c). The
Committec has completed its  study.
Its final report is expected shortly.

reaction of Government

Meteorological Rocket Launching
Statlon

2062, Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Transport, Avi-
ation, Shipping and Tourlsm be pleas-
ed to refer {o the reply given to Un-
starred Question No. 1672 on the 8th
August, 1966 and state:

(a) whether the scheme for setting
up a Meteorological Rocket Launching
Station in North-West India has since
been finaliseq for inclusion ip the
Fourth Five Year Plan; and

(b) if so, the particulars of the
scheme?

The Minister of Transport, Aviation,
Shipping ang Tourism (Shri Sanjiva
Reddy): (a) The scheme has not yet
been finalised.

(b) Does nol arisc.

Availability of Importeq Foodgralns

2063. Shri Basumatari: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that the Cen-
tral Government have indicated to the
States that the availability of import-
ed foodgraing would be much less dur-
ing the next year; and

(b) if so, the steps taken to have
sufficient stock to meet the situation?

The Minister of State in the Minis-
try vl Food, Agriculture, Community
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Development and Cooperation (Shri

Govinda Menon): (a) Yes; Sir.

(b) Efforts are being made to im-
port foodgrains to the maximum ex-
tent possible within the limited fore-
ign exchange resources available with
the Government and what the ex-
porting countries are willing to offer.
Internal procurement of foodgrains is
also being maximised,

Funds for Drought-affected Areas in

West Bengal
2064. Shri Basumatari: Will the
Minister of Food, Agriculture, Com-

munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that the
West Bengal Government have re-
gquesied the Central Government for a
grant of Rs. 2.5 crores for continuing
the relicf operations in the drought
affecteq areas of the State;

(b) whether it is also a fact that 10
ouy of 16 Districts in the Stale have
been affected by drought; and

(¢) the percentage of loss in the crop
of jute and paddy?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Coperation (Shri
Shyam Dhar Misra): (a) Yes Sir, in
June this year a request for an ad hoc
grant of Rs. 2 crores was received
from the West Bengal Government
for continuing the reliel operations in
the drought affected areas of the
State. As the ways and means posi-
tion of the Stale Government was
comfortable, they were requesteq to
meet this expenditure from their own
funds. No subsequent request for
assistance has since then been receiv-
ed from the State Govermment.

(b} Details are not available but
according to the State Gowvernment.
the position is reported fo be bad
wmainly in the districts of Bankura,
Malda and West Dinajpore,

(c) It is tou early at this stage to
estimate the overall size of the paddy
crop and jute in the State,

Sale of Children in Assam

2065. Shri Sezhiyan:
Shri Mohammeg Koya:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the report-
ed ‘distress sale’ of children in Goal-
para district of Assam, in recent times;

(b) if so, whether any investigations
have been made into the situation
leading to such sale of children; and

(c) the action taken by Government
in the matter?

The Minister of State in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) to (c). When
allegalions of ‘distress sale' of children
in Assam on account of food shortages
appeared in newspapers a report was
called for from the Government of
Assam and they have stated that ac.
cording to a cuslomary practice called
“Dhana” prevalent in the area, the
poorer sections of Bodo people keep
their children for domestic work in
houses of richer people of the same
comrmunity in consideration for cash
etc for specified periods. Another
custom prevalent among Lhe Bedo
people is to adopt children belonging
io the same community. The adopter,
in such cases, gives a nominal amount
in cash or kind to parents as a mark
of respect. The Assam Government's
investigations have shown that there
have been no sale of children duc to
shortage of food.

Bridge over River Narmada
2066. Shri Hari Vishnu Kamath:
Will the Minister of Transport, Avia-
tion Shipping and Tourism be pleased
to state:

() whether it is a fact that all work
in connection with the construction of
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the road bridge over the Narmada
river near Hoshangabad (Madhya Pra-
desh) is ay a complete standstill;

(b) if so, the reasons therefor; and

(c) when the project will be com-
pleted and the bridge commissioned?

The Mnister of Transport, Aviation,
Shipping ang Tourism (Shri Sanjiva
Reddy): (a) and (b). No. But it is
true that the work of the bridge has
lagged behind schedule. This is =«
State project in which the Central
Goverrrment has agreed to give a
limited aid of Rs. 13.34 lakhs. The
construclion was taken in hand in
February, 1960 and was requireg to
be completed in 2 years. But soon
after the commencemeni of work a
difficulty arose about the supply of
high tensile steel wire. The original
design for the bridge submitted by
the firm was based on the use of #8
tons of rmported high tensile wire (3
mm dia) which they had procured,
but when the firm's design was checked
it was found that it required 92 tons
of 3 mm high tensile steel wire. The
design wag therefore modified to en-
able the use of T mm dia high tensile
steel wire which by that time was
being manufactured in the eountry.
The change caused delay in the pro-
gress of work.

(¢) The work has been resumed at
the site and is in progress. Tt is ex-
pected 1o be completed by D ber,
1867,

Tourist Centres at Kumaon Hills

2067. Shri K. C. Pant: Will the
Minister of Transport, Aviation Ship-
ping and Tourism be pleased to state:

{a) whether it is a fact that the
tourigt accommodation jn most of the
hill centres in the Kumaon region of
Uttar Pradesh is inadequate; and

(b) if so, the steps taken by Gov-
ernment to increase the accommodation
so0 as 1o attract more visitors?

The Minister of Transport, Aviation,
Shipping and Tourlsm (Shrl Sanjiva
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Reddy): (a) Tourist traffic to the hill
centres in the Kumaon region is sea-
sonal in character. During the season
i.e. April to June, the existing accom-
modation in some of the popular cen-
tres has been found to be inadequate.

(b} More funds have been provided
in the Fourth Five Year Plan for the
development of accommodation in this
region.

Hostel at Nainital for Centiral
Government Employees

2068. Shri K. C. Pant: Will the
Minister of ‘Transport, Aviation,
Shipping and Tourism be pleased to
state:

fa) whether Government propose to
establish a hostel ai Nainital for
arranging accommodation at a reason-
able cost to Government employees
visiting Nainital and Ranikhet and to
attract large number of such visitors;
And

(b) if so, the details thereof?

The Minister of Transport, Aviation.
Shipping and Tourism (Shri Sanjiva
Reddy): (a) There is no such proposal.

{b) The question does not arise.

Shortage In imported Fertilizers

2060. Shri P. C. Borooah: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether it is a fact that about
800 tonnes of imported Amonia Sul-
phate fertilizer was found short in a
recent shipment received at Kandla
Port;

(b) whether it is also a fact that
Government have lost the case filled in
Bhuj Court against the Shipping Com-
pany for recovery of the loss; and

(c) if so, who has been found res-
ponsible for this loss?

The Minister of State in the Minisiry
of Food, Agriculture, Community
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Development and Cooperation (Shri
Govinda Menon): (a) and (b). It is a
fact that the Government lost a case
namely in the Bhuj court flled against
a shipping company for recovery of
short-landing losses. The case, re-
lated to a short-landing of about 500
metiric tonnes of amonium sulphate in
a vessel, s Smith Builder, which
arrived at Kandla Port on 3.1-1863
and not recently.

(¢) Since the shortage occurred dur-
ing the voyage from U.S.A, to India
and a suit was filed in time to recover
the claim from the shipping company
the question of fixing responsibility
for the loss on any individual does
not arise.

Delimitation of Constituencies

2070. Shri D. C. Sharma: Will the
Minister of Law be pleased to state:

(a) whether any progress hag been
in the fresh delimitation of Assembly
and Parliamentary Constituencies after
reorganisation of Punjab, Haryana and
Himachal Pradesh; and

(b) when the work is likely to be
completed?

The Minister of State in the Ministry
of Law (Shri C R. Pattabhi Raman):
{a) and (b). The Delimitation Com-
mission has considered its draft pro-
posals for Punjab, Haryana and
Himachal Pradesh with the respective
Associate Members. Its Final Orders
arc expected to be published during
the course of next week.

Co-operative League of United
States

2071. Shri M. R. KErishna:
Shri Ramapathi Rao:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the period for which Coopera-
tive League of United States was in
India and the States which the team
visited;

2155 (Ai) LSD—4.

(b) how many States and Soclaties
have been recommended for loan by
this League; and

(c) whether large  agricultural
States like Andhra Pradesh will get
preference in the matter of getting
loans g start fertilizer factories under
cooperative management?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel t and Cooperation (Shri
Shyam Dhar Misra): (a) The Co-
operative Fertilizer Feasibility
Study Team sponsored by Coopera-
rative Leaque of US.A, is in India
since 5th September, 1966, The Team
has so far visited the States of Gujarat,
Uttar Pradesh, Maharashtra, Kerala,
Madras, West Bengal, Bihar, Andhra
Pradesh and Rajasthan.

(b) The Report of the Team is yet
to be finalised.

(¢) While finalising its recommen-
dations, the Team will no doubt take
into account all relevant aspects in-
cluding the scope of fertilizer con-
sumption in various areas.
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Shipping Corporation of India

2073. Shri Rama Chandra Malliek:
Shri Sudhansu Das:

Will the Minister of Transport,
Aviation Shipping and Tourism be
pleased to state:

(a) whether it is a fact that the
Shipping Corporation of India, had
drawn-up a plan for the expansion of
its tonnage after g careful assessment
of the needs in different sectors and
submitted them ig the Central Gov-
ernment and the Planning Commis-
sion; and
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(b) if 80, the reaction of Govern-
ment thereto?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Banjiva
Reddy): (a) Yes, Sir.

(b) The plan is under consideration.

Education Allowane, for Bombay
Port Trust Employees

2074. Shri Rama Chandra Mallick:
Shri Sudhansu Das:

Will the Minister of Tramspoit,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that the
employees of the Bombay Port Trust
will receive cash allowances in respect
of the education of their children as
from August 1866;

(b) it so, the number of employees
to be benefited by the scheme; and

(c) the total amount required for
the scheme?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes.

(b) About 27,000

(c) Rs. 28 lakhg per annum appro-
ximately.

Central Agency Sectlon

2075. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Law be pleas-
ed to state:

(a) the number of States which are
being served by the Central Agency
section of his Ministry in the Supreme
Court; and

(b) the number of
appointed by the
section at present?

Advocates
Central Agency

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi-
raman): (a) The following States are
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now participating in the Scheme of the
Central Agency Section, namely:—

Punjab,

. Gujarat,

. Maharashtra,

. Mysore,

. Orissa,

. Bihar (some work); and
7. Jammu & Kashmir, afl
(b) The Ministry of Law has

pointed 3 Advocates in the
Agency Section. They are:—

N I S

ap-
Central

1. Government Advocate,

2. Deputy Government
and

Advocate,

3. Assistant Government Advocaate.

They are Advocates om record and
conduct caseg in the Supreme Court
on behalf of the Central Government
and the participating State Govern-
ments.

Mysore State demand for Foodgrains

2076, Shri H. C. Linga Reddy: Will
the Minister of Food, Agriculture,
Community Dvelopment and Coope-
ration be pleased to state:

(a) the demand of foodgrains made
by the Government of Mysore from
the Central Government during the
last three months, month-wise;

(b) the extent to which the demand
has been met;

(c) whether it is g fact that the
Central Government have not met the
requirements of foodgrains for the
State to introduce statutory rationing
in cities with more than one lakh of
population; and

(d) if so, when the requirements
pf the State would be met?

The Minister of State in the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shri
Govinda Menon): {(a) to (d). The
requirement of foodgrains of each

State is generally discussed between
the State Government and the Gov-
ernment of India and supplies from
Central stocks are arranged on the
basis of availabilities every month
and the relative needs of the different
States. There is no proposal for the
introduction of statutory rationing in
cities with more than one lakh of po-
pulation in Mysore at present. The
question of making any estimate of
the requirement of foodgrains for the
purpose or the Central Govrnment
meeting it, therefore, does not arise.
The supplies of foodgrains to Mysore
from Central stocks during the last
three months were ag follows:

(in 000 tonnes)

Month Rice Wheat Milo
August 1'g 23°8 263
September 04 3007  20°7
October. o1 339 17K

Agricultural Loans under P,L. 480

2077. Shri D. C. Sharma: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether the Government of
U.S.A. have put up a proposal for the
use of P.L. 480 Fund in Rupees for
giving agricultural loans and to se!
up an organisation for the purpose
In the country; and

(by if so, the reaction of Goveru-
ment  thereto?

The Deputy Minister in the Minis-
try of Food, Agriculiure, Commumity
Development and Cooporation (Shri
Shyam Dhar Misra): (a) No, Sir.

(b) Does not arise,
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Agricultural land in Bihar

2078. Shri H. C. Soy: Will the Mi-
nister of Food, Agriculture, Commu-
nity Development and Cooperation be
plased to state:

(a) whether it is a fact that due
lo lJarge scale acquisition of land for

industrial, mining and afforestation
projects in the hilly districty of
Southern Bihar, there has been 4

continual shrinkage of agricultura!
land resulting in food deficit every
year;

(b) if so the reaction of Govern-
ment thereto; and

(e) the steps to be taken in 1hijs
regard?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Land utili-
sation statistics for the districts of
Southern Bihar and Bihar State as
a whole for the year 1955-56 to 1963-64
(the latest year for whicp data is
available) indicate that cultivated area
in Southern Bihar as well as the Bi-
har State as a whole has gradually
increased during this period. The
cultivated area in Southern Bihar in-
creased from 27,55,056 hectares in
1955-56 to 30,49,136 hectares in 1963-64
and that in the State as a whole,
from 93,19,504 hectares to 97,18,354
hectares, The area put to non-agricul-
tural use has, however, shawn some
increase belween the year 1955-56 to
1963-64. The statistics available for
the  whole of Bihar State indicate
that food production which was 5.2
million tonnes in 1955-56 has  been
progressively going up and stood at
7.5 million tonnes in 1963-64. After
this. however, there was a slight fall
in the production, due to wide spread
drought conditions.

Thus, there is no evidence to show
that acquisition of land for industrial,
mining ang afforestation projects had
any substantial effect on the extent
of cultivated area sznd food produc-
tlon as a whole.

NOVEMBER 22, 1966

Written Answers 4652

(b) and (c). Do not arise,

Grounding of IA.C. Fokker
Friendship a¢ Tezpur

2080. Shri Vishwa Nath Pandey:
Shri Kindar Lal:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a facy that an
Indian Airlines Corporation Fokker
Friendship plane operating on the
Caleutta-Tezpur-Jorhat route was
grounded at Tezpur on the 5th Nov-
ember, 1966; and

(b) if so, the reasons therefor?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b).
Indian Airlines Corporation Fokker
Friendship aircraft VT-DME operating
Calcutta-Tezpur-Jorhat Service on the
5th November 1966 was grounded at
Tezpur due to the pilot reporting that
the port propeller was stuck in parti-
ally ‘feathered’ condition and was not
returning to normal position. The
defect was rectified and thereafter the
operation of the propeller in the
various positions was found satisfac-
tory. The aircraft operateg the Tez-
pur-Calcutta service on the 6th Nov-
ember 1966,

Tuticorin Harbour Project

2081. Shri Muthiah: Will the Minis-
ter of Transport, Aviation, Shipping
and Tourism be pleased to state:

(a) whether the amount allotled
for the Tuticorin Harbour Projeci for
1966.67 is Rs. 104 lakhs:

(b) whether the final revised grant
recently applied for by the Harbour
authoritie; was Rs. 225 lakhs; and

(¢) whether Government prCFoOse
to allot the additional amount of
Rs. 31 lakhs, asked for, which is the
irreducible minimum additional
amount required for 1966-67
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The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The amount provided is
Rs. 183.60 lakhs.

(b) Yes.

(¢) The matter is under considera-
tion in consultation with the Ministry
of Finance.

F.AO. Session in Rome

2082. Shri H, N. Mukerjee Will ‘he
Minister of Food, Agriculture, Com-
munity Development ang Cooperation
be pleased to state:

(a) the number and namesg of
Delegates who represented India at
the last session of the Food and Agri-
culture Organisation held in Rome;

(b) whether it is a faect that the
Tadizn Jele Mills Asegrintien was
represented at the session by one
who is pot an Indian national, and

(e) if so, the reasons therefor”

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The compo-
sition of the Indian Delegation to the
13th =ession of the FAO conference,
Rome (November 20—December 8,
1965) is given in the Statement, laid on
the Table of the House. [Placed in
Library. See No. LT-7381/66].

(by The delegation did not include
any representative of the Indian Jute
Mills Association,

(e) Does not arise.

Russian Tractors

2083. Shri Balgoving Verma:
Shri Vishwa Nath Pandey:
Shrij Braj Biharl Mehrotra:
Shri Ram Swarup:
Shri Chandak:
Shri Yashpal Singh:
Shri Madhu Limaye:

Will the Minister of Food, Agricnl-
ture, Community Development and
Cooperation be pleased to state:

(a) the total number of agricultural
tractors in the country;
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(b) whether it is a fact that over
60 per cent of these tractors are
located in northern region comprising
of the States of Punjab, Uttar Pradesh,
Rajasthan and Delhi and the demand
also continues likewise;

(c) the criteria for distribution of
the imported Russian tractors amongst
their Indian agents and whether the
existing  population and demand
factors are considered for distribution;

(d) whether it is also a fact that
the import quota of Russian tractors
for the States of Punjab U.P. Rajus-
than and Delhi has now been cut to
only 35 per cent; and

(e) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Levelupment and Coopuration (Shra
Shyam Dhar Misra): (a) The tractor
census conducted in 1861 indicated
thut there were about 31,000 tractors
in the country. During the Third Plan
period gbout 30,000 tractors have
been added.

(b) Region-wise figures are at pre-
sent nol available,

(c) to (e), The actual distribution is
determined from time to time in the
light of circumstances then prevailing
Broadly, the criteria are the demand
for tractors and the need to popularise
farm mechanisation in all parts of
the country, While it is true that
there is a substantial demand for
tractors in the States of Punjab,
Haryana, U.P, Rajasthan and the
Union Territory of Delhi, there is also
a sizeable demand for these tractors
in other parts of the country, Since
these tractors are relatively cheaper
and since the farmers in different
States should be extendeq facilities
for purchase of such traclors, the
quota for these States has been kept
at 35 per cent of the total imports.
This is the highest quota as may be
seen from the fact that it jg 274 per
cent for Western and Central India,
274 per cent for Eastern India includ-
ing Andhra Pradesh and 10 per cent
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for Southern India, It may thus be
appreciated  that g weightage has
been given to the States of Punjab
Haryana, Rajasthan, UP. and the
Union Territory of Delhi,

Import of Czech Tractors

2084. Shri Balgovind Verma:
Shri Vishwa Nath Pandey:
Shri Ram Swarup:
Shri Braj Bihari Mehrotra;
Shri Chandak:
Shri Yashpal Singh:
Shri Madhu Limaye:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleuased to refer to the
reply given to Unstarred Question
No. 103 on the 1st November, 1966
and state:

fa) the horse power, cost C.LF.
and estimated selling price in India
of the Czech Tractor, 2000 of which
ar: proposed to be imported; and

(b) whether the suitability of the
Czech tractor has been tried in the
Indian conditions and if so, with what
result?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The Gzech
tractors proposed to be imported are
of 20 HP. The c.if cost of the trac-
tor is Rs. 7,500 (pre-devaluation), The
selling price of these tractors will be
worked out after ascertaining the
post-devaluation c.if. cost.

(b} Yes Sir, This tractor has been
found to be very suitable for Indian
farming conditions.

Safdarjung Aerodrome

2085. Shri D, C. Sharma: Will the
Minister of ‘Transport, Aviation,
shipping and Tourism be pleased to
mtate:

(a) whether the question of shift-
ing Safdarjung aerodrome has been
considered due to the proposed con-
struction of a trafic fly-over the
Safdarjung Railway track; and
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(b) if so, with what results?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri SBanjiva
Reddy): (a) Yes, Sir.

(b) It is not proposed to shift the
aerodrome to any other place as its
present location is eminently suitable
for the activities of the Flying and
Gliding Clubs as also of ihe Auxiliary
Air Foree,

Canadian Foodgraing for India

2086. Shri D, C. Sharma: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether Canada has offered
recently 1,000 000 tons of food ‘o
tackle the current crisis because of
a bumper crop in that country this
year; and

(b) if so, the steps taken to reach
an agreement in the matter?

‘The Minister of State in the Minis-
try of Food, Agriculture, Community

Development and Cooperation (Shri
Govinda Menon): (a) No, Sir,
(b) Does nol arise.
Bridge on National Highway near
Barmanghat
2087. Shri Hari Vishno Kamath:

Wil] the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to refer to the reply given to Unstar-
red Question No, 996 on the 2nd

August, 1966 regarding Bridge on
National Highway near Barmanghat
and state:

(a) whether the award of work
has since been made;

(b) if so, to whom;

(c) the terms and conditions there-
of; and

(dY whether a copy of the award
will be laid on the Table?

The Minister of Transport, Aviation,
Shipping and Tourlsm (8bri Sanjiva
Reddy): (a) Not yet. The tenderer
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has been asked to accept some changes
in design and in the conditions of
contract and his reply is awaited.

(b) to (d). Do not arise.

12,00 hrs.
QUESTION OF PRIVILEGE

AroLocy sy Tine Eprror axp Pus-
LISHER OF THE Hinoustanw Times

Mr. Speaker: On the 10th Novem-
ber, 1966, Shri K, D. Malaviya had
raised a8 question of privilege against
the Editor and Publisher of The
Hindustan  Times for having pub=
lished, in its issue dated the 9th
November, 1966 certain remarks which
had been expunged by me on the
previous day. I had then informed
the House that the Editor had come
to me and had expressed his regret
but I had told him that that was
not enough and that he should write
a letter which 1 could read to the
House.

I received the following letter
dated the 10th November 1966, from
the Editor of The Hindustan Times:

“The report of the Lok Sabha
proceedings in The Hindustan
Times dated Nov, 8, 1966, con-
tains a sentence which you had
ordered to be expunged from the
records. On inquiry, I am told
by the Special Correspondent who
covered the proceedings that he
missed hearing your decision on
the point owing to the uproar
which was prevailing in the
House, The publication of the
expunged remarks, I assure you,
was a genuine mistake which I
sincerely regret".

Does Shri Malaviya want to say
anything?
Shri K. D. Malavlya (Basti): I do

not wish to pursue this matter except
to say that this statement has cer-
tainly disappointed me. It is too
general a statement. In the fromt
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page of The Hindustan Times they
had referred to me specifically. All
that I can say is, as I said the other
day, that they are angry with me
because of my views, I thought they
would make a special reference to
me in their apology and also agree to
publish the apology in the same man-
ner gs they hag done in the case of
the expunged portion in the front
page of their paper, and to do so not
once but more than once.

1 also have g feeling that this
would not have been done by our
able journalist-correspondents, but

for the fact of a system under which
they are made to work. They are
being compelled to pass garbled news,
and they also become careless. I
hope this will not be repeated.

I would suggest that, if you so
wish, they modify the statement that
they have made by making 5 specific
reference to me and by also publish-
ing it in the front page gat least
twice.

Shri Ranga (Chittoor): I am all in
support of maintaining our rights
and privileges here. I am sorry that
my hon, friend, Shri K. D. Malaviya,
came lo be hurt by whatever was
done by that paper that day. But I
do not see the reason why we should
ask the paper to publish it not once
but twice. It is something like the
village teacher asking erring boys to
catch their own ears in expiration
and stoop not once but four times.
We should not take these things too
far.

Shri K, D. Malaviya: I am not at
all particular, but this House has in-
sisteq on repeated publications in the
past on another occasion,

Mr. Speaker: Shri Malaviya is
correct in this fespect that sometimes
we have asked them to publish
the apology more than once. But the
Housc should be content if this regret
is publisheq once, on the front page.

Shri Ranga: That is all-once.

Shri K. D. Malaviya: What about
the specific reference?
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Mr. Speaker: Yes. I agree that it
should state that it was in respect of
Shri K. D. Malaviya that that state-
ment was made.

st w7y femd (®Av) : memq
agey, ar fawerfasre 1 g o
3T T ¥ | FF WAITH ATV Y -
T & ¥ faq. . . (swwwm). . 0%
fde gq d@tfe, o9 sow oy wi
AYd argg st W & fov Fore
g, gz aemmr e faar g

wegwt WY : & 57 397 381 AN
& a%ar. . . (swag@) wav qF
g wE Fwd Aifqd. | (swmem) L
TIET, WYY | 37 ATE § ART ITTT AT
mEAL

St A (wemE) : wemy wEreq, . L

weaw wEey ; frez A, 7t om
qg uraT & | F 3JWW | HAST & 62
#arE < @ forely orq o1 & 9 3w
aFarg ! (wmmwE)

oY &Yd : dfaede gn S F Fa=
T o T FF gy E FAw
WY &t "% & w9 9 A9d & a4
mat ors fg qifaarie &F 61 ®
% . . . (wrwI)

Mr. Speaker;: That is not required
here.

12.06 hrs,
PAPERS LAID ON THE TABLE

Inpian Tourism CORPORATION AMAL-
GAMATION ORDER

The Minister of Law (Shri G. 8.
Pathak): I beg to lay on the Table
a copy of the Indian Tourism Corpora-
tion Amalgamation Order, 1966, pub-
lished in Notification No. 5.0. 2852 in
Gazette of India dated the 1st Octo-
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ber, 1886, under sub-section (5) of
section 398 of the Companies Act,
1956, [Placed in Library. See No.
LT-7365/66].

STATEMENT re CHIEF MINISTER'S CON=-

FERENCE
The Minister of Food, Agriculture,
C ity Develop and Co-

operation (Shri C. Subramaniam): 1
beg to lay on the Table a statement
regarding the conclusions reacheq at
the Chief Ministers’ Conference, held
in New Delhi on the 16th November,
1966, [Placed in Library. See No.
LT-7366/66].

NOTIFICATIONS UNDER ESSENTIAL Com-
MODITIES ACT

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): I beg to lay on the
Table a copy each of the following
Notifications under sub-section (6) of
section 3 of the Essentia] Commodi-
ties Act, 1955:—

(1) The Madhya Pradesh Rice
Procurement (Levy) Second
Amendment Order, 1066, pub-
lisheq in Notification No.
G.S.R. 1725 in Gazette of
India dated the Bth Novem-
ber, 1866,

(2) The Roller Mills Wheat Pro-
ducts (Price Control) Amend-
ment Order, 1866, published
in Notification No. G.5.R.
1757 in Gazette of India dated
the 10th November, 1966.

(3) The Delhi Roller Mills
Wheat  Products (Ex-mill
and Retail) Price Control
Amendment Order, 1986, pub-

lished in Notification No.
G.S.R. 1758 in Gazette of
India dateg the 10th Novem-
ber, 1966.

[Placed in Library. See No. LT-
T367/66].

Notirication UNDER COMPANIES ACT
The Minister of State in the Minis-

try of Law (Shri C. R. Pattabhi
Raman): 1 beg to lay on the Table a
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copy of Notification No, G.S.R. 1543,
published in Gazette of Indip dated

the 8th October, 1866, under sub-
section (3) of section 620A of the
Companies Act, 1956, [Placed in

Library. Sce No. LT-7368/66].

Annuar Report oF Inpian  Councin
oF  AGHICULTURAL RESEARCH FOR
1964-65

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): I beg to lay on
the Table 5 copy of the Annual Re-
port of the Indian Council of Agri-
cultural Research, New Delhi for the
year 1964-65. [Placed in  Library.
See No, LT-7369/86].

Papers UNDER TarIFF CommMiIssion Act

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
I beg to lay on the Table a copy each
of the following papers under sub-
section (2) of section 16 of the Tariff
Commission Act, 1951:—

(1) (i) Report (1986) of the Tariff
Commission on the continu-
ance of protection to the
Sericulture Industry.

(ii) Government Resolution No,
11(1)-Tar/66, dated the 19th
November, 1966.

[Placed in Library. See No. LT-
7370/66].
(2) (i) Report (1986) of the Tariff

Commission on the review of
protection to the Antimony
Industry,

(ii) Government Resclution No.
2(1)-Tar/66, dated the 19th
November, 1966.

(iii) Statement showing the rea-
sons why the documents men-
tioned at (i) and (ii) above
could not be laid on the Table
within the period prescribed
in the said section,

[Placed in Library. See No. LT-
7371/68].
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(3) (i) Report (1886) of the Tariff
Commission on the continu-
ance of protection to the
ACSR. (Aluminium Con-
ductor Steel Re-inforced) and
AAC. (All Aluminium Con-
duetor) Industry.

(ii) Government Resolution No.
13(1)-Tar/66, dateq the 18th
November, 18966,

(iii) Statement showing the rea-
sons why the documents men.
tioneq at (i) and (ii) above
could not be laid on the
Table within the period pres-
cribed in the said section,

[Placed in Library. See No. LT-
7372/66].

(4) (i) Report (1966) of the Tariff
Commis<ion on the contina-
ance of protection to  the
Cotton  Textile Machinery
(Spinning  Ring Frames,
Spindles, Spinning Rings,
Fluted Rollers and Automa-
tic Looms), Industry.

(ii) Government Resolution No,

T(2)-Tar/86, dateq the 19th
November, 1988,

[Placed in Library. See No, LT-
T373/661.

(5) (i) Report (1966) of the Tariff
Commission on the continu-
ance of protection to the Pis-
ton Assembly Industry.

(ii) Letter No. TC/ID/E/88(5)/
66, dateq the 23rd July, 1966
from the Secretary, Tarifl
Commission, Bombay to the
Secretary to the Government
of India, Ministry of Com-
merce, New Delhi.

(iii) Government Resolution No.

15(1)-Tar/66, dated the 19th

November, 1966,

(iv) Statement showing thre rea-
sons why the documents men-
tioned at (i) to (iii) above
could not be laid on the
Table within the period pres-
cribed in the said section,

[Placed in Library. See No.
LT-7374/88].
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NoTtiFicATioN re KERALA LAND Assion-
MENT RuLEs

The Deputy Minister jn the Minis-
try of Food, Agricalture, Commu-
nity Development and Cooperation
(Shri Shinde): I beg to lay on the
Table g copy of Notification S.R.O.
No, 403/68, publisheq in Kerala
Gazetle dated the 1Bth October, 1066,
making certain amendment to the
Kerala Land Assignment Rules, 1964,
under sub-section (3) of section 7 of
the Kerala Govérnment Land
Assignment Act, 1960, reagq with
clause (c) (iv) of the Proclamation
dated the 24th March, 1965, issued
by the Vice-President, discharging
the functions of (he President, in

relalion to the State of Kerala.

|Placed in  Library. See No. LT-

T375/66].

12,69 hrs,

OPINIONS ON SIKH GURDWARAS
BILL

Shri A. S. Saigal (Janjgir): 1

beg to lay on the Table Paper No.
IV to the Bill to provide for the
better administration of Sikh Gurd-

waras situated in different Stales
of Indian Union and for inquiries
into matters connectegd therewith

which was circulated for the pur-
pose of eliciting opinion thereon by
the direction of the House on the
3rd September, 1965.

1210 hrs.
RE MOTION FOR ADJOURNMENT

DETENTION OF JAGATGURU SHANKRA-
CHARYA oF Purt

=Y Ay (@wroav) : weEw wERT,
w9 ¥ {3 graAHe g foar ar 5)
3% fergars frar | mar o &7 faor
T smgiw wwkaard wt e w9
T AT, (REW) L W A
& w1 o wifgy. . . (wwwer)
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(Adj. M.)
e WEd ¢ W fwET # fire-
FATY F1 ATHAT dTaAdz & fAg #F
W AFAr R, ()

st sy mpfent a2,
(smwa) gm fufre ez )

weaw wghay : fasedt & g ar w
Wl g, . (vraem) faew &g, @F
wrfeer ata & fr w1 77 e & 2o
it & Sfaw op cEgdEE w@q &
HIHHT £ EYUFAT R (W)
WTET PIET |

Shri Hari Vishnu Kamath (Hoshan-
gabad): He just wants a statement
from the Minister, That is all.

Mr. Speaker; Order, order. I am
asking the Home Minister to make
a statement.

Shri Hem Barua (Gauhati): This
is a serious matter. The Swamiiji
went on a fast on yesterday, and

the Government have arrested him
now, This will provoke the senti-
ment of some people in this country.

Mr. Speaker: Order, order. All
Members will sit down. I am asking
the Home Minister to make some
statement jn that matter,

off wwmmEe amesit (fawmal):
# gYe @A FEAT AFAT § | FH WITH
wrar & faar o o= WY @Y AL
(vmma=m) & s ¥ g famr alear
&Y | W9 eqTw wrwfoT w1y & fioo
oIy ¥ 5 F7T &1 1B FEAT Argar g |
w7 W wAwfa £ At & favew e

T frdg ag 2 s w7 & 50
fza ogdr gt w7 £ w4t wvdy 4
wa ws FA7 fag ¥ R T H araeo
ww Wk fEr ar & g A= 7 ag
*gT % aW eI & w1 oany
oY wgt &z w7 F @) X ;=
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afer amgUE  wETAE T AAEE
2 g gfF W # & frogare fem
T g w fam aFT § Al § F
# 919 79 A7 9g T 5, A §9 A€
St foefan @ @ & 07w
317 fawett %Y qfem o fasga 7 amw
ge fimumfar 3@ @1 @ &,
e &9 9% g0 A7 AHA1G F1 Z4T
FT @A, .. (=Ewe)

(Chittoor): The
the couniry

Shri Ranga
general atmosphere in
is ¢xplosive enough, and 1 would
like to suggest to the hon, Home
Minister not lo do anything either
consciously or unconsciously to add
some more fuel to the explosive
situation that we are faced  with.
It concerns nol gnly the Congress
Party and the Government, but gll
political parties ang all public men
in this country, Let them think of
some way by which they can tackle
the situation without in any Wway
injuring or hurting the religious sen-
timents of our people.

Mr. Speaker: Does the Minister
propose to make a statement?

The Minister of Home Affairs (Shri
Y. B. Chavan): If you so desire, I can
give some facts straightaway.

Mr. Speaker: Yes,

The Minister of Home Affairs (Shri
Y. B. Chavam): Sir, the House is
aware that agitation for a complete
ban on cow glaughter is continuing in
different paris of the country in
spite of the policy statement made on
behalf of Government on 4th Novem-
ber. On 20th November Jagatguru
Swami Niranjin Dev Tirath of Puri
commenced an indefinite fast in the
compound of the Dharam Sangh,
Kashmerj Gate, Delhi. Dellki Admi-
nistration, who are responsible for the
maintenance of law and order in the
Union Territory of Delhi, gave full
consideration to the likely repurcus-
sions of the fast undertaken by Swami
Niranjin Dev Tirath especially in the
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unfortunate events of
November 7, 1888. In their view
the action of Swami Niranjin Devw
Tirath was prejudicial to the mainte-
nance of public order in Delhi. He
has accordingly been detained under
section 3(a) (ii) of the Preventive
Detention Act in pursuance of an
order issued by the Deputy Commis-
sioner, Delhi.

o g AT P (A7)
4g I (TG AATITEAFE | .
(sm@am) . . . AT AA-9E wT
aar &7 E &

light of the

WA T FA7 /Y THAA §
AL OF-TE £ F IAT |

Shri Harl Vishnu Eamath: On a
point of order, Sir. If I remember
aright, the Home Minister saiq that
the Delhi Administration which was
consulted in the matter has given a
vertain view, I am nol going into
the merits of it gt the moment, The
point of order is, who is responsible
for the action taken? He cannot pass
on the buck to the Delhi Adminis-
tration. Here in Parliament the Home
Minister is yesponsible, not some Lt.
Gowvernor.

Shri Y. B. Chavan: Yes; I am res-
ponsible. That is why I have made
the statement.

Mr. Speaker: There is no denying
the fact that he is responsible,

Shri Hari V'shou Kamath: Does
the Government ggree with the action
taken? Let Mim say about that,

Mr. Speaker: He has said it.

Shri Hem Barua: Sir, on a point of
order. The hon, Minister said that
the Swamiji has been arrestedq under
the Preventive Detention Act, That
Bill is being discussed and it has
not yet been passed.

Shri Sorendranmath Dwivedy (Ken-
drapara): It is already in force. The
Bill only seeks to extend it.
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Mr. Speaker: This is the use to
which points of order gre put.
Sl q-FrIET mret . weger iR,
faa afcfeafag # «ft swam w1 wam
Bw & AF Mg WA 92 07 gl gq E
o IwF mEdrT g & @iz feesr ®
T w17 # afefeafear ot dar @ &
g fafaq &7 A smaqe wFTNF F
firewmdr & w7 geEEAT § A a9E
agard A forery &, W Jar
T wat ¥ wa1 % 347 mfs w1 "
FEIW g 4T qr, gAfad 3AE) et
foar man | & ag sraa agen g F
T WA AVFIT A 9q gg fAow &
formr & fw et 7| & §3 37 w5k Wit
=fiwr nfz g7 gt wama w9, AT
suF gfEE {rav 62 4 541 % A
T A1 Awer &, 9 gAd frowne
taar st Awar & 7 wa {7 st w17
TEIIEN # S1d gU TR BT ATAT B,
Fgr w1 ® fiegre 98 &7 qwa 7
gaar & straAT wrEeT g% s
wFETHd ¥ waww & mis £ # A
FHO IAT I w1 @ Ar P owa fE
ITET g wigme s wamT & w7 §
qr, 7T w.fw & far sEH awas
gita &1 41 | afes 7% mamy @
AITT Y A ZMCOHTTET AT
T TH HAQTEIT HIFIT A SAAAT &I
oAl qrgamai w1 g2 w0 & fAy
TH FFTF AT ool 5o E, e
AT TTCF AN FLOE 5 TATGHATIY
wafa s adf faar & 7

WETR WEYW ;. FaTe F 9ge feed
AT, FRadi egiT aer 2 fw
FAT 7THR1T F g7 #4077 aifea &) &%
Pt &7 1 hawr s formr 21

Shri Y. B, Chavan: Sir, I do not
know whether the question of poliey
arises, because everything, every case
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will have to be seen on its own merits
ang facts. I have just made a state-
ment of facts on this.

ot awTTeR e ;o IAE WA
T omfm & EHGT @7 TT 8 el
qr 7 oseuer 3giey, MY A 0y 94 7
T AT 99 WT VT T7 He A
T AT a0 T (T - famiy
W # Ffw

WA AR - H A1 EIET E AT
ug & 1% o7 agls &1 Wiy AT wF
&y =T 3%, &7 904 §9 97 TR
CELE ARl I RER TS|

ot ST wEE 0 GE 1§08
Fa1q =EF B0

S g 7Y ®OATT . ATHIT A
dila FT 2 7

Dr. M. 8. Aney (Nagpur): I am
very sorry to heay the reply of the
Home Minister, but I warn that so
long as Sankaracharya is arrested
ang detained like that I shall have to
fast unto death even.

Shri Surendranath Dwivedy: Sir,
some reference was made that he
has been arresteq and taken to an
unknown destination, but the Minis-
ter in his statement only said that
he has becn detained under the
Preventive Detention Act. I would
like to know whether actually he is
under house-arrest or he has been
taken to some ynknown destination
ang kept inside some jail.

Some hon. Members:
heard the question,

Mr. Speaker: According to the
newspapers, the hon. Member says,
he has been taken to some unknown
destination. He wants tp know whe-
ther he hag been taken to some un-
known destination or he is kept here
somewhere or he is under house
arrest?

Shri Y. B. Chavan: I can give the
information I have. He has becn

He has not
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flown to Madras by the wmorning
plane and he will be kept in Pondi-
cherry.

Shri Ranga: Sir, has he taken due
notice of what Dr. Aney, the father
of this House, has said just now, I
hope the hon. Home Minister will
take due notice of what Dr. Aney
has just now said. If that were to
happen, my fear is the whole country
will be on fire. Let the hon, Home
Minister. even now, take time by the
forelock and see that some wise coun-
sel come lo prevail in ¢he ranks of
the Government, as otherwise it is
going to be very dangerous.

st a¥ . 77 Fn hufiee mem
AT A F T A U F W7 fwAR
aga At wimg 4, 58 ¥ 27 quAr
argst § 1% gy & 71 over A §, A
A7 359 Fizrwge # {7 g wawa
FIH T @iz ¥1F 0F 9747 F71 2, (5as)
g & mf= €1 F@ w1 Er o4y ?
FT1 AT 5g AGAT Fix ga qzar @
qm1 fgeg awrs wiow (@3 540 2
ERE 1

wTq WMEWET . WT 7 5ATA 8T |
# 9 91 wErm T g (@ ag waa
ST g% &F HLiAl T Fara 3 E 9 o
FrE g #4F &

WY &y IFyT A g =2 fEa

wus Wg|y o &9 oarT &1 onEE
TR AT e maT AT

oY PR X7 WEWQ . T ATHIT
afqm & T & A AT AT F o1
zar wtaa

wae wgraw: & sAra 1 A (A
TRAT 2|

siuy: AR A ST EII TR
T AA R0
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Mr. Speaker: Shri Bade asks where
was the apprehension of any breach
in the peace of the ecity or any vio-
lence here so soon after his com-
mencing the fast, as he had begun
his fast only yesterday.

Shri Y. B. Chavan: I can only give
the information which I have received,
The judgment has mnaturally to be
taken by the Delhi Administration.
Certainly, I am not running away
from it....(Interruptions).

Mr. Speaker: Order, order. If hon,
Members speak simultaneously, we
cannot proceed, Nothing said by a
Member will be recorded, unless I
have identified him.

Shri Hukam Chand Kachhavalya:***

Shri Y. B, Chavan: Certainly I am
not shirking my responsibility in the
matter. I am prepared to take full
responsibility. .. .. . (interruptions).

oY meTIEIT srent faeA mE-
buifaezoa & (=7 a7 1g 8 & | Az
madme 7 lwvemiv {3z §

Shri Y. B. Chavan: But to take a
certain view of a certain situation is
the legal responsibility of the officer
concerned and the administration con-
cerned. He certainly watched the
situation for one day completely. He
did not take any panicky action or
any action just to penalise somebody.
He watched the situation and assessed
its reaction. If the fast of Sankara-
charya was allowed to continue, pos-
sibly things would have become worse,
That was the view he took and he
acted on it.

st oae fag (§71 ) F oA
Zmm fifmzs o1 gad a1a @71 PR §
f& az g7417 @reluy ¥ 917 HAUA A
A &1 wETe AR A 7 mAwA WY
{ar )7 qeprre, WY (w61 | 27TRT WY

*+*Not recorded.
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[ awara fag)
a 21 fgv &0 wamd fwar, Flaq avarv
33 war g Al fear, adfr aa 4
F TR0 (&7 FHTT FTATFIE AT
Arafi g waea ®T Ay gra Tfvads
& fod gams @ & @@ AR F7
TRTTHTT F( 51705 Fife Witz s5qq1 #7
qz1 & mig £ =l wrfr saar N
TZ0 IAE AT § 1 ATH FIFIT R AT
Fia®iv 2 1% a7 07 73 17 719 NI
% | KAI747 &\ ST A18ATE |
F7 7z #Y mERINT gaT fAy 2
A%fr & 7

wsoae Agam . & oqy g faz
g FIATSFATE (6 Hq ag e &
fad w3 2f Aw waar qg 7 A0 4
Arfs & §@ $g 7% 1| 92 7@ #1 3aT
qrwr o Adf 77

Shri Tyagi (Dehra Dun): In wview
of the fact that the policy of the Gov-
ernment, which was explained the
other day, is for cow protection and
the Government have promised to see
it through and are in consultation or
contact with the State Governments to
see it through, is it the intention of
the Government to try to persuade
Sankaracharya to give up the fast
saying that their policy fell in line
with what he wanted to achieve by
fasting?

Shri Y. B Chavan: Certainly, our
effort will always be to persuade
Sankaracharya or any other person,
for that matter, to give up fast.

=t yFR W WOATT 47 AR
frer FEfAi A @igwam ¥
=T | AW F @t Wil & gEsr A
oo 2 fr W B Mg & aey
wrfgd 1 ag 3w ¥ ot azr wAw
qg WIS AT THREAT AT TR # |
"9 ¥ sE " w oqad & Ay
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WY A aEr | oww AW R FHOF
oA g8 7 fear & # e Argar
g & a1 avwre & Fav ey fadelt
qETT w1 Ry ¥ fF mar oo ges
T A ¥ F1 | gfy gary & AY g qoey
f forr 2w &7 qwra | W AT Y
g & WY g3 weEew awx Ag g@r
avar | & s g £ foag v
*riarE £ 7€ ¥ i v w1 freeare
favar mar & o®® T MR HE aF qEA
Lt & o 3w ¥ g TR a7 wna
Wy maw

WEIW WEIAT : WF | d3 ATEd
q19 FT FqATA Y AT |

Shri Y. B. Chavan: It is u very
fantastic suggestion that we are doing
this under the pressure of any other
Government or something. This is
rather a difficult situation and a diffi-
cult decision. I know, it is not a
happy decision that one has to make.

= gew Wy wguTy : ke are 8
o & wrg 3 wx€ der gy fear
Mr, Speaker: This

orderly. I have allowed him
opportunity.

Y e W €AY Ty AT
dtg arer & wrew we W@ & 1 dhy
art § #1§ Saar a1 fFar
Mr, Speaker: Now I will have to
ask him to go out.

of( gou W P ¢ W9 & 99
st #ré gfagre Aft ¢ faar @ f&
aTET T ATAY | WG T ¥A AFTT A
FETE QW R

WY WEWEY . N AT qTET AT
T |
(Shri

is grossly dis-
every

Hukam Chand Kachhavaiye
then left the House).



4673  Detention of

Shri J. B. Kripalanj (Amroha): Sir,
may I submit that there have been
fastings before this and the Govern-
ment had not taken precipitate action?
It was only for one day that the fast
had lasted. They should have tried
to persuade him, his friends and others
ang if they had failed then they should
have taken this action but noi in
such a hurry,

st gwrey wresY ;- ag A e
¥ # g5t wggw w7 &0

Shri Kapur Singh (Ludhiana): The
hon. Home Minister has informed the
House that the Delhi Administration
duly considered the likely repercus-
sions that the fast of the Jagadguru
might have in the Delhi city. I want
to ask whether the Government of
India, that is, the hon. Home Minister,
also duly considered the likely reper-
cussions of the arrest and the treat-
ment that is being meted out to the
Jagadguru on the Hindu India as a
whole.

An hon, Member: There is no such
thing as Hindu India.

Shri ¥, B. Chavan: Sir, I was in-
terrupted when ] was replying to the
question put before, but as I was ex-
plaining, we have all the high regard
and respect for Shankaracharya.

ot ST aveAt : gg TNY w7
ad # & freaar w0 fomr @

Shri Y. B. Chavan: Therefore, il
weas always a difficult decision. It is
not a happy decision, that one is re-
quired to go and arrest a great man
like Shankaracharya; but one has to
see what repercussions it would pro-
duce if the administration had not act-
ed the way it did. It would certainly
have starteq some agitation in the
city of Delhi and would have resulted
in some sort of any ugly situation.
We know that the sentiments of some
people would be hurt and we are
very sorry for it, but one has to act
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in the interest of the country....
(Interruption),

Shri Hem Barua: Sir, it is an
alarming news and what the Home
Minister has said is also egually
alarming. @ When our ex-Finance
Minister, Shri Morarji Desai, went on
a fast in 1956 at Amhedabad—then he
was the Chief Minister of Bombay. ...
(Interruption).

Shri ¥ B. Chavan: No.

Shri Morarji Desai (Surat): 1 was.

Shri Hem Barau: He was and he
says, he was, I know that he was
undergoing a fast.

The present Home Minister was in
the administration of Bombay al that
time but Shri Morarji Desai was not
arrested, but in this particular case the
Government has acted with undue
haste, T would say.

Shri Ranga: And unwisdom too.

Shri Hem Barua: This is a very
disturbing development for the coun-
try. Now, we hear another disturbing
news. Dr. Aney has announced his
decision to undergo a fast, May I
make a submigsion to you and request
you on behalf of the House 1o request
Dr. Aney not to undertake the ast?
And, are we going to have an assur-
ance from the Home Minister that
Dr. Aney is not going to be arrested
tomorrow if he is going to go on fast
today?

Mr. Speaker: I agree with the first
part. I would certainly make an
appeal on behalf of the House to Dr.
Aney that he should not undertske
the fast. But with the second part, [
can't do anything.

=t STFTETaTe Frest ;AT ST Y
*t w7 ffory fie oY gear o g @
# ) gz & a1 AT ¥ o A W
v ¥ Afew g A we w7
®EN
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Dr. M, S, Aney: I will wait for
seven days in response lo your appeal

and see what he, the Minister of Home
Affairs, does.

Shri Tyagl:

Some hon, Members rose—

Mr, Speaker: This is not the time
when a full-dress discussion can take
place. (Interruption). It is going on.

The comments and the criticisms and
other things are being expressed.

Tt is a great relief.

Shri Hari Vishou Eamath: We will
say much more in a fuller discussion.
(Interruption) .

Mr. Speaker: No, no. I canmot
<ontinue it so indefinitely. (Interrup-
tion). Shri Maurya,

st @i (weE) oW AW A
HfqarT g ag sEear §f o R
20 R ATATCRT FT 74T FIGT OF THL
Faom o IR A fomg & A
qHTH AR OF AT AAW W14,
fraw siZem ¢y frdzY fiGT Ay
w1 fagml #1 eva & Ty gw ooEw
W qEgsaE gt # g9 3 g ax
T § | oTF T gU T o fw
TeEre & wiadt 14 § afes g 7
19 371 T T AAATT F fAg I
TH AYE & WAGr TFT 9¢ @I & |
7 % sgetary ¥ qF fraa # v
wearug frar 2, wagearg 71 2 ay qa0
ATRIT FT Az =20 AF g Frav ar
feay gy g gl A A AR
wag s %1 A1 g fag wgr & f awr
TR AT FT WATAT 9TH AL T FA A A,
Tk @y § ¥ gu qwg a1 famre #4)
& R T | g W AT e A

AT FATT AT AT F AT
ATRIT TF FATT I ATAT § | HORIC
o= A uF AT o ¥ o ¥
wTwT 51 ag Aifa gy of ¥ fr A
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FE wT &Y, wiE FT owEwE ey
S @ 9T qF a9 ST gEk qTE
daT AW F arAdA T A arfe s
9nF Aty g oWH | qEr R A
g AUy ¥ AT ¥ fFar, qar &
e & art ¥ faan, dar & dam w7
gfcarem & art % fivar s dar & gemed
¥ at # fmar | & o smaan g
fF w&ft & gai7 71 qg@n & w7 5
IS FT FAT AT FIFTT FT & aAY
FlAg TF FEAT T TH F oHAT
g1 39 § fA Wy 34 dEx w®
wi A g 3 & o o A
&t & fe e Ay deer femn 37

WTIW WEWA : OF 1§ agAr
ATEATE | T For e o ar o
fafr & af 9w av

st wW G qv weAr g

WEOE WEIAT  4g 34 419 2,
% o1 a1 F 9F | WA W 917 F fag
AATT § T FIT I |

ot /Y4 : T WA &, WA A §
IT BT T T A4 AT WA AW 8,
A AT FrE w99 A9 21 Afew Ay
Arfa gt & ag g wfave S
AT g g, s os fa &
fag @1 gawA 1 @1 IqFr feware
T far wigm ? og o Aifa & @g
gam Wit o ag Aify g § =0
o W 7 wae qger & gy == o
wWEN A agAfaammd ?

weaw wghew AT I WTT A
&% o faar & AfET mo 7 aaw
AEY 9@1 & 1| qgA T gAET q¥ F A4
RASAT§ 1

YA A T AT IS W@ |
Tar fifq sz wE & 7 g% faw W
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W FEAE Fam A1 gEnr far
#x ferar s ?

Mr, Speaker: The question ha:
come now. The Home Minister might
answer it.

Far #1% Aifx § afrada wmar 2
T 3 4T 917 a3 §F W Arfa i ?

Shri ¥. B, Chavan: There is noth-
ing like a very rigid and inflexible
policy in this matter. One has to see
the things and take action aceording-
ly.

it 7y fod : S [ qer ar
JAET FAE Fgr Aqqr g7 A afv-
AT F a7 # 797 41|

XA AZ TR W T ¢ | WL OF
T & gedr Zr e E, AT QAR A=
FT AT

Shri S, M. Banerjee (Kanpur): After
the statement of the hon. Home Min-
ister, it appears that this information
is based on the information of the
Delhi Administration and that this
arrangement was made under the
instructions, not, of course, from the
Centre, but from the Delhi Adminis-
tration. This clearly reveals {hat
there cannot now be any hunger-
strike by any section of the popula-
tion if they want to ventilate {heir
grievances, or by going on a general
strike or by countrywide agitation or
by going on a hunger-strike, So, 1
would like to know whether this will
be the policy henceforth and that the
Government will view it as a breach
of apprehension or a breach of peace
and that hunger-strikes will not be
allowed in this country.

Mr. Speaker: It is a hypothetical
question. How can I allow it

Shri S, M. Banerjee:
done.

=t %o Xo WrEW (TFAT) @ AAG-
T AFTAT & FAWT FT AHACTH
2155 (AQ) L5—5.

It has been
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79 "qaw ! 7€) fa=m g ¥ ol g WY
qgT W ¥ IER 9V d@ ATHIT
F1 7g frrvwa g i fip Faae afefegaat
¢ afee gost T +7% vaT o
AT W H T IgAT F1 qg) = s
A ATE@AT &1 AT TZTAG gET qEY
THA! TE § WAL TORIC S1EA A7F
& w17 FAT 787 Fawy ag it of
FAT T ATEAT AT qE F T
AT =y T 3 WIS qrw W e
£, IEET AR 1 AT 2 gafe
¥ wWIT% IR AT AT A7 GETT 3T
e fe—

it wq fowa : gw gfer

st %o Xo wrewi - afifrqag #Y
e go a1 a7 qArfaw wEY g fE
ATHIT FTAA A1 F v g garfaq
A AT g ¥ & AT ET S 9r wf-
JT FIET F TETE CFANEG & 919
WS HYT I AT TR qg qrdAr w3—
qfrz & 797 #1 wwn @ 77— fE 5|
WG " ZH AG 9 9T FTH WA0T BT
2 9 W NAH FY, AT § ITHT AARTA
%1 wrfwrw w3 fif fawrg afrfeqqi # wroor
Tg T 930§ A gAfar 7 gmd
AEGAT AT § WY GAMA T F7 F4T
FTHRIT IH 41T &1 FJ7 F1 7

o WEIAE: 77 TIETAN A

Shri Tygai
item,

Let us go to the next

Dr. L. M, Singhvi (Jodhpur): We
would particularly like to knows the
specific efforts that were made (o per-
suade him not to undertake the fast.
We would also like to know whether
any progress has been made in obtain-
ing the concurrence of the policy
announced by the Government cof
India by all those States which have
no! yet complied with the policy
which is also contained in the Consti-
tution. I would like to know whether
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[Dr. L. M. Singhvi]

any efforts are now going to be made
to arrive at such concurrence from all
the States and also to persuade Jagat-
guru Sankaracharya to give up his
fast.

Shri Y. B. Chavan: As far as the
efforts Lo persuade him are concern-
ed, I have net him. Personally I have
not made efforts, I must say that. But
looking from the statement that he
has made, it was apparent to us that
he would not be amenable to our
efforts to immediately give up the fast
here. As far as the question of pur-
suing the matler of policy with differ-
ent States is concerned, the efforts
will continue.

=t wrEt T e (wea) - w3
T& wnEg FOE fgRgAl #Y owran
¥ e 2 i A ol wfgEw a i
& TAAT FIT AT 7 [ wigws
¢ Ar 38 #TFT FY fEw wET 97
feam w1 v gan ? sd) gwrd Tz Har ot
Fag Far 2 fiF freet 77 1 0E &9
gut, & wreAT wrEan g fF S A
a1 ware qr ey A oA
a7 %Y Arfer oz @ ot & FF wer g
F1E T wfgas arta g1, $ 1§ Jam
2, %€ a7 77, 7§ Afewd 77 ¥ 77
fagrer 37 AawT feam & a0 9T FA
fam st w4 ?

woR WENE ;g AT g AE
A

st WAt oW = ¥y ag mEE
feard. ...

WEIW WEWQ © qg FaTA g A%7
2

st et TR e faen & A
AT

e W ;T &Y [ 2
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ot qretary (faoet) « #Y AR
o oft wrarera <t 3 e faar @ s
FAZE FT TO AN A7HFTT KT T7F &
W Ard A7 F TART AHAT A wAAW
1 & gumT T Agar g i A &
o 7T 57w & wfafafa ot s
oo g1 & Ffaeet 71 faareT arFe
TAGE ARG FT THATA KT HAT
FEaY & qwman g 3w g1 39T T
f& geFme Aot avF & "Hoar ford-
Zfem %5 | g ¥ faq TA1 FTAT

BT T & AL wArT 7
Shri Indrajit Gupta (Calcutta
South West): While making it clear

on behalf of our Party that we do not
at all support the demand for a total
ban on cow slaughter nor for this
type of agitation, nevertheless I would
ask this question: even if the Delhi
Administration was technically res-
ponsible for taking this decision to
arrest, they could not possibly have
taken the decision to remove him phy-
sically from here to Pondicherry with-
out the approval and the active co-
operation of the Central Government.
The Delhi Administration cannot ro-
move him to Pondicherry, Therefore,
I woulg like to know this from the
hon. Minister: when they are fully res-
ponsible for the entire operation which
has been carried out, including his
transfer to Pondicherry, what 15 the
idea, what is the policy, behind this
transfer? Did Shankaracharya repre-
sent a point of tension and if so, why
is this point of tension being transfer=
red from North India to South India?
We would like to know this,

Mr, Speaker: Mr, Priya Gupta.

st firg o (Ffemre) W ww
% qurt ot =Zww 7 W7 777 4T, AT
#y gar fr 39 fur-nfar 7w s
Hagama &7 @ 4 5 weTaw A7
FHE AT &1 qFE ¥ og 9T g ¥
o =¥ e ag g1 i g9 fgrg ud
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N &z T qaawE 91 faa ud § 9%
w13, Wifs mgafET 1 rafaaig
F1 a9 ¥ FowTT Fr A fawg W
FEAET F94 H T AT £, 9 AT
siefae ¥ vz ¥ a7 3991 fegare
¥ OF I &1 T AW AU
T g A A 2 b feeaHi wyw
frer 7t Bfeve s @) & a1, A 9w
sifar #1 g7 w79 ¥ o ag o w0
aEr 7 E 27

weow " - T fagraT

at fim qw: gF wgwfew
wifaa 2, gafee awe %7 3% fasg
FAAET F79 F T ANAT | AT qa
wizfag ¥ wrer fear a4t aowe &
Iaer fmgare 750 fear am)

Mr. Speaker: Order, order. Mr.

Priya Gupta will sit down. I am ask-
ing him to resume his seat. I have
heard his question. He might resume
his seat.

st sy fay fegrelt (Ao -
weqe wgied, ¥ a3 fadim v ¥ 2w
T wrAAY Mg HAT & aF AT ATEAT
g f& =7 3o 7w 2 fF wE
WHETTETH Wy /Y A8 a7 d57 o fara
wETEIg wETOA &, AW A fge
FF H— WA § W TRT Wi— qg@r
|wT &, 91 are-Tre F1 fard o &
2\ g HdT A A FF W FrAATE A
g1, afer w2 mw oA et
i g1 &7 9% AW F AMY rg-
q T WETEATE WIS
oifge a1 ¥ a7 AT WEAT EOIF
T 7 WAT T WIAA T S aEl 01
T FI7 |
Shri Tirumala Rao (Kakinada): May
1 draw the attention of the House to
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this? There are several Jagadgurus
and Sankaracharyas all over India.
There is no similarity with Pope.
Everybody is not like Pope, as my
hon. friend suggests. Therefore, his
domain owver the Hindu Society is
nebulous and intangible. These are
done for political purposes.

«t aETaeTe srest - seger wEET,
# 7€t ArragE® g8 fadeq w7 gm
g & 7oy 7 2y 9 fvig P 2, 2
sfqgm Ft 7 ¥ faada &1 AT
F ga fo & Fadraraen & & a@=a
AT FTAT F |
(Shri Prakash Vir Shastri then left

the House).

oft w5 gw SrEd & fiw At Tgamr
T &g 17 "W wafat w7 e
WEITAE WETOS BT AWHE | WAL
g A AN B .. ..

werw wErw - fq g far 3
wq HrAAg g2Ea &3 W90

ot x¥: ga feafa & gw wmw
dz T FW @ ¥ wANd &1 wafen
W AW &7 TR F

{Shri Bade and some other hom,
Members then left the House.)

12.45 hrs,

KERALA APPROPRIATION (NO. 3)
BILL, 1964

Mr, Speaker: Mr. Sachindra Chau-
dhuri.

The Deputy Minister in the Minis-
try of Finance (Shrl L. N, Mishra;:
On behalf of Shri Sachindra Chau-
dhuri, I move®:

“That the Bil] to authorise pay-
ment and appropriation of certain
further sums from and out of the

*Moved with the recommendation of the President.
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Consolidated Fund of the State of
Kerala for the services of the fin-
ancial year 1966-67, be taken into
consideration.”

Mr. Speaker: The question is:

“That the Bil] to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Kerala for the services of the fin-
ancial year 1966-87, be taken into
consideration."

The motion was adopted,
Mr. Speaker: The question is:
“That Clauses 1 to 3, the Schedule,

the Enacting Formula and the Title
stand part of the Bill."

The motion was adopted,

Clauses 1 to 3, the Schedule, the
Enacting Formula andl the Title
were added to the Bill.

Shri L. N. Mishra: I move:
“That the Bill be passed.”

Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted,

12.46 hrs,

KERALA APPROPRIATION (NO. 4)
BILL, 1966

The Deputy Minister in the Minis-
try of Finance (Shri L, N, Mishra):
On behalf of Shri Sachindra Chau-
dhuri 1 beg to move®:

“Thay the Bill to provide for the
authorisation of appropriation of
moneys out. of the Consolidated
Fund of the State of Kerala to meet
the amounts spent on certain servi-
ces cduring the financial year ended
on the 31st day of March, 1963, in
excess of the amounts kranted for
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those serviceg and for that year, be
taken into consideration.”

Mr. Speaker: The question is:

“That the Bill to provide for the
authorisation of appropriation of
moneys out. of the Consolidated
Fund of the State of Kerala to meet
the amounts spent on certain servi-
ces during the financia] year ended
on the 31st day of March, 1963; in
excesg of the amounts granted for
those services and for that year, be
taken into consideration.”

The motion was adopted,
Mr. Speaker: The question is:

“That Clauseg 1 to 3, the Sche-
dule, the Enacting Formula and the
Title stand part of the Bill.”

The motion wuas adopted,

Clauses 1 to 3, the Schedule, the
Enacting Formula and the Title
were added to the Bill.

Shri L. N. Mishra: I move:
“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted,

12,47 hrs.

KERALA APPROPRIATION (NO, 5)
BILL, 1866

The Depuly Minister in the Minis-
iry of Finance (Shri L. N. Mishra):
On behalf of Shri Sachindra Chau-
dhuri, T beg to move®*:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of the State of Kerala to meet
the amounts speni on certain servi-
ces during the financial year ended

*Moved with the recommendation of the President.
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on the 31st day of March, 1084; in
excesg of the amounts granted for
those services and for that year, be
taken inilo consideration.”

Mr. Speaker: The question is:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of the State of Kerala to meet
the amounts spent on certain servi-
cey during the financial year ended
on the 31st day if March, 1964; in
excess of the amounts granted for
those services and for that year, be
taken into consideration.”

The motion was adopted.
Mr. Speaker: The question is:

“That Clauseg 1 to 3, the Sche-
dule, the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the
Enacting Formula and the  Title
were added to the Bill

Shri L. N. Mishra: I move:
“That the Bill be passed”.
Mr, Speaker: The question is:
“That the Bill be passed.”

The motion wgs adopted.

12.48 hrs,
RE: BUSINESS OF THE HOUSE
Mr, Speaker: Mr. Pathak.

Shrt S, M. Banerjee (Kanpur): 1
just want to make a submission. 1
am not speaking on any motion.

This is about the order of business.
We started the Preventive Detention
(Continuance) Bill yesterday, but
suddenly the business has changed.
Some of us may not be here for the
other thing. I find that according to
the change, the Preventive Detention
(Continuance) Bill will come only at
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.
about 3.30 or 4 pm. This has been
done just to suil the convenience of
those Congress members who have
been asked to come here for voting
on the Constitution Bill. The order
of business should not be changed like
this. There should be some continui-
ty; otherwise, it would be difficull for
us to take part in the discussion.

Shri Hari Vishnu
shangabad): On a point of informa-
tion. 1 request you to ask the Lea-
der of the House why it was that
when he asked for the postponement
of the discussion, the debate, on the
consideration  of this Bill from last
Tuesday to this day, he kept it as a
closed Parly secret. I learn from re-
liable sources that all of hig Party
members were told that this would
be taken up on Tuesday, bul as far
ag I can sce from the records, 1 do
not find that he made 5 definite state-
ment to the House on this. He must
behave as Leader of the House, Sir,
and should have made a statement
here that il would be laken up on
Tuesday.

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): The hon.
Member wag not present on that day,
It was on Friday last when I made
the statement that I said that further
consideration and passing of  the
Constitution (Twenty-first Amend-
ment) Bill and the motion on Ilepre-
sentation of the people (Amendment)
Bill would be taken up on Tuesday,
the 22nd November, 1968.

Shri Hari Vishnu Kamath: I can
see that but I learn that even when
the Bill was adjourned, postponed,
last Tuesday,—one week ago—on that
very day the Party members were
told that it would be taken up o
Tuesday, i.e., today.

Mr. Speaker: If the House has
been told, that js all right. That is
also part-discussed.

Kamath (Ho-

Shri S. M. Banerjee: We agree.
But this could have been taken up at
3.30 after the Preventive Detention
(Continuance) Bill.
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of Debate on Bills

Mr. Speaker: That does not mat-
ter, That is also on the agenda.

12.50 hrs.

MOTION. RE: RESUMPTION OF
DEBATE ON CONSTITUTION
(TWENTY-FIRST) AMENDMENT

BILL AND REPRESENTATION OF

PEOPLE (AMENDMENT) BILL

Mr. Speaker: Now, the hon. Law
Minister.

The Minister of Law (Shri G. 8.
Pathak): I beg to move:

Thal the debate

Shri Hari Vishnu Kamath (Ho-

shangabad): Under what rule ig he
moving this motion? Let him quote
the rule under which he is making
the motion.

Shri G. S. Pathak: I am making a
motion . . . . .

Shri Hari Vishnu Kamath: Under
the Rules of Procedure, every motion
has got to be made under some rule.

Let him quote the rule under which
this motion is being moved.

st we faad (WiT)
&1 VT FAAIET |

Shri Hari Vishou Kamath:
rule also must be mentioned.

Mr. Speaker: It is under rule 184.
Now, he may make the motion.

Shri Harl Vishnu Kamath: ‘{ou
may help him out. We do not mind.
But he should know the rules.

ot e forrdt : ®50 AE AMET
Tz FT Wl |

Shri G. S. Pathak: There is a rule
and there is a practice and thig was
examined before it was tabled

37 faam

That

Shri Harl Vishnu Eamath: He is
ignorant,
Y e foed : FA wATAT AL

AT HE |
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Bill .

Shri G, S. Pathak: I beg to move:

“That the debate on the motions
‘That the Bill further to amend the
Constitution of India. be taken into
consideration’ and ‘That the Bill
further to amend the Representa-
tion of the People Act, 1950, and
the Representation of the People
Act, 1951, as reported by the Joint
Committee, be taken into conside-
ration’, which wag adjourned on the
15th November, 1966, be resumed
now.”,

Shri Hari Vishnu Kamath: That
was exaclly the point I was making.
Under what rule js he making this
motion?

Mr. Speaker: It is rule 184.

Shri Hari Vishnu Kamath: That
was what you said, not he.

Mr. Speaker: The question is:

“That the debate on the motions
‘That the Bill further to amend the
Constitution of India, be taken into
consideration’ and ‘That the Bill
further to amend the Representa-
tion of the People Act, 1950, and
the Representation of the People
Act, 1951, as reported by the Joint
Committee, be taken into conside-
ration’, which wag adjourned on the
15th November, 1966, be resumed

"

now.",
The motion was adopted.

12.52 hra.
CONSTITUTION  (TWENTY-FIRST
AMENDMENT) BILL—Contd.

Mr. Speaker: The House wil now
take up further consideration of the
following motions moved by Shri G.
S. Pathak on the 8th November, 1966,
namely: —

“That” the Bill further to amend
the Constitution of India, be takenm
into consideration”.

“That the Bill further to amend
the Representation of the People
Act, 1950, and the Representation
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of the People Act, 1951, as report-
ed by the Joint Committee, be

taken into consideration.”.

Now, the hon. Law Minister.

The Minister of State in the De-
partments wof Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): May I know when the wvoting
on the Constitution
Amendment) Bill will take place?

Mr, Speaker: As soon as the hon.
Minister finishes hig reply.

Shri Harl Vishnu Kamath (Ho-
shangabad): How can that be known
in advance?

Mr. Speaker: I have not told him
any time. So, why should there be
any objection?

The Minister of Law (Shri G. 5.
Pathak): I shall first take up the
Constitution (Twenty-first Amend-
ment) Bill. The discussion with re-
gard to this Bill .

Mr. Speaker: Now, I must make
it clear that I would not further wait.
When the reply is finished, I shall
certainly put it to the House. There-
fore, Members should take care to see
that they are present in the House,
if they want to.

Shri G. S. Pathak: This Bill has
not been opposed in any of the spee-
ches made in the House and I
take it that it is gerleru]l:.lr agreed that
the House .

Shri N. C. Chatterjee: (Burdwan):
May I put one question to the hon.
Minister so that I may have a clear
answer to it? Nobody opposes this
amendment of the Constitution pro-
vided one condition js accepted, We
are very anxioug that the High Court
should be vested with. the powers,
and that means an amendment of
the Constitution, As the Constitu-
tion stands, it has got to go to the
election tribunals from the Election
Commissioner. We do not want the
election tribunals. But we should
put in one particular clause and it is
this that in the interests of justice
and in the interests of the speedy

{Twenty-first -

AGRAHAYANA 1, 1888 (SAKA) (21st Amdt) Bill 4698

irial of the election petitions, it is
desirable that the High Courts should
have the authority, if necessary and
if it commends to the High Court
judge himself, to sit somewhere else
and not at the headquarters, That
means, for instance, that in Bengal it
should not be confined to Calcutta.
Unlegs this clause is put in we shall
oppose this Bill. I want to make it
clear that this position should be
accepted. Since some amendments
have come in this behalf, I want to
have a clear answer on this point so
that we may know where we stand.

Shri G. S. Pathak: The point raised
by Shri N. C. Chatterjee relates to the

Representation of the People
(Amendment) Bill. I am not in
favour of the view that the High

Courts should move from place ts
place. There are 52 districts in UP
and if the High Court should be
moving from district 1o district, thal
will not be consistent with the
dignity of the High Court.

Shri Raghunath Singh; (Varanasi):
‘We want the judges to move, just
like the Circuit Court, We do not
want the High Court as a whole te
move.

Shri N. C, Chatterjee: I want (o
clarify one point. I never said that
the High Court should move from
district to district. I only wanted that
the proviso that we recommended im
the Joint Committee should com-
mend itself to the House and to
Government and Government should
should give wus an assurance. The
proviso should be put into the
following effect namely:

“Provided that the High Court
shall have the discretion . .

It should be completely left to the
judges to sit somwhere else, that is,
at some place other than the head-
quarters, in the interests of justice
and in the interests of speedy dis-
posal of election petitions.

Shri G. S. Pathak: T rannot give
any undertaking on this point
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because in speeches some Members
have not supported the idea that the
High Court should move from place
to place or should even have power
to go to other places,

Shri Harj Vishnu Kamath;: Other-
wise it will be very expensive for
the parties.

Shri G. S. Pathak: But that is a
matter which the House will decide
at the proper time when the amend-
ment to the Bill as reported by the
Joint Committee comes up for con-
sideration.

Shri Harli Vishnu Kamath: He
cannot give an assurance that such
an amendment would be made.

Shri Surendranath Dwivedy
(Kendrapara): Is he opposed even
to giving the discretion to the High
Court that if they feel that in the
interests of justice they should sit at
some other place, they could do so0?
He is not prepared to give us even
that much assurance?

Shri G. S. Pathak: To proceed with
my speech on this question it is
lrenerally agreed as appears from the
speeches made in the House that
instead of the tribunal dealing with
ihe election matters it should be
the High Court which should deal
with the election matters,

I shall pass on to the speeches
made by Shri Muhammad Ismail and
Shri Mohammed Koya. They were in
support of the proposal that the Joint
Committee’s report be recommitted to
the Joint Committee for the conside-
ration of the question of two-mem-
ber constituencies instead of single-
member constituencies, I am opposing
this view on the ground that it was
in 1961 that by Act I of 1961, two-
member constituencies were abolished
and it has beepn the view of Parlia-
ment that there should be only one-

member or single-Member consti-
tuencies  and not two-member
constituencies.  The  Delimitation
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Commission Act of 1962 also deals
with pingle-member constituencies.
If the Bill on the Joint Committee's
report is recommitted to the same
Joint Committee, the Joint Commit-
tee will say that there is no clause in
the amending Bill which deals with
this question and, therefore, they
will refuse to deal with this question,
and consequently in that situation,

the view propounded by  Shri
Muhammad Ismail and  Shri
Mohammed Koya should not be
supported.

On the question of delay in elec-
tion petitions, the position is  this.
Ultimately the House will decide
when the amendment comes up for
consideration. It is an impracticable
proposition that the High Court
judges should move from place to
place; there will be the gquestion of
accommeoedation;  there will be the
question of library and so on, and if
the High Court moves from one
place to another, the other people
from a third place may say: ‘Why
should the High Court not come to
our place?

Mr., Speaker: What I understood
from the hon. Members was this. It
is not the demand that a direction be
given or a law might be passed that
the judgs should hear these petitions
in the district from which they origi-
nate. The suggestion is that only
when the judges themselves consider
that it is more appropriate and in the
public interest to hear some witness
or to examine any spot or do some-
thing outside their central place that
they should at least have the
authority to go there. That is all
that is wanted.

Shri Hari Vishnu Eamath: You
have very well put it

Shri G. S. Pathak: It will be open
1o the House to decide this question
whether the discretion has to be given
to the judges. 1 am merely pointing
out that. . . .
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Shri Raghunath Singh: What is
the view of Government? The House
is certainly going to decide on the
amendment? But what is the view of
Government?

Shri Hari Vishnu Eamath: They
will blindly wvote on the basis of
what he says.

Shri G. N. Dixit (Etawah):
is the view of Government?
Shri G. 5. Pathak: I shall take the

That

House into  confidence on  this
question.
13 hrs,
I may inform the House that I
have consulted the High Courts
and the Chief Justice of India

in this matter. They are opposed to
it. So far as the Government is con-
cerned, it is not very rigid in these
matlers,. But we must act in
accordance with the wishes of a co-
ordinate  authority, that is, the
judiciary, in matters of this kind,
because they are concerned with
their own problems; they know
whether it will be possible for them
to hold court in other places If they
exercise discretion in any particular
case and say that it is convenient
and appropriate that they should
have a court in some place olther than
the seat of the High Court, therc will
be similar applications in other cases,
and in that way time will be wasted
on this question, 1 may inform the
House that the expense which will
be saved by the adoption of the new
procedure will be much mcre than
the expense which would be incurred
by taking witnesses to the High
Court. 1 may alse inform the House
that according to thig procedure, the
proceedings will be, generally speak-
ing, day to day. If the High Court
does not take up the case day to
day, it has got to record its reasons,
All that is spent so far in inter-
locutory applications to the High
Courts, in appeals w0 the Supreme
Coury and so on, that will all be
zaved because there will be no
adjournments, and the Chief Justice
of every High Court has in the very
beginning to assign to certain Judges
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this very work, and those Judges
will do only this work. It is also
mentioned in the Bill that the Judges
concerned should take up these cases
and conduct them more expeditiously,
and it is expected by Parliament that
cases should be finished in  six
months.

Shri Bakar Ali Mirza {(Warrangal):
What was the exact question put to
the Chief Justice? About point of
discretion that was raised by Shri
Chatterjee, it was not clear as to
what was his stand. Did the Chief
Justice and the Judges say that they
are not willing to exercise discrelion
in deciding whether to hold a sitting
somewhere else?

Mr. Speaker: They do not want to
go from the seat of the High Court
to any place outside,

Shri Bakar Ali Mirza: Making it
compulsory by an amendment is one
thing; exercising discretion some-
thing else,

Shri G. S. Pathak: This matter may
be examined at the time the amend-
ment comes up before the House for
consideration. 1 have already stated
that I am not too rigid in these
matters. If the House feels that such
discretion should be given it might
be given.

Shri Hari Vishnu
Government no view?

Shri G. S. Pathak: I have placed
before you the difficulties that the
courts will face. If they exercise
discretion in favour of a particular
party, other litigants will ask, “Why
not exercise discretion in our favour
also?’, and this will go on,

Eamath: Has

Shri Harl Vishnu Eamath: What
aboul the expense to be incurred by
the litigant public?

Mr, Speaker: He will consider that.
Shri N. C. Chatlerjee: What is the

Government's view? What is the
objection to the High Court Judge
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himself having the discretion? If he
thinks, he may.

Mr. Speaker: He has put the guest-
tion twice or thrice. I have repeated
it. We have heard the answer. Now,
what can I do?

Shri N. C, Chatterjee: I am point-
ing out that we want to cooperate
with Government in this matter, pro-
vided it makes it possible for us to

do so. Let us have a clear answer
ag to what is the Government's
stand. If a case is heard 600 miles

away and there are 200 witnesses in
the case, can you demand that the
witnesses will be dragged to the
High Court headquarters for the
purpose?

Shri Hari Vishnu Kamath: You
Sir, have yourself been an eminent
High Court Judge. Would you not

have liked to exercise your discre-
tion in matters like this?

Mr. Speaker; That was a very
small High Court.

Shri Hari Vishnu Kamath: It was
a High Court all the same.

Shri Hanumanthaiya (Bangalore

city): May I say a few words on this
subject?

Mr. Speaker: The hon. Minister is
replying.

Shri G. S. Pathak: In some
speeches it was observed that the
The

princes should be disqualified.
view taken was that some rich peo-
ple should be disqualified and so on, I
will dispose of this matter in one
sentence, namely, that this is the
National Parliament and it should be
representative of the entire society,
and Government is not prepared to
disqualify any person on the ground
that he holds a certain status or has
got a certain amount of wealth.

Shri Hari Vishnu Eamath: s it n
obiter dictum or other statement?
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Shri G, S. Pathak: Statement,

The next guestion is whether there
should be a disqualification in case of
conviction only on the ground that
the offence involved moral turpitude.
On this question, there is no express
on ‘moral turpitude' in the Act as it
exists. Moral turpitude is an expres-
sion which is vague. For some people,
it may have one significance, for
others a different significance. 1
find from the proceedings on this
Bill that some people do not think
that even disloyalty involves moral
turpitude. It may be that some
people may think that if one resorts
to violence or bandh that also does
not involve moral turpitude,

ot wy fowd (i) : @’
AT ifeqr & 7

Mr. Speaker: He has not said it
Why should he interrupt?

Shri G. S. Pathak: Therefore, we
should not import any idea of this
uncertain character, and the Bill, as
has emerged from the Joint Commit-
tee, should stand in this respect.

So far as the Election Commission
iz concerned, throughout all this pe-
riod the Commission has given good
evidence of high integrity and high
principle. It has worked in the most
efficient manner and deserves praise.

One small case has been picked
out by one or two hon. Members, In
that case, it does not appear whether
there was a proper appreciation of
the order of the Commission. If the
Commission had exceeded its powers
and had done something it was not
entitled to do, it was open to the
aggrieved party to go to the Supreme
Court and to have that order vacated.
Nothing of the kind was done. There-
fore, all these aspersions which have
been attempted to be made on the
Election Commission are not justified.

A regards the government machi-
nery, there are ample provisions in the
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Act which safeguard the interests of
the people against any abuse of gov-
ernment machinery. There is sec. 129
which punishes all those officers who
are concerned with the election pro-
cess, There is sec. 123 which makes
the taking of help of government
officer a corrupt practice. There are
service rules which prevent govern-
ment officers from taking any part in
the election process contrary to such
part as has been assign by the Act
itself. Therefore, the gbservations on
this score are also not justified.

So far as the question of election
expenses is concerned, I submit that
that is a matter whick cannot be de-
cidedq by law. It is a matter which
has created difficulty not only in this
<country but in other countries also,
It has been said that disputes bet-
ween legitimate and unauthorised ex-
penses are unending and therefore
the law cannot rectify all the errors;
it cannot remove all the evils and
threre should be electoral morality,
angd public opinion should be develop-
ed on these matters. It iz for this
reason that in England, although
there are more and more candidates
at every election, the election peti-
tions are getting reduced in number.
“Therefore, that question does pot cre-~
ate any dificulty and we have not
introduced any amendment.

There was one matter relating to
‘Government contracts. On that point
there is an amendment, and I had
‘better speak on it at the appropriate
time if necessary.

st A fog . 3z T A =
o, fow 9T gw AT weAt T W
AT AR £
Mr. Speaker:
Teplied,

=t ogne feg: T TE oeles
gara &, W A iz 2 v Se g )

weTH WEW 1§ A F A
F%41 g, fafeze 777 7am & 98 51

The Minister has
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Shri Hari Vishny Kamath: I am
raising a point of order before the
motion is put to the vote. The point

of order is this. If I heard the Minis-
ter aright, e said with regard to the
important point raised my hon.
colleague, Shri N. C. Chatterjee, that
the House is free to decide on that
particular matter: whether upom
tribunals being abolished the high
courts will have the discretion te
move from place to place, if necess-
ary. He said that these issues will
be decided by the House later on,
Please turn to the Bill itselfl which
is before the House.

Mr, Speaker: I cannot go into it
now.

Shri Hari Vishnu Xamath: The
Statement of Objects and Reasons—

Mr, Speaker: If the Minister is not
prepared to deal with it now.. ..

Shri Harl Vishnu EKamath: [ am
sorry you are not following.

Mr. Speaker: It may be my baa
luck if I am not following it.

Shri Harj Vishnu Kamath: Pleage
see the Statement of Objects and Re-
asons of the Bill,

Mr, Speaker: I cannot now examine
the Statement of Objects and Reasons
of the Bill

Shri Harl Vishnu Kamath: Govera-
ment have already stated that if
that matter ijs decided first, only them
can the Constitution be amended. That

is the position. Please see the state-
ment for a minute.
Mr. Speaker: Does not matter.

(Interruption) When they put in the
Statement of Objects and Reasons,
then it was taken up in the Bill. The
objection was raised and then we de-
cided.

Shri Hari Vishnu Kamath:
objection was not raised.

Mr. Speaker: This was raised; the
hon. Member himself raised it,

Shri Harj Vishnu Kamath: T raised
that matter with regard to the rules
of procedure. But the Minister him-
self, jn that statement, has stated—

This
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Mr. Speaker: That does not matter,

Shri Hari Vishnn Eamath: Let him
see himself, if he wants.

Mr, Speaker: I am sorry, I cannot

NOVEMBER 22, 1966

(21st Amdt.) Bill 470%

Mr. Speaker: He can make use of
any words he wantg to use; he can
throw out words that might or might
not be proper. I shall put the question
to the vote.—~The lobbies have been
cleared. The question is: .

take it up now,

Shri Hari Vishnu Kamath: I am
sorry you are so brusque in this mat-

ter.

Division No. 9]

Achal Singh, Shri
Achuthan, Shri
Akkamma Devi, Shrimati
Alagesan, Shri

Alva, Shri A5,

Aney, Dr. M. 5.
Anjanappa, Shri
Ankineedu, Shri

Axad, Shri Bhagwat Tha
Babunath Singh, Shri
Bajaj, Shri Kamalnayan
Bakliwal, Shri

Bal Krishna Singh, Shri
Balmiki, Shri

Barman, Shri P. C.
Barus, Shri R.

Barupal, Shri P’ L.
Rasappa, Shri

Raywant, Shri

Bhagvati, Shei

Bhakt Dwarshan, Shri
Bhanja Deo, Shel L. M.
Bhatwucharyys, Shri C. K.
B rendra Bahadur Singh, Shri
Dist, Shri J. B. 5.
Brajesbwar Prasad, Shri
Brij Basi Lal, Shri

Briji Raj Singh-Kotah, Shri
Ruta Singh, Shri
Chakraverts, Shei [ R
Chands, Shrimati Jyotsns
Chandak, Shri
Chandrabhan Singh, Dr.
Chandrasckhar, Sheimati
Chandriki, Shri

Chattar Singh, Shri
Chaturved], Shel 5. N.
Chaudhry, Shri Chandramani La!
Chaudburi, Shri D.5.

Chavdhuri, Shri Sschindra
Chavan, Shri D. R.
Chavda, Shrimati Johraben
Daliit Singh, Shri

Das, Shri B, K.

Bag, Shri N.jI.

“That the Bill further to amend

the Constitution of India, be taken
into consideration.”

The Lok Sabha divided.

AYES

Das, Shri Sudhansu
Dam, Shri C,

Desai, Shri Morarii
Deshmukh, Shri B, D.
Dey, Shri 5. K.
Dhuleshwar Meena, Shri
Dighe, Shri

Dixit, Shri G.N.
Dwivedi, Shri M. L.
Pirodia, Shri
Gaekwad, Shri Patchsinhrao
Gahmari, Shri
Ganapati Ram, Shri
Gandhi, Shri V. B,
CGangs Devi, Shrimati
Ghosh, Shri Atlys
Ghosh, Shei N. R.
Govind Das, Dr.
Guha, ShriA. C.
Hajarnavis, Shri
Hansda, Shri Subodh
Hanumanthaiys, Shri
Harvani, Shri Ansar
Hazarika, Shri J. N.
Heda, Shri

Hem Raj, Shri
Himatsingka, Shri
Iqbal Singh, Shri
Judhav, Shri M. L.
Jadhav, Shri Tulsidas
Jamunadevi, Shrimati
Jedhe, Shri

Jha, Shri Yogendra
Joahi, Shri A. C.
Joahi, Shrimati Subhadra
Jyouishi, Sbhri J. P,
Kadadi, Shri

Kamble, Shri

Kedaria, Shri C, M. .
Keishing, Shri Rishang
Khadilker, Shri

Khan, Shri Shahnawaz
Khanna, Shri P, K.
Kindar Lal, Shri
Kisan Veer, Shri
Kotoki, Shri Liladhar

[13.8 hrs,

Krips Shankar, Shri
Krishna, Shri M.R.
Kureel, Shri BN,

Luhtan Chat dhry, Shri
Lakshmiksnthamma, Shrimati
Lalit Sen, ShricC:

Laskar, Shri N.R,

Laxmi Bai, Shrimati
Mahadeo Prasod, Shri
Mahatab, Shri

Mahishi, Dr. Sarojini
Maimoona Sultan, Sheimati
Maiithia, Shri

Malaichami, Shri M.
Malaviya, Shri K.D.
Mallick, Shri Rums Chandra
Manen, Shri

Mandal, Dr. P.

Mandal, Shri J,

Manadal, Shri Yamuna Prassd
Mantri, Shri D. D,
Mariyappa, Shri Mali
Masuriys Din, Shri
Mathur, Shri Harish Chandre
Mathur, Shri Shiv Charan
Mehdi, Shri 5. A,
Mehrotra, Shri Hraj Bihari
Mehts, Shri J. R,

Mehia, Shri Jashvent
Melkote, Dr.

Mengi, Shri Gopal Dant
Menon, Shri Krishna
Menon, Shri P. G.
Minimata, Shrimati

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri M.P.

Misra, Shri Shyam Dhar
Mohammad Yusuf, Shei
Mohasin, Shri

Morarka, Shri

More, Shri K. L.

Mukane, Shri

Mukerjee, Shrimati Shards-
Mugnzni, Shri David
Murthi, Shri B, 5.
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Murti, Shri M. 5.
Maidu, Shri V. G.
Naik, Shri Maheswar
Natkar, ShriP. 5.
Navak, $hri Mohan
Nigam, Shrimati Savitri
Miranjun Lal, Shri
“Oza, Shri

Paliwal, Shri

Pande, Shri K. N.

Tang, Shri K, .
Taramasivan, Shrin
Putel. Shri Chhotubhai
Pazel, Shri N. M.
Panel, Shri P, R,

P'atel, Shri Rajeshwar

Patiabhi Raman, Shri C. R.
Prabhakar, Shri Naval®
Pratap Ningh, Shri

Purs, Shri D, 3.
Raghunath Singh, Shri
Raghramaiah, $hri

Rui Shrimati Sahodra Hai
HRaj Hahadur, Shri

Haja, Shei C. R.

Hajdee Singh, Shri

Kam, Shri T,
Ram Sewak, Shri

Kam Subhag Singh, Dr.
Ram Swarup, Shri
Kamdhani Das, Shri

Kampure, Shri M.,

Rameshekhar Prasad Sioph, Shei

#ane, Shri-

wlhaiteriee, Shri N, 7
Ciupta, Shry Kashi Ram

ngh, Shri

Rao, Shri Jaganathe

Rao, Dr. K. L.

Rao, Shri Krishnamoorthy
Rauo, Shri Muthyal

Rao, Shri Remapathi
Rao, Shri Rameshwar
Rao, Shri Thirumala
Rattan Lal, Shri

Raut, Shri Bhols
Rawandale, Shri

Ray, Shrimati Renuka
Reddi, Dr. B. Gopala
Reddiar, Shri

Reddy, Shri H. C. Linga
Reddy. Shri R. Surender
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Sadhu Ram, Shri

Sahu, Shri Rameshwar
Saigul, Shri A. 5.
Samnani, Shri

Sanii Rupii, Shri

Suraf, Shri Sham Lal
Sarma, Shri A, T
Sutyahbama Devi, Shrimati
Nen, Shri P, G

Shri Manubhai
Shakuntala Devi, Shrimati
Sham Math, Shri
Shankaraiya, Shri
Sharma, Shri A, ™
Sharma, 51 .
Shashi Ranjun, Shri
Shastri, Shri Ramanand
SheoNarain, Shri
Shinde, Shri

Shree Marayan Das, Shri
Shukla, Shri Vidys Charan
Shyamkumari Devi, Shrimati
Siddananjepps, Shri

NOES

Lakhan [Das, Shri
I"aradhi,
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Siddish, Shri

Sidheshwar Prasad, Shri
Singhvi, Dr L. M.

%inha, Shri Satya Marayan
Sinha, Shri

gh. Shri
ppraghassan, Shri Ku,
Snatak, Shri Nardeo
Sonavane, Shri

5

an, Shri
Subramanism, Shei C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Sunder Lal, Shri
Surendra Pal $ingh, Shri
Surya Prasad, Shri
Sworen Singh, Shi
Tahir, Shri Mohammad
Thengal, Shri Nullakoya
Thevar, Shri, V. V.
Thimmaiah, Shri
Tiwary, Shri [3, M.

L)
Tiwary, Shri K. N.

Tiwary, Shri K. 5.

Tula Ram, Shri

Tyagi, Shri

Ulkey, Shri

Uluka, Shri Ramschandrs
Upadhayaya, Shri Shiva Dutt
Varma, Shri Ravindra
Veerappa, Shri
Venkotasubbaiah, Shri I
Verma, Shri Balgovind
Vidyalankar, Shn A. N.
Virbhadra Singh, Shri
Wadiwae, Shri

Wasnik, Shri Balkrishna
Yauduv, Shri Ram Harkh
Yaduve, Shei B 1%

Utiya, Shri

Some hon. Members rose—

Mr. Speaker: The Ayes have 263; the
Noes have 5. Besides those three
have stood up and said that their
machines did not work. Their names
woulg also be added. The “Ayes"
have it; the “Ayes” have it. The mo-
tion is carried by a majority of the
total membership of the House and by
a majority of not less than two-
thirds of the Members present and
voting.

mmwm

Clause 2— (Amendment of article 324)

Shri Shree Narayap Das (Darbh-
anga): 1 have an amendment. (In-
terruption) I request the House to
lrear my amendment and then consi-
der it and vole upon it. I beg to
move:

Page 1, for lines 5 to B, substitute—
“2, 1n article 324 of the Consti-
tution, in clause (1), after lh_e
word “tribunals” the words “if
any provided for by or under any
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[Shrj Shree Narayan Das]

law made by the appropriate
Legislature™ shall be inserted’. (2)

My intention is, either it is not
necessary to amenq the Constitution
or if it is thought that it should be
amended, then, my gmendment which
1 have just moved should be accep-
ted. This question of amending the
Constitution has risen only because of
the fact that the Election Commission
has recommended that henceforward
election petitions should not be heard
by tribunals appointed by the Elec-
tion Commission but should be heard
by the high courts. This amendment
iz under consideration in the provi-
sions contained in the report of the
Joint Committee,

This question had come up earlier
also. In 1952, when the Representa-
tion of the People Act was framed,
we made a provision that there would
be no appeals against the decisions of
the tribunal. Because of that, under
different provisions of the Constitu-
tion, the High Courts and the Supreme
Court in their wisdom accepted 5 large
number of appeals ggainst interlocu-
tory orders of various tribunals. That
took a very long time in the disposal
of election petitions, On the eve of
the second general election when the
Representation of the People Act was
being amended, Government thought
that because of the actions taken by
the High Courts and the Supreme
Court, a large number of cases have
gone to the High Courts and the
Supreme Court and therefore an aPp-
peal should be provided against the
decisions of the tribunal to the High
Court. At that time it was said in
that Act that there will be no appeal
against the decisions of the High

Court. Even then a large number of
cases against the decisions of the
High Courts went to the Supreme

Court under the provisions of article
© 136. Now after 15 years, the Elec-
tion Commission have thought that
the disputes arising out of election
petitions should not be heard by tribu-
nals, but the original power of hear-
ing of the petitions should be given
‘o the High Courts, Article 324 is

NOVEMBER 22, 1966

(21st Amdt.) Bill 4704

sought to be amended by removing
the provision with regard to gppoint-
ment of tribunals under the jurisdic-
tion of the Election Commission.
Suppose after sometime the House
wants that the power of hearing elec-
tion petitions should not be given to
High Courts, but should be given to
the tribunals, what will happen?
There will be ng provision in the
Constitution by which this Parlia-
ment can give such powers to the Elec-
tion Commission. Therefore, my
amendment only provides that when-
ever this House gives this power to
the tribunal, then the tribunal should
be appointed by the Election Commis.
sion. Therefore, my amendment only
provids that whenever this House
gives this power to the tribunal, then
the tribunal should be appointed by

the Election Commission. When-
ever the power will not be
given to the tribunal that may
remain  with the High Court.

Under grticle 329, the authority for
hearing election petitions has to be
decided by this House. So, I request
the Minister to accept my gmendment.

Shri G. S Pathak: 1 have fully
considereq the amendment and I op-
pose it. In my view, this amendment

will create difficulties and it is not
right to accept it.
Dr. L. M, Singhvi (Jodhpur): 1

think the hon, member has made a
very good case for including in t!‘lE‘
Constitution an glternative possibility
ang flexibility in respect of the forum
for election controversies, The Minis-
ter should spell out more adequately
the difficulties he expects so that the
House can make up its mind.

Mr. Speaker: How can I ompel
him? Whatever answer he wants to
give he has given.

I will now put Shri Shree Narayan
Das’s amendment to the House.
Amendment No. 2 was put and

negatived

Mr. Speaker: The question is:

“That clause 2 stand part of the

Bill".

The Lok Sabha divided
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Division No. 10]

Abdul Wshid, Shri T.
Achal Singh, Shri
Achuthan, Shri
Akkamma De
Alagesan, Shri

Alva, Shri A5,

Anjaneppa, Shri

Ankineedu, Shri

Azad, Shri Bhagwat Jha
Babunath Singh, Shn
Bakliwal, Shri

Bal Krishna Singh, Shri
Balmiki, Shri

Barman, Shri P.C.

Barua, Shri R.

Barupal, Shri P. L.
Banappa, Shri

Baswant, Shri

Bhagvati, Shri

Bhakt Darshan, Shri
Bhanjs Deo, Shri L. N.
Bhatacharyya, Shri C.K.
Birendra Bahadur Singh, Shri
Hist, Shri .B.S.

Brajeshwar Prasad, Shri
Brij Basi Lal, Shri

Brii Hsj Singh-Kotsh, Shri
Buta Singh, Shri
Chakraverti, Shri P.R.
Chanda, Shrimati Jyotsna
Chandak, Shri
Chandrabban Singh, Dr.
Chandrasekhar, Shrimati
Chandriki, Shri

Chattar Singh, Shri
Chaturvedi, Shr™ S.N.
Chaudhry, Shri Chandramani Lal
Chsudhugi, Shri D.5.
Chaudhuri, Shrimatl Kamals
Chueudhuri, Shri Sachindra
Chavan, Shri D.R.
Chavan, Shri Y. B

Chavds, Shrimati Johraben
Daliit Singh, Shri

Das, Shri B.K,

Das, Shri N.T.

Das, Shri Sudhansu

Dass, Shri C.

Deaai, Shri Morarii
Deshmulkh, Shri B. D.

Dey, Shri 5.K.

Dhuleshwar Meena, Shri
Dighe, Shri

Dixzit, Shri G. N,

Dubey, Shni R.G.

Drwivedi, Shri M.L.
Firodia, Shri

Gaekwad, Sbri Fateh Sinhrac
Gahmari, Shri

Ganspati Ram, Shri
Gandhi, Shri V.B.

Shrimati

AYES

Ganga Devi, Shrimati
Ghaosh, Shri Awalys
Ghaosh, Shri N.R.
Govind Das, Dr.
Gowdh, Shri Veeranna

Harvani, Shri Ansar
Hazarika, Shri J.N.
Hedas, Shry

Igbal Singh, Shri
Jadhav, Shei M.L.
Jadhav, Shri Tulsidas
Jumunadevi, Shrimati
Jedbe, Shri

Tha, Shri Yogendra
Joshi, Shri A.C.

Joshi, Shrimati Subhudra
Jyotishi, Shri J.P.
Kadadi, Shri

Kamble, Shri

Kedaria, Shei C.M.
Keishing, Shri Rishang
Khadilkar, Shri

Khan, Shri Shahnawaz
Khanna, Shri Mchr Chand
Khanna, Shri P.K.
Kindur Lal, Shri

Kisan Veer, Shri
Kotoki, Shri Liladhar
Kripa Shankar, Shri
Krishna, Shri M.R.
Kureel, Shri B.N.
Lahtan Chaudhry, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri ».R.
Laxmi Bai. Shrimati

Mghadeo Prassd, Shri
Mahadeva Prasad, Dr.
Mahatab, Shri

Mahishi, Dr. Sarojini
Moimoons Sultan, Shrimari
Majithia, Shri

Malasichami, Shri M.
Malaviya, Shri K.D.
Mallick, Shri Rams Chandra
Manaen, Shri

Mandal, Dr. P.

Mandal, Shri J.

Mandsl, Shei Yemuna Prassd
Mantsi, Shri D.D.
Mariysppa, Shri Mali
Masuriys Din, Shny

Matbur, Shri Harish Chandra
Mathur, Sbri Shiv Charan
Mehdi, Shri 5.4,
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Mebrotra, Shei Braj Bihari
Mehta, Shri J.R.

Mehta, Shri Jashvant
Melkote, Dr.

Mengi, Shri Gopal Dant
Menon, Shri Krishna
Menon, Shri Govinda
Minimata, Shrimati

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mighra, Shri M.P, -
Misra, Shri Shvam Dhar
Mohammad Yusuf, Shri
Mohsin, Shri

Morarka, Shri

More, Shri K.L.

Mukane, Shri

Mukerjee, Shrimati Sharda

Naidu, Shri V.05,
Naik, Shei Mahe
Niakar, Shri 1.5,
Mayak, Shri Mohan
Nayar, Dr. Sushila
Nigam, Shrimati
Niranjen Lal, Shri

Oz, Shri

Faliwal, Shri

Pande, Shri K. N.

Pandey, Shri R.5.

Pandey, Shri Vishws Nath
Pandit, Shrimati Vijay Lakshm -«
Panna Lal, Shri

Pant, Shri K.C.

Paramasivan, Shri

I*atel, Shri Chhoiubhai

Patel, Shri N.N.

Patel, Shri K.

Shri Rajeshwar

Patil, Shri .5,

Patil, Shri M.B.

Patil, Shri 5. K.

Pattabhi Haman, Sh:i (R
Prabhaksr, Shri Nawal

ratap Singh, shr

Puri, Shri D.D.

Haghunath Singh, Shri
Raghuramaish, Shri

Hai, Shrimati Sshodre Bai

Haj Bahadur, Shri

Rajs, Shr C.R.

Rajdea Singh, Shn

Ram, Shri T.

Ram Sewsk, Shri

Ram Subhag Singh, Dr

Ram Swarup, Shri

Ramdhani Das, Shri

Rampure, Shni M.
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Rameshekhar Prasad Singh, Shri
‘Rane, Shri -
Rangn Rao, Shri

Ranjit Singh, Shri

Raa, Shri Jaganatha

Reo, Dr. K.1L.

Ran, Shri Krishnamoorthy

Rao, Shri Muthyal

Rao, Shri Kamapathi

Rao, Shri Rameshwar

Rao, Shr Thirumaia

Ratan Lal, Shri

Haut, Shri Bhola

Rawandale, Shri

Kay, Shrimati Renuks

Reddi, Dr. B. Gopala

Reddiar, Shri

Reddy, Shri H. C. Lings
Keddy, Shri R. Surender
Reddy, Shrimati Yashoda

Roy, Shri Bishwanath

Sadhu Kem, Shri

Sahu, Shri Rameghwar

Smigul, Shri A5,

Samnani, Shei

Sanji Rupii, Shri

Saraf, Shri Sham Lal

Sarma, Shri AT,

Satyablioma Devi, Shrimut

try of
Rehabilitation
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Sen, Shri InG

Sheh, Shei Manubhal
Shakuntals Devi, Shrimati
Sham Nath, Shri
Shankaraiys, Shri

Sharma, Shri A.I"
Sharma, Shri K.C,

Shashi Kanjan, Shri
Shastri, Shri Ramanand
Sheo Marain, Shri

shinde, Shri

Shree Narayan Das, Shri
Shukla, Shri Vidya Charan
Shyamkumari Devi, Shrimari
Siddananjapps, Shri
Siddiah, Shri

Sidheshwar Prasad, Shri
Sinha, Shri Satys Naraysn
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri
Sivappraghassan, Shri Ku,
Snatak, Shri Nerdeo
SNonavane, Shri

Soundaram Ramachandran,
Shrimati

Soy, Shri H.C.
Srinivasan, Dr, P,
Subbareman, Shri
Subramaniam, Shri C.

NOES

Utiya, Shri

Tundey, Shri Sarjee
The Deputy Minister in the Minis-
Labour, Employment and
(Shri Shahnawaz

(21st Amdt) Bill 4708
Subramanyam, Shei T.
Sumat Prassd, Shri
Sunder Lal, Shri
Surendra Pal Singh, Shri
Surya Prasad, Shri
Swaran Singh, Shri
Thengal, Shri Nallakoya
Thevar, Shri V.V
Thimmaiah, Shri
“Tiwary, Shri D.N.
Tiwary, Shri K.N.
Tiwary, Shri R.S.

Tula Ram, Shei

Tyagi, Shri

Uikey, Shri

Ulsks. Shri Ramachandra
Upsadhayays, Shri Shiva Dutt
Varma, Shri M.L.
Varma, Shri Ravindra
Veerapps, Shri
Venksusubbaish, Shri P.
Verma, Shri Balgovind
Verma. Shri K.K.
Vidysjanksr, Shri AN,
Virbhadra Singh, Shri
Wadiwa, Shri

Wasnjk, Shri Balkrishna
Yadav, Shri Ram Herkh
Yudava, Shri H.1"

Mr, Speaker: The gquestion is:
“That clause 1 as

amended,

Khan): The machine is not working.

Mr, Speaker: That will be noted.
Mr. Bajaj’s vote also might be noted.
The result of the division is as fol-
lows:

Ayes 269; Noes 2.
The meotion is carrieq by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the Members present
and voting.
The motion was adopied.

Clause 2 was added to the Bill
Clanse 1— (Short Title)

Mr. Speaker: There is one Gov-
ernment gmendment to clause 1.
Amendment made:

Page 1, line 3—
for “Twenty-first" substitute—
“Ninetecnth”, (1)
{Shri G. 8. Pathak)

stand part of the Bill.”
The motion was adopted

Clause 1, as amended, was added te
the Bill.

The Encating Formula and the Title
were added to the Bill.

Shri G. S. Pathak: Sir, I
move:

beg to

“That the Bill, as amended, be
passed”.

Mr. Speaker: The doors are _a]-
ready closed. I shall put the motion
to the vote of the House.

Shri Sonavane (Pandharpur): Sir,
if there are some hon, Members who
want to come in they may be allowed,

Mr. Speaker Even if there is one
hon. Member we will allow him in.
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Shri Tyagl (Dehra Dun): Sir, #t Mr. Speaker: How can we &
is not & case of division. When the that? Now do hon, Members want

votes are ta) by the hanical thedm;beopmd?mu
device there is no need for asking for . i )
closure of the doors, Even in the
normal course we can just put our
fingers and do the woting.

Division No, 11]

Aney, Dr. M.S.
Anjesappe, Shri
Ankineedu, Shri

Amd, Shri Bhagwst Jha
Babunath Singh, Shri
Bajsl, Shrl Kamalnaysn
Bakliwsl, Shri

Bal Krishan Singh, Shri
Balmiki, Shri

Barman, Shri P, C.

Barua, Shri R.

Barupal, Shri P. L.
Basappas, Shri

‘Baswant, Shri

Bhagvati, Shri

Bhakt Darshan, Shri
Banis Der Shri L.N.
Bhattacharys, ShriC.K.
Birendra Buhadur Bingh, Shri
Bist, Shri],B.S.
Brajeswar Prawad, Shri

Brii Basi Lal, Shri

Brii Rai Singh-Kotsh, Shrj
Buta Singh

Chakraverti, Shri PR,
Chanda, Shrimati Jyotsna
Chandak, Shri
Chandrabhan Singh, Dr.
Chandrasekhar, Shrimati
Chandriki, Shei

Chattar Singh, Shri
Chatarvedi, Shri 5.4,
Chaudhry, Shri Chandramani [al
Chaudhuri, Shei D.5,
Chaudburi, Shrimati Kamala
Chaudhuri, Shri Sachindra
Chavan, Shri D, R.
Chavan, 5hri ¥.B.
Chavda, Shrimati Johraben
Daljit Singh 5br

Das, Shri B. K.

Das, Shri N. T.

Dus, Slri Swilhansu
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Ganapsti Ram, Shri
Gaodhi, Sbri V., B,
Gangs Devi, Shrimati
Ghosh, Shri Arulys
Ghaosh, Shri NLR. I
Govind Das, Dr.
Cowdh, Shri Veeranna
Guha, Shri A.C.
Hujarnavis, Shri
Hansda, Shri Subodh
Hanumanthaiya, Shri
Harvani, Shri Ansar
Hazarika, Shei J. N.
Heda, Shri

Iiem Raj, Shri
HHimatsingka, Shri
Igbal Singh, Shri

Jamunadevi, Shrimati
Jedhe, . Shri]

Jha, Shri Yogendra

Joshi, ShriA. ¢,

Joshi, Shrimati Subhadra
Jyetsshi, Shri I.I'
Kadadi, Shri

Kamble, Shri

Kedaris, Shri C.M.
Keishing, Shri Rishang
FKhadilkar, Shei

Khan, Shri Shahnawez
Khanna, Shei Mehr Chand
Khanna, Shri K.
Kindar Lal, Shri

Kisan Veer, Shri B
Kotoki, Shri Liladhar
Frips Shankar, Shei |
FKrishne, Shri M.K.

Malwviys, Shei K.D.
Mallick, Shri Rama Chandra
Manaen, Shri

Mandal, Dr. P. §

Mandal, Shri J.

Mandal, Shri Yamuna Pressd
Mantri, Shei D.D.
Mariyappa, Shri Mali
Masuriys Din, Shri

Mathur, Shri Harish Chandra
Mathur, Shel Shiv Charan

Braj Bihari
Mehta, Shri LR, o
Mehra, Shri Jashvant
Melkote, Dr.

Mengi, Shri Gopal Data
Menon, Shii Krishna
Menon, Shri Govinda
Minimata, Shrimati
Mirza, Shri Bakar Ali
Mlishra, Shri Hibhui
Mishra, Shri M.J1
Misra, Shrl Shyam Dhar
Muhammad Yusuf, Shei
Mohyin, Sl

Morarka, Shri

More, Shri K.L. @
Muksne, Shei ]
Mukeriee, Shrmati Sharda)
Munzni, Shri David W
Murthi, Shri B.s
Murti, Shri M5,
Muthiah, Shri

Maidu, Shri V. G.

Maik, Shri Mabeswar]
MNaskar, Shri I'.5.
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Mank, Shri Moban

Neyar, Dr. Sushila

Nigam, Shrimau Savitri

Niranjan Lal, Shri

Ora, Shri

Paliwal, Shri

Pande, Shri K.N.

Pandey, Shri R.5.

Pandey, Shri Vishwa Nath

Paodit, Shrimati Vijay Lakebmi

Panna Lal, Shri

Pant, Shri K.C.

Paramagivan, Shri

Patel, Shri Chotabhai

Patel, Shri NN,

Patel, Shri PoR.

Patel, Shri Rajeshwar

Padl, Shril D.5.

Padl, Shri M.B.

Patil, Shri S.K.

Pattsbhi Raman, Shrl C.R.

Prabhaker, Shri Naval

Praap Singh, Shri

Puri, Shri DD,

Raghunath Singh, Shri

Raghuramalsh, Shei

Rai, Shrimati Sahodra Bai

Raj Bahadur, Shri

Raja, Shei C.R.

Rajdeo Singh, Shri

Ham, Shei T.

Ram Sewak, Shri

Ham Subbag Singh, Dr.

Ham Swarup, Shri

Ramdbani Dy, Shri

Rampure, Shri M.

Rameshekhar Prasad Singl, Shei

Rane, Shri

Raogs Rao, Shri

Ranjit Singh, Shri

Reo, Shri Jaganaths

Rae, Dr. K. L. Sinha, Shrimati Terkeshwari
NOES
Nil
Mr. Speaker: The result of the 13.35 hrs,
division is:
Ayes—272; Noes—nil

The motion is carried by a majority
of the total membership of the House
and by a majority of not
two-thirds of the Members present

and voting.

The motion was

adopted.
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Rao, Shri Krishnamoorthy
Rao, Shri Muthyal

Rao, Shri Ramapathi
R, Shri Rameshwar
Rao, Shri Thirumala
Rattan Lal, Shri

Raut, Shri Bbols
Rawandale, Shri

Ray, Shrimatl Renuka
Reddi, Dr. B. Gopala
Reddlar, Shri

Reddy, Shri H. C, Lings

Sanji Rupli, Shei

Saraf, Shri Sham Lal
Sarma, Shri AT,
Satyabhams Devi, Shrimati
Sen, Shri P.G.

Shah, Shri Maoubbai
Shakuntais Devi, Shrimati
Sham Nath, Shri
Shankersiyn, Shei

Sharma, Shel A.P.
Sharma, Shri K.C.

Shashi Ranjan, Shri
Shastrl, Shel Rams Nand
Sheo Narain, Shri

Shinde, Shri

Shree Narayan Das, Shri
Shukia, Shri Vidya Charan
Shysmkumari Devi, Shrimati
Siddananieppa, Shri
Siddiah, Shri

Sidheshwar Prasad, Shri
Sinha, Shri Satya Narayan

Sinhasan Singh, Shri
Sivappraghassan, Shri Ku.
Sivasankaran, Shri
Snatak, Shri Nardeo
Sonavane, Shri
Soundaram Ramachandras,
Shrimati
Soy, Shri H.C.
Srinivasen, Dr.-P.
Subbaragan, Shri
Subramanjam, Shri C.
Sobramanyam, Shei T.
Sumat Prassd, Shri
Sunder Lal, Shri
Sarendra Pal Singb, Shri
Surys Pruad, Shri
Swamy, Shri M.N.
Swaran Singh, Shei
Tahir, Shri Mobammad
Thengal, Shei Nallakoys
‘Thevar, Shri V.V.
Thimmaish, Shei
Tiwary, Shri D.N.
Tiwary, Shri K.N.
Tiwary, Shel R.S,
Tuls Ram, Shri
“Tysgi, Shri
Ulkey, Shei
Ulaks, Shri Ramachandra
Upadhayays, Shri Shiva Dutt
Utiya, Shri
Varma, Shri Ravindra
Veerappa, Shri
Venkatasubbalsh, Shri P.
Verma, Shi Balgowind
Verma, Shri K.K.
Vidyalankar, Shri A.N.
Virbhadra Singh, Shri
‘Wadiwa, Shri
‘Wasnlk, Shri Balirishna
Yadav, Shri Ram Harkh
Yadavs, Shri B.I%

REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL—

less than

contd,

Mr. Speaker; Now we come to the
Representation of the People (Am-
endment) Bill,
endment for recommittal of the Bill

There was one am-

to the Joint Committee.

Shri

Harl
(Hoshangabad): Sir,
point of order.

Vishnu Kamath
I rise on a
Kindly turn to arti-
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cle 3688 of the Constitution. The
House has in 1.5 wisdom or other-
wise passeq the Constitution (Am-

.endment) Bill despite the fact that
she Law Minister could not even
indicate the view of the Government
on an important point raised by my
hon, friend, Shri Chatterjee. Article

368 deals with amendment of the
"Constitution. When will an amend-
ment take effect? It says:

“An amendment of this Consti-
tution may be initiated only by
the introduction of a Bill for the
purpose in either House of Par-
liament. .. ... "

1 am not tiring the House by reading
the first part of it. But after it has
been passed by a constitutional
anajority, whay happens:

LR .it shall be presented to
‘the President for his assent and
upon such assent being given to
the Bill, the Constitution shall
stand amended in accordance
with the terms of the Bill"

Now, we have got our Rules of Pro-
«cedure, Rule 128(1) says:

“When g Bill is passed by the
Houses. .. ..."

So unless il is passed by the other
House that stuge of sending it for
assent of the President will not arlsc.
It has been passed by one House
now, We have to pass it on to the
Council of States, the Rajya Sabha.
After it is passed by that House what
happens:

“When = Bill is passed by the
Houses and iz in possession  of
the Housc...... s

—that means it comes back here
after it is passed by the Rajya
Sabha—

“ ...the Bill shall be signed
in duplicate by the Speaker...."

—that is a matter of procedure, =
matter of merc routine—
“ .. .and presented to the Pre-
sident:™

the Penple
(Amdt.) Bill

—for his assent in accordance with

the terms of article 388 of the Con-
stitution.

4714

Now we turn to Rule 68 dealing
with dependent Bills, one Bill de-
pending upon the other, The proviso
to Rule 86 says as to when a Bill
shall be taken into consideration for
passing in the House, It says that
only after the first Bill has been
passed by the Houses and assented
to by the President......

The Minister of Law (Shrl G. 8,
Pathak): That was suspended by
this House.

Shri Harl Vishou Kamath: You
cannot suspend the Constitution,

Mr, Speaker: Constitution we
cannot suspend; only this proviso to
this Rule was suspended.

Shri Harl Vishou Eamath: The
Constitution provides specifically....

Mr. Speaker: He need not read
Rule 66 and rely upon that That
proviso has been suspended. He®
cannot advance his arguments on a
suspended rule,

Shri Hari Vishnu Eamath: Let

the Minister have it for the time
being.
Mr, Speaker: Now I shall put

Shri Ismail’s amendment to the vote
of the House, The question is:

“That the Bill be recommitted
to the same Joint Committee
for incorporating in the Bill, the
principle of multi-member cons-
tituencies with cumulative wot-
ing in the place of single mem-
ber constituencics.”

The motion was negatived.

Mr. Speaker: Now I shall put the
original motion to the vote of the
House. To question is:

“That the Bill further to
amend the Representation of the
People Act, 1950, and the Re-
presentation of the People Act,
1951, as reported by the Joint



4715

[Mr. Speaker]
Committee, be taken into consi-
deration.”

The motion was adopted,

Mr. Speaker: We will now take
up clause-by-clause consideration.
‘The question is:

“That clause 2 stand
the BilL™

The motion was adopted.
Clause 2 was gdded to the Bill
Clause 3— Py itt

part of

ision as fo g
members in certain cases)

Mr. Speaker: There is an amend-
ment by Shri Kamath.

Shri Harl Vishnu Eamath: Sir,
the Minister has not replied to the
general discussion gt all, where many
points were raised.

Shri G. S. Pathak: All those
points were raised in the Joint Com-
mittee and they were all considered.

Mr. Speaker: The Minister says
he has replied to them,

ot v feawa (WA7) : q=Ei 9T
I31q 7 F, AT TEA FIq F wwaq
&€ 9% I 0 2, FFT OF F AT
S1d ALY fgar aqr )
Shri Hari Vishnu Kamath: Since
the Minister has not replied to those

points, we will have to spend more
time on the clauses.

Mr. Speaker: He may now movce

his amendment.

Shri Hari Vishnu Kamath: 1 beg
io move:
Page 3,—
after line 3. insert—
“Notwithstanding anything
containcd in this Act, until the

area of the State”

:—it means the Jammu and Kashmir
- %
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13.42 hrs,
[Mr. DexruTy-SPEAKER in the Chair).

This is an dment mutatis

dis based on a similar provision in the
Constitution of Jammu and Kashmir.
1 have copied it, making the necessary
modifications from the relevant arti-
cle in the Constitution of Jammu and
Kashmir. I am sorry, I have not got
the Constitution of Jammu and Kash-
mir with me here; [ have not brought
it with me; if the Minister wants it,
1 will bring it from library and show
it to him, after my speech is over, so
that the Minister can have a lonk at
it. T am not talking in the air or in
vacui,  In the Constitution of Jammu
and Kashmir there is an identical
article. They have provided that 25
seats in the Legislative Assembly of
Jammu and Kashmir shall remain
vacant till such time as the area occu-
pied by Pakistan is liberated by us, by
India. This was mentioned by e in
the course of the general discussion to
which the Minister, 1 do not know
why, has not cared to give any reply
at all. T hope now at least he will not
slur over it or summarily dismiss it,
because it is an important maitter,
politically, constitulionally ang elec-
torallv also, in every way. We have.
this House has, time and again, snd
rightly so, subscribed to the proposi-
tion that ijn termg of article 1 of the
Constitution of Jammu and Kashmir is
an integral part of the Union of Tndia.
But whenever it came to important
issues like this one, Government have
shied away from this. This matter
was raised in the Joint Committee,
wlien (e Winistor eointed 1o the Proa
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sidential Order that has been issued
some time age in this connection, |
hope the Minister will read that Order.
I he reads that Order, he will find
thal thut Order will not debar Parlia-
ment from assigning or allotting two
seals to that area. What has been
stated in the Presidential Order is tha*
area will not be taken into considera-
tion in delimiting the constituencies of
that State. That is the substance of
the Order, though I do not remember
the exact wording. It says that the
occupied area of Jammu and Kashmir
will not be taken into consideration
or delimiting the 5 or 8 seats ailotted
to Jammu and Kashmir in the House
of the People. So, it does not lie in
the mouth of the Minister to say that
the Presidential Order deprives us of
the right to allot seats to that area.
If that is the interpretation which he
gives to the Presidential Order, it will
be ultra vires the Constitution. I ven-
ture to submit, therefore, that in the
interest of the people of Jammu and
Kashmir, in the interest of our Con-
stitution, in the interests of total poli-
tical integration between Kashmir and
the rest of the Indian Union, and for
the sake of psychological impact upon
the people of Jammu and Kashmir,
the time hag come when Parliament
should legislate on this particular
issue in this manner.

Two or three months ago I had a talk
with the State Minister, Shri Dhar.
I do not know whether he is the Home
Minister or the Education Minister of
h f u and Kashmi He was good
enough to come and see me here. There
wag another Minister with him at that
time. Two Ministers of Jammu and
Kashmir came and saw me in Delhi.
At that time, my hon, friend, who is
rather somnolent now, Shri Tyagi, had
also raised this issue in the House.
I am glad that he raised it and
he supported me in the House when I
raised this issue on that occasion, that
these two seats should be given to the
occupled area of Jammu and Kashmir
and that they should be kept wacant
till the day of liberation and then the
seats should be filled up in the House
of the People. The Ministers of Jammuy

the people
(Amdt.) Bill
and Kashmir who saw me in July were
in agreement with me and they were
glad that this issue had been ralsed.
That Minister, later on, at a press con-
ference referred to this matter and
stated that he discussed this matter
with me. They were happy that this
matter was raised by me and Shri
Tyagi in this House. So, 1 hope that
Government and Parliament will see
to it that two seats are allotteq to the
occupied area of Jammu and Kashmir,
Just as 25 seats are allotted to that
area in the State Assembly. I do hope
that my hon, friends on both sides of
the House will support this amend-
ment in the interest of Jammu and
Kashmir as well as the Indian Union
and see to it that this amendment is
adopted by the House, Just as the
amendment in regard to the Legisla-
tive Assembly having 23 seats allotted
to theoccupledammnduphdm—
v by the A of Jammnu
and K.ashmir, T do hope thtt Parlia~
ment will adopt this unanimously and
ensure ¢loser association of the people
of Jammu and Kashmir with the
people of the rest of the Indian Union.
I commend thie amendment for the
acceptance of the House.

Shri G. 8. Pathak: Sir, T am fully
in agreement with the spirit behind
this amendment but, I am afraid,
this amendment rung counter to the
Constitution.

Shri Hari Vishnu Kamath: Then,
how can the Constitution of Jammu
and Kashmir have it?
8hri G. S. Pathak: The Constitu-
tion, as it stands today, says:—

“Subject to the pravisions of
article 331, the House of the
People shall consist of—

than five hundred

4718

not more

constituencies in the States”,

Please mark the word “consti-
tuencies".

8o far as Jammu and Kashmir is
conicerned, the President, acting
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under article 370, made an amend-
ment to this article, namely, article
81, and this article now says:—
“For the purposes of sub-
clause (a) of clause (1)—",

—which I read to you just now—

“there shall be allotted to the
State six seals in the House of
the People;

the State shall be divided into
single-member territorial consti-
tuencies by the Delimitation
Commission constituted under the
Delimitation Commission Act,
1862, in accordance with such
procedure as the Commission may
deem fit;

the constituencles shall, as far
as  practicable, be geographi-
cally compact areas”

—now comes the important part—

“the constituencies into  which
the State is divided shall not
comprise the area under the
occupation of Pakistan;”,

Shri Harl Vishau Kamath: That is
all right.

Shri G. S, Pathak: It is the entire
Jammu and Kashmir State, includ-
ing the area under the illegal
occupation of Pakistan,

Shri Harli Vishou EKamath: I have
not excluded the area.

Shri G. S. Pathak: That is a part
of the Indian territory under
Schedule 1. But so far as the number
of seals is concerned, you cannot have
an allocatiovn of seats without
reference  to constituencies. There
must be a constituency to which a
seat would be related. That is the
object of article 81 which 1 read to
vou. The President, in his order,
says that  the constifuencies  inio
which the State is divided shall not
comprise the area under the occupa-
tion of Pakistan.

Representation of NOVEMBER 22, 1066
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Shri Tyagl (Dehra Dun): Does this
order of the President become a part
of the Constitution?

Shri G. S. Pathak: That is right.
The Presideny is entitled, under
article 370, to amend the Constitu-
tion,

Shri Hari Vishnu Eamath: On a
point of order, Sir. When an im-
portant matter is' being debated and
discussed, there must be guorum im
the House.

Mr. Deputy-Speaker: The bell is
being rung. Now there is
quorum.

Shri G. 8. Pathak: In answer to
the question put by Shri Mahavir
Tyagi, I may make reference W
article 370, clause (1), sub-clause
fd). Under this sub-clause the
President has got the power to apply
any part of this Constitution to
Jammu and Kashmir State with such
modifications and exceptions as the
President may by order specify.

Shri Tyagl: That order does not
become a part of the Constitution.
This only proves that, whatever the
order is, it is constitutionally right.
That is all, That order is in the same
position as an Act of this Parliamend
authorised by the Constitution. That
order has been authorised by the
Constitution just as so many ecnact-
ments are authorised by the same
Constitution. So, that order takes
the position of an Act of this Parlia-
ment and not as a part of the
Constitutien,

Shri Hari Vishnuo Kamath: Before
he proceeds, by your leave, here is
the Constitution of Jammu and
Kashmir; I have just now got it from
the Library. Article 48 of the
Constitution of Jammu and Kashmir
-—certainly, they are subject to the
Constitution 'as murh a3 we are—
BUYS!—

“Notwithstanding anything con-
tained in section 47,”
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—of the Jammu and Kashmir Consti-
tution—

“until the area of the State
under the occupation of Pakis-

tan ceases to be so occupied
and the people residing in that
arca elect their representa-
tives,—

twenty-five  seats in the

Legislative Assembly"—
of the State—

“shall  remain wvacant and shall
not be taken into account”—

the same; it is not “comprise"—
“for reckoning the total mem-

bership of the Assembly; and
the said area shall be
excluded"—

the same; it is not “comprise”—

“in delimiting the territorial
Constituencieg under section 47".

It is exactly the same. Now in spite
of that, 25 seats have been kept
vacant. I do not know why in his
wisdom he says otherwise

Shri Tyagi: Could it be possible to
persuade the President to amend the
order in this manner because that
will not be amending the Constitu-
tion?

Shri G. S. Pathak: That is a
matter which has to be postponed
and whjch will require consideration,
namely, whether the President will
amend the order which he made with
reference to article 81, It cannot
hold up this Bill

Shri Tyagl: That is true; but
whenever the word “President” s
used, it means “the Government" or
“the President on behalf of the
Government”. If you give us an assur-
ance on behalf of the Government,
that will be good.

Shri G. S. Pathak: Shri Mahavir
Tyagi, with respect, is not right when
he says that President merely applics

(Amdt.), Bi
the Indian Constitution to Jammu
and Kashmir and that that part of
the Constitution, which he applies to
Jammu and Kashmir State, acquires
only the stalus of an ordinary Act.
When this Constitution is applied, it
means  thal Jammu and Kashmir
State is governed by this Constitution
s0 as far as the Presidential Order is
concerned, The Presidential Order
is quite different from what Shri
Kamath has read. Shri Kamath has
read the Jammu and Kashmir Consti-
tution. Article 81, as amended by
the President, in its application to
Jammu and Kashmir State, governs
the law here and the Parliament, so
long as that law is not changed, is
bound by it. To interpret this Consti-
tution by reference to the Constitution
of Jammu and Kashmir State in rela~
tion to a parliamentary constituency,
which is governed by our Constitu-
tion, is not a correct approach at all.
The position, so far as our Constitu-
tion is concerned, is that there must
be a constituency for which there shall
be a seat. That is the scheme of our
Constitution. It was open to our Con-
stitution-makers to have made a pro-
vision as the Jammu and Kashmir
Constitution made, namely, that even
though there is no constituency, yet
the seats will be reserved; but our
Constitution has not adopted that

scheme.

Shri Harl Vishnu Eamath: At that
time there was no direct election.

Shri G. S. Pathak: Therefore there
must be a constituency in relation to
which there must be a seat. It is for
this reason and in consonance with
our Constitution that the President
said that so far as the area occupied
by Pakistan is concerned, it will not
be a part of any constituency. It it
is not a part of any constituency, you
cannot have a Member in relation *o
anvthing which is not a cnnstil_uenfy.
That is the position. T submit that
Mr. Kamath's amendment is based on
som~ misapprehension arising by an
anplication of Jammu and Kashmir
Constitution to our Constitution. when
{here Is a direct provision in our Cone



47123

[Shri G. S. Pathak]

stitution, as it stands today, that there
shall be no constituency so far as Pak.
istan-occupied area of Jammu and
Kashmir State is concerned. There-
fore, there cannot be any reservation
of any membership with regard to that
area. Our Constitution contemplates
that the seats shall be allocated to
constituencies. If you have ng con-
stituency, then there is no seat. So, I
oppose this amendment,

14.00 hrs. "

~

1 wre forerd : SaTedst w2, oF
qE F FAA Wy AT & FgAT AR

Mr. Deputy-Speaker: There can-
not be any speech now. I am sorry.

st 7y famd : F T A4 #7 @0
g, arE 9Tgan g

Shri Hari Vishnn Kamath: Before
the debate began, the Speaker gave
us a promise that we will have a
longer time on the clauses.
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Mr. Deputy-Speaker:
Order, order.

Shri Hari Vishnu Kamath: What
is this, order, order? You are sum-
marily proceeding. I am sorry to say
that.

Mr. Deputy-Speaker:
putting amendment No, 80 of
Kamath to the vote of the House.

I am sorry.

I am now
Shri

The question is:

“Page 3,—
after line 3, insert—

“Notwithstanding anything
contained in thig Act, until the
area of the State under the
occupation of Pakistan ceases
to be so occupied and the peo-
ple residing in the area elect
their representatives, two :seats
in the House of the People
shall remain vacant, ang the
said area shall be excluded in
delimiting the Parliamentary

Mr. Deputy-Speaker: The Minister Constituencies of the State”
has replied. I am now putting the (80)
amendment to the vote of the House. »
There cannot be any speech now, The Lok Sabha divided:
Div. No. 12] AYES [14.06 brs.
Aney, Dr. M.S. Limaye, Shri Madbu Trivedi, Shri U.M.
Cupta, Shri Priya Mandal, Shri Yamuna Prasad Utlys, Shri
Famath, Shri Hari Vishnu Singh, Shri ¥.D. Verma, Shri K.K.

k NOBS IRl A |

Alm, Shri A5 Dixlt, Sbri G. N. Kureel,' Sbri B.N.
Ankimeedu, Shei Dorsd, Sbri Kuinatha Lahisn Cheudbry, Sbri .
Bal Krishna Singh, Shri Gaekwad, Shrl Patehainbrac |} Lakshmi Kanthamma, Shelmati
Basspps, Shri Ganapati Ram, Shri Lalit Sen, Shri
Bhanja Deo, Sbri L.I¥. Gandhi, Shri V.B. Mishadevs Prasad, Dr.
Bhsttacharyys, Shri C.K Gowdh, Shri Mandal, Dr. P.
‘Brajeahwar Prasad, Sbri Harvani, Shri Amsar Mandal, Shri J.

Chaudhry, Shel Chandramani Lal
Chavan , Shri D.R.

Masuziys Die, Shrl
Mathur, Shrl Shiv Charsn
Mehrotra, Shri Braj Bihari

Daljit Singh, Sbri Kiesbing, Shri Rishang Melkote, Dr.
‘Dm, ShriN. T. Kinder Lal, Shei Minimata, Shrimati
©Oua, Shri C. Kiran Veer, Shri Mishrs, Shri Dibhutl
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Mishra, Shri M.P.
Misra, Shri Shyam Dhar
Mohammad Yusuf, Shri
Morarks, Shri
More, Shri K.1..
Oza, Shri
Paliwal, Shri
Paot, Shei K.C.
Prabhakar, Shri Naval
Rajdeo Singh, Shri
Ham Sewak, Shri
Jameshekhar Prasad Singh, Shri
Rane, Shri
Rao, Shri Hameshwar

Rao, Shri Thirumala

=t \ew qEq (TEET) ¢ IVEEE
ATaq, LT AW F TE FC
Mr. Deputy-Speaker: That will be

recorded. The result of the Division
is: Ayes 8; Noes 82.

The motion was negatived.
Mr. Deputy-Speaker: The question

as:

“That clause 3 stand part of
the Bill".

The motion was adopted.

Clause 3 was added to the Bill

Mr. Deputy-Speaker: Amendment
No. 69, that is, Clause 3A New, is
now barred on t of amendment
No. 80 being negatived.

W{Llause 4—(Substitution of new sec-
tions for gection T)

Shri Hari Vishno Kamath: I move:
(i) Page 3,—

for lines 12 to 24, substitute—

"Provided that for the period
referred to in clause (2) of
article 371A, the total number of
seats allotted to the Legislative
Assembly of the State of Naga-
land shall be forty-six which
shall be filled by persoms chosen
by direct election from sssembly
constituencles in the rest of the
State” (70)
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Raut, Shri Bhols Snatak, Shri Nardeo
Reddiar, Shri Sonavane, Shri
Roy, Shri Bishwanath Soy, Shn HLC.
Sadhu Ram, Shri Subramanysm, Shri 1.
Serma, Shri A.T. Sumat Prasad, Shri
Sen, Shri P.G. Thengal, Shri Nallakoya
Sharma, Shel K.C. “Tiwary, She I K,
Shashi Ranjan, Shri ‘Tiwary, Shri KON,
Shastri, Shri Ramanand Tula Ram, Shri
sheo Narsin, Shri Valvi, Shri
Shree Narayan Das, Shr | Verma, Shri Balgovind
Siddananjapps, Shri Yadab, Shri N.P.
Siddigh, Shri Yadav, Shri Ram Harkh
Sidbeshwar I'rasad, She Yadavs, Shri B
(ii) Page 3, lines 18 and 19,—
omit “from amongst them-
selves” (T1)
The present provision in the Bill
before the House is to the effect
that—

“(a) six seats shall be allocated
to the Tuensang district and
shall be filleg by persons
chosen by the members of
the regional council referred
to in that article, from
amongst themselves in such
manner as the Governor,
after consulting that council
may, by notification in the
Official Gazette, specify, and

(b) the remaining forty seats
shall be filled by persons
chosen by direct election
from assembly constituencies
in the rest of the State”

Now, this is a sort of—I do not know
whether to call it a diarchy; it will
not be diarchy; I do not know what
type of election it is—having two
different systems or methods of elec-
tion to the same Assembly, that |ls,
Nagaland. In all, there are 48 seats,
40 seats by direct election and 6 seats
by this peculiar process or procedure
which is indicated in (a) of clause 4
which says:

“....shall be filled by persons
chosen by the members of the
regional council, referred to in

.
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that article, from amongst them-
sclves, ,."

They cannot go outside themselves,
First there is indirect election and
then they cannot go outside them-
selves, If the case of Hajya Sabha,
when yuou were a Member some

years ago, you were elected in-
directly. The Members of Rajya
Sabha are elected indirectly but

by the Assembly, and not neces-
sarily from themselves—they can go
outside their field; they can elect out-
siders. But here they are bound to
elect from amongst themselves and
different principles embodied here, 1
think, are not very desirable and
wholesome. Amendment No. 70 is to
this effect:

“Provided that for the period
referred to in clause (2) of article
371A, the total number of seats
allotted to the Legislative Assem-
bly of the State of Nagaland shall
be forty-six which shall be filled
by persons chosen by direct elec-
tion from assembly constituencies
in the rest of the State.”

I want to delete first the provision
of indirect election. If this is not
acceptable, 1 have got a second string
io my bow, i.e, the alternative; there-
fore. ] move that also glong with this.
If the first amendment falls throwgh,
if this is not accepted by the House,
I would at lcast expect the House, I
would appeal to the House, to accept
the secong amendment which say®

NOVEMBER 22, 1966
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they may consider desirable to repre-
sent them in the Assembly of Naga-
land. I do not know why the Gov-
ernment shies such a proposition, 1
think this is the least that should be
acceptable. I wish the entire pro-
cedure to be by direct election, but
if this does not appeal to the House,
I hope the secong amendment that it
may be filled from outside them-
selves, not necessarily from amongsk
themselves—! mean the six seats—
should be accepted. I commend botk
the amendments for the acceptance of
the House. If the first is not accep-
table, then I do hope that at least the
second one, Amendment No, 71, wil}
be accepted and adepted unanimously
by the House.

Shri N. C. Chatterjee (Burdwan):
May I support Mr, Kamath on this?
I think there is some force in his
contention that this amendment No.
70 should be accepted. We, in our
wisdom in this House, do our best to
promote forces of integration; we
should not in any way stimulate
forces of disintegration. I cannot
understand why for Nagaland itself
there should be two kinds of repre-
sentation—one for one distriet,
namely, that six seats shall be filled
by persons chosen by the members
of the Regional Council and another
for others, namely, that the remaln-
ing forty seats shall be filled by per-
sons chosen by direct election. This
is not proper. We kmow what is

that “from amongst th Ives” be
deleted. I am not referring to the
present position, but just imagine
what would have been your own
position. Suppose, for Rajya Sabha
when you were eleted 10 or 15 years
ago, this provision was there in the
Constitution, namely, “from amongst
themselves” you would nnt have been
there; and it would have been a mis-
fortune thit vou wou'd not have been
there. Therefore, the members of the
Regional Council should at least have
the liberly, the right to go outside
themselves and elect such persons as

ppening outside India. The sconer
we put Jammu & Kashmir, the whole
of it, including the territory illegally
occupied by Pakistan as a part of
India and recognise it as such and
deal with it on the same footing in
our election apparatuz ang also the
whole of Nagaland on one footing, the
better; otherwise, we will be doing
something which will »~ disturbing
the integritv of India and the integritv
of the different States constituting
Tndia. Therefore, T think that it will
be much better if one system for the
for the whole territory, one system of
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direct election for all the 46 geats, is
adopted. Why should we allow tor six
seats some kind of a different repre-
sentation, more or less by nomination
by Regional Council? That will not be
very effective and is not desirable.
That will be going against our electo-
ral system. Why should direct elec-
tion be confined only to 40 seats?

To the other point which Mr.
Kamath rgfeired to, I do not know
what will be the reaction of the
Minister. I think it will be much
more desirable to have the whole of
Nagaland on one footing on one
pedestal, and say that election for all
the 468 seats would be on the same
principle on which the whole of India
is electing its representatives to the
national legislature or the State legis-
lature. That will be much better
and more consistent with our whole
outlook and more consistent with the
spirit of our Constitution, the spirit
which animates the Representation
of People (Amendment) Bill itself.

st 7y fowa:  Swiemsw  wEEm,

# €0 amET ¥ sAfAr A wTa
£ fr area  sow w7 & fag
¥ wrrn wE wfed ) gafAo A
faarer &rwr 1wt #1259 AT wOR
T 1 FETa § IHwT @i W g o
R oii & fe wmw w5l oY S
¥ frme WY gy @ EW s
JAma & fagra ®1 wfer w67 A AT
Heaa dw fear m@r @ 39 v W
wgwfa &Y qg7 T4

=t vewre fag (avoomET) oS-
oy WEIZTA, AvTdE & fmg T oag
ag w7t £ fr wa 2w waw fama &
farr w71 £ AT fa nw wifq w oAw
grre v omE g oo ThTerr mrard
qmag # w2AT § T frega |
W FE A TR OEEE R
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arg @ T @ A7 gafan fn @ it
o491 uF A7 F AW w@ 97 AT
AT FT TG & TG 279 H TR g1
AT EW EIATEE AT L1 AOTAT
RYATT & A1 AT T&F T 60 T 1=
a2, fara o 1 60f 7na g
A7 WA ATGT, KT AT LA A 4
7¢ 2 a7 fasgw aws =« FAT) Im
A ui o & fmg &1 oo AwnuA
o famr T 70

# oqx T Stz g fergmma w
2t g@r F frow aft g wfed
fergeama # uF wa17 & frgw g anfzg
fergear o Zw &, fegeam ¥ oF #1-
A g Al | FHIT MEX OF IR
SITE ATEY FHIT A g AT gt
w4 g Ev f a fgrgrama & feaiei-
W F AT ET W e S
A Ty A fewdzdna g s
T a® ¥ AW g fawzams, oo
uTOW T A § ) gAfr & wEa
g & ot armde & far s argdwe
oadwe & oy agi 7Y feafa fasge awe
wrieft agife A 6o TR et #
FE WG AT I W T WEA A
AEMER grit | 40 TTEE SIRHT AT
agt WX § WY A F1 A A f,
guaYaT w33 & 98F 60 Wiowa we-
i &7 o ot FaEEfor w9 gan

gafan & o azw & 75w 5 2
AET ARAIAL T AT, TRV & A
TH §NMA 1 FFT 7 A a1 4y
= &

Shri G. S. Pathak: I cannot acceph
this amendment because it disregards
the conditions prevai]ing in one par¥
of Nagalund. A perusa!l of Articla
371A will show to you that a distinet-
ion was drawn between Tuensang
area and the remaining part of Naga-
land.
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Shri Hari Vishnog Kamath:
years ago.

Three

Shri G. 5. Pathak: And there is
no evidence that for the purposes of
election, the conditions have become
different. I will read to the House
Article 371A, Clause (2),

“Notwithstanding anything in
this Constitution, for a period of
ten years from the date of the
formation of the State of Naga-
land or for such further period
as the Governor may, on the
recommendation of the regional
council, by public notification
specify in this behalf—

(a) the administration of the
Tuensang district shall be
carried on by the Gover-
nor..."

provisions with
the

and other specific
regard to the Tuensang area of
Nagaland State; for example,

“(c) no Act of the Legislature of
Nagaland shall apply to the
Tuensang district unless the
GOVernor....... ...by public
notification so directs and the
Governor in giving such
direction with respect to any
such Act may direct that the
Act shall T its application to
the Tuensang district or any
part thereof have effect sub-
ject to such exceptions or
modifications as the Governor
may specity on the recom-
mendation. ..... " ete.

1 will not read the other mesior_ls,
‘but in clause (h) you will find this:

“(h) in article 170—

(i) clause (1) shall, in relation
to the Legislative Assembly
of Nagaland, have effect as
if for the word ‘sixty’, the
words ‘forty-six’ had been
subﬂﬁtuted;

“(ii) in the said clause, the refer-
ence to direct election from
territorial constituenci in

tion by the members of the
regional council established
under thls article;"

Therefore, when this article was
enacted by the Parliament it was in
the contemplation of the Parliament
that the Tuensang area will be admi-
nistered in a different manner and
the number of those who are in the
Legislative Assembly ¢hall be only
46 and so far as electioh in the re-
maining area is concerned, that
clection shall be by members of the
Regional Counci] establisheq under
this article.

Shri Hari Vishnu Kamath: That
was three years ago.

Shri G. S. Pathak: That is the reason
why for the purposes of the entire
area except Tuensang 48 seats have
been allotted under this Bill. So far
as six seats are concerned, they per-
tain to the Tuensang area and those
six seats should be filled not by elec-
tions but by the regional council
from amongst its members.

Therefore, what has been done im
this Bill is in pursuance of the Cons-
titution itself and it has been done
with the full knowledge that there
are special conditions existing in that
particular area due to which six
people come under the Act to the
Assembly. So, what has been done
in this Bill is in accord with the pro-
visions of the Constitution relating
to the Tuensang area of the Nagaland
State and the remaining area of the
Nagaland State. Therefore, this argu-
ment that there should not be any
difference at all between the methods
of election is opposed to the very pro-
vision in the Constitution itself. I
have to comply with the Constitution,
and, therefore, I am opposing these
amendments.

Wir. Deputy-Bpeaker: I shall now,
put amendments Nos. 70 and 71 lo the
vote the House.

A dment Nos. T0 and T1 were put

the State shall include elec-

and negatived.
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h‘lﬁ. Deputy-Speaker: The question

“That clause 4 stand part of the
Bin",

The motion was aopted,
Clause 4 was added to the Bill.
Clauses 5 to 8 were added to the Bill.

Clagse 9= (Amendment of section 21)
Shri Madhg Limaye: I beg to move:
Page 7, for lines 7 to 16, substitute—

*“(2) The said electoral roll—

(a) shall be revised in the
prescribed manner by reference
to the qualifying date—

(i) before each general elec-
tion to fill a casual vacancy in
or to the Legislative Assembly
of a State; and

(ii) unless otherwise direct=
ed by the Election Commission
for reasons to be recorded in
writing before each bye-elec-
tion to fill a casual vacaney in
a seat allotted to the Consti-
tuency; and ™' (2§

Mr. Deputy-Speaker:The amendment

is now before the House.

T e

stag fomy: wovaz ArEAIA 2
T giAa 4z 2 B gy ey e T
54 HTH AT ZATE I g wAATAT
I g1 adTn mErr g wfm
o17 35 At T AAfEy a5 ot
FY AT 2, TART ITAT AR AT AT R
=1 AT St ¥ TAtE F ooy oy
Ao TR a7 g T faw m A
¥ fip w77 A% &1 A7 42 AATETM I9-
faatst ¥ T2 #7 A(14 4z 70 75
frafy dzr grir & f= foran awz &
Trrr gt a1 A wdr fear
ST Tt A1 AR T FAC T IH AT A0
ter FAT &1 e g f 7 7 S A F
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ATE WYR AT e § W e gfedi
# wret qfced= #Y sjaren et §, 9w
a1 # FTY A T W £, § A
7T ot Ay §, wufag gr vw G ¥
IR wRATaT gwa w1 Adiwer & gAwar
£, wfTam s Safet @ 2am =R o
T AT G A A Ay W
g @y § fe s & wa faam
|aamei § w1 A g # sfafafae
&', 98 7Y g1 aro  F e st g
WA GdT §X W AAEA &1 @G
f g7 A A & w@E e B
arforedt we sframd = fear smg

Shri G. 8. Pathak: I cannot accept
this amendment by reason of the fact
that the Joint Committee has com-
prehensively framed section 21 and
the fear which the hon. Member has
been removed by what the Joint
Committee has recommended. I shall
read out what the Joint Committee
has said and it is as follows:

The said electoral roll—

{(a) shall, unless otherwise direct-
ed by the Election Commis=-
sion for reasons to be record-
ed in writing, be revised in
the prescribed manner by ref-
erence {o the qualifying date-—

(i) before each general election
to the House of the Prople
or  to the Legislative
Assembly of a Stale. ..

Shri Sham Lal Saraf (Jammu and
Kashmir): That should satisfy him,
=t ww Fema : Iafaatag w1 7

TT AT £ B S

Shri G. S. Pathak: And it further
reads thus:

before each bye-election
to fill a casual vacancy in
a scat allotted to a consti-
tuency; and

(ii)
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(b) shall be revised in any year
in the prescribed manner by
reference to the qualifying
date if such revision has been
directed by the Election Com.-
mission.

‘So, there are ample safeguards given
here that there shall be revision but
in & particular case the Election Com-
mission thinks that revision is not
necessary, a direction to that effect
"has to be given by the Election Com-
mission and it shall have to give
reasons for the same so that every-
one may know why it was done in
a particular manner. Supposing two
months before the general eglections
or six months before the general
elections, there has been a bye-elec-
‘tion and there has been a

it will be open to the Election Com-
mission to say that it is not neces-
-sary to have another revision. So,
there are ample safeguards. So, I

submit that this amendment should
not be accepted.
Shri Sham Lal Saraf: All these

angles were discussed there.

Shri G, 8. Pathak: All these were
fully discussed before the Joint Com-
mittee.

Mr. Deputy-Speaker: I shall now
put amendment No. 25 to vote.

Amendment No, 25 was put and

negatived.

Mr, Deputy-Speaker: The question
is:

“That Clause 9 stand part of the
BilL."

The motion was adopted.

.. Clausge 9 was added to the Bill.

Ret New Clause 9A

Mr, Deputy-Speaker: There is an
amendment seeking to introduce a
‘new clause 9A. 1 am sorry that that
‘is out of order.

Shri Madhu Limaye: Why is it
out of order? It is not out of order.

Mr. Deputy-Speaker: That is
amendment to section 22 which is
not touched by this Bill at all. Se,
it is out of order.

ot g famg . &1 FTgeT IEE
mafEa § 1

Mr., Deputy-Speaker: If thig Bl
tried to amend section 22 then that
amendment would be in order, but
section 22 is not touched at all So,
it is out of order. I am sorry I
cannot allow it to be moved.

st wg fma : 37 frew ST oF
qifeRz gadr g o & |

Clause 16— (Substitution of new sec-
tion for section 23)

Shri Madhu Limaye: I beg to move:
Page 8, after line 2, insert—

“(4) In case the electoral re-
giswration officer rejects any ap-
plication for inclusion in the
electoral roll, he shall record the
reasons for doing so in writing.”.

Mr. Deputy-Speaker: The amend-
ment is now before the House.

ot Wy fema ;. 777 AAmT IF
TFI7T 2

‘“Page 8—
after line 2, insert—"(4) 1In
case, Lhe electoral registration

officor rejects any application
for inclusion in the electoral roll
he shall record the reasons for
doing so in writing”.

st @Al ¥ o i et
FITO R OATE oA FE AT ATEAT
& FHTT TR AT TATAT A0 2, AT
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AT F o1 77 Fr 2397 WA £ A0
a7 fRar ngr g waY wgEg &
T 97 fasgar wawa g g ey |
w3 mrn g fr ag 37 ddiaq §1 e
F4T |

Shri Shree Narayaan Das (Dar-
bhanga): I would support the
amendment moved by Shri Limaye
that in case the registration officer
rejects any application for entry in
the electoral roll, he should record
the reasons. If he does not do so, at
the time of appeal, the higher autho-
rities will not be able to know the
grounds of refusal. The higher au-
thority sheuld know on what grounds
the registration officer or the electo-
ral officer rejecteq that application
for entry. Therefore, this amendment
is necessary. It should be provided
in the Act itself.

It was said in the Joint Committee
that this will be taken care of in the
rules, But this being an important
matter should find a place in the Act
itself so that it may be a guidance
for all. It will also facilitate the
work of the appellate authority in
case an application is rejected by
the registration. officer.

Shri Somavane (Pandharpur): Let
the hon. Minister give an assurance
that he will include it in the rules.
Then 1 think it will be al] right,

Shri K. K. Verma (Sultanpur): 1
support this amendment. The regis-
tration officer should not act arbitra-
rily. He must record the grounds for
rejection. Otherwise, the higher
authority will not be able to follow the
order. It would also not be just to
ihe applicant if the grounds are not
stated, After all, we must proceed in
a judicial manner and the authority
should not act in an arbitrary manner,

Shri Hari Vishnu Kamath: May 1
also reinforce the arguments and join
my voice with those of my colleagues
who have gone beforc to say that this

the People
(Amdt.) Bill

is an eminently reasonable proposition
made by my hon. friend, Shri Madhu
Limaye?
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8hri G. S. Pathak: It may not be
necessary for him to proceed if he
allows me to say a word.

Shri Har|{ Vishna Kamath: If he
accepts it, it is all right,

Shri G. 8. Pathak: T will accept it
and say that either it would be put
here or we will make a provision in
the rules, I am suggesiing the latter
alternative for the reason that there
may be ofher such orders which are
appealable and for which there is mo
such provision for giving reasons. Inm
the rules we may be able to provide
for all these cases also. I accept the
principle of the amendment and will
include it in the rules.

wrwy fewg : Aot WA ¥
wVATET € AT A ww gwe
T FE T FATE

Shri Hari Vishnu Kamath: If that
is a firm undertaling, it will be
accepted.

Shri G. 5. Pathak: There has never
been an infirm undertaking by me se

far.

Shri Hari Vishnu Kamath: Somany.
Anyhow, does not matter.

Amendment No. 27 was, by leave,

withdrawn.

Mr, Deputy-Speaker:
is:

The guestiom

“That clause 10 stand part of *he
Bill™.
The motion was adopled,

Clause 10 was added to the Bill,
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Clause 11— (Amendment of section 24)

Shri Shree Narayan Das: I beg to
move:

Page B,—for lines 3 and 4, substi-
tute—

‘11. In section 24 of the 1850 Act,—

(a) in clause (a) after the
words “chief electoral officer”,
the words “or any local officer
authorised by him" shall be insert-
ed; and

(B) in clause (b),—

(i) after the words “chief electo-
ral officers” the words “or any
local officer authorised by
him" shall be inserted; and

(ii) for the word and Hgure
“section 23" the words and
figureg “section 22 or section
23" shall be substituted.’. (49)

Section 24 of the Act is going to be
amended. The present section opro-
vides for appeal against the decision
of the registration officer. With regard
to the entry of names, the appeal is to
lie to the chief clectoral officer, In
the present Bill, we are going to pro-
vide for district election officer as well,
The chief electoral officer lives at ths
State headquarters. Now for a simple
thing as registration of a name which
has been rejected by the registration
officer, he has to go in appeal to the
State headquarters.

With regard to enrolment, it is the
duty of the State to see that each and
everyone qualified to vote should
have his name entered in the roll
Sometimes some names are left out
and they have to submit their appli-
cations. Generally, the authority ac-
cepts it. But in case some applica-
tions are not accepted, then they have
to go in appeal to the chief clectoral
officer.

My amendment iz 1o the effoct that
it should be provided that the chief
clectoral officer is authorised o nomi-
nate a local officer who will hear such
petitions at the district level at least,

not at the sub-divisional level, be-
cause that will provide facilities to
the appellants.

With my aemendment, the section
will read:

“An appea! shall lie within
such time and in such manner
as may be prescribed—

(a) to the chief electoral officer
or any local officer authorised by
him”,

Consequential smendments will also
follow. This is the only point, It is
a gimple amendment and I would re-
quest the hon. Minister to accept it
because it is very reasonable,

8hri Sham Lal Baraf: With the
introduction of district election officer
in the amended Bill is this task
going to be entrusted to him? Will
this be done in the law itself? If so,
that will solve, the difficulty.

Shri Shree Narayan Das: That is
not possible. Here is a specific pro-
vision in the Bill that appeal shall
lie to the chief electoral officer. That
canno{ be done,

Shri G. S. Pathak: The appea.
will lie to the chief electoral officer.
The question for the House would be
whether it will be right to give power
to the chief electoral officer to appoint
his substitute. That will be the result
of accepting this amendment, [ sub-
mit such a power will he too wide.
We should trust the chiel electoral
officer as the person in whom autho-
rity lo decide appeals resides, because
it may be thatl in some place one kind
of officer muy be appeointed, while in
another another kind of officer may be
appoinied. That will introduce anomal-
ies in the administration of this im-
portant matter. [ submit registration
ig an imporiant matter.

Shri Sham Lal Saraf: My point is:
will it be one of the tasks of the dis-
trict election officers who are being
appointed? If so, that will meet his
point,
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Shri G, S. Pathak: I will consider
the point raised by Shri Saraf. When
we are framing rules, I will examine
;t, But I oppose the present amend-
ment because it is too drastic a power
w give o the chief electoral officer to
wppoint his substitute,

Mr. Deputy-Speaker: 1 shall now
put the amendment to the vote of the
House,

No. 49 was and

negatived.

Amendment put

Mr. Deputy-Speaker: The question

1

“Thatl clause
the Bill”,

11 stand part of

The motion was adopted.
Clause 11 was added to the Bill.
Clause 12— ( Amendment of section 28)

Shri Hari Vishnu Kamath: May I
.nvite your attention to the parent
Art of 19507 We are dealing with
two Acts her, 1950 and 1851 Acts.
This Bill is having a very chequered
career in Parliament. It is over a
fortnight, nearly a fortnight, since the
Bill was first moved, 1 believe it was
vn the 9th of this month when the
Bill came up, when the motion for
—onsideration of the Bill was moved,
and today it is the 22nd November.
A fortnight has elapsed before the
Bill has come for the second reading.
Whatever it be, be that as it may, the
clections are in the offing, not far off,
unless there is possibility as envisaged
ry certain Cabinet Ministers among
whom is the Minister of Labour, Em-
ployment and  Rehabilitation who
said sometime ago, about a month
ago, in Bihar—not in the House but
outside—that conditions are such that
elections may have to be postponed.
Surh senliments are being expressed
by many Members on the other side
of the House, not on this side. Be
that as it may, I do not know what
will finally happen; in that case they
may come forward with another Bill
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to amend the Constitution if they want
to put off the election, But we pre-
sume that the elections will be held
in February, as scheduled, as expected
and as originally announced, 1 do
not know, the Minister is shaking his
head—
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8hri G. . Pathak: Nodding.

Shri Harl Vishou Kamath: That
means he agrees with me that the
clections will not be postponed.

Now, section 28, which is sought Lo
be amended by clause 12 of the Bill
is the rule-making power, the power
to make rules, It reads:

“The Central Government may.
after consulting the Election Com-
mission by notification in the offi-
cial Gazetle, make rules for car-
rying out the purposes of this
Act .. ."

I do not know whether you have the
parent Act with you. Have you or
have you not? No, you do not have
it. I shall read sub-clause (3) of
section 2B of the parent Act which is
very relevant to the discussion which
1 seek to initiate. It reads:

“Every rule made under this
Act shall be laid as soon as may
be after it is made before each
Housec of Parliameni—

—

am glad you have gol it now—

“while it is in session for a total
period of thirty days which may
be comprised in one session or in
two successive sessions, and if,
before the expiry of the sesgion in
which it is so laid or the session
immediately following, both
Houses agree that the rule should
be either modified or annulled,
the rules shall thereafter have
affect only, in such meodified form
or be of no effect, as the case may
be; so, however, that any such
modification or annulment should
be without prejudice to the vali-
dity of anything previously done
under that rule”
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This is a very important and vital
rule-making power because the entire
law and the ruleg together will either
make for free and fair elections in
our country or for vitiated elections
or for unfair and unfree elections in
our country. I had raised this point
carlier also, last week. I had raised
this point when the parent Act was
brought before the House in the form
of Bills, and it is only at the sugges-
tion of many Opposition Members in
this House that clause 3 of section 28
of the parent Act, seeking to et the
rules being placed before the House
for agreement and annulment or modi-
fication was inserted in the Bill. The
original Bill did not have that pro-
vision, and we saw to it that this
section which asserts the supremacy
uf Parliament over the executive
which is the essential feature, the
vital, basic principle of parliamentary
demacracy, was inserted; this principle
has to be safeguarded, and that is how
this clause came to be inserted under
section 28 of the parent Act,

What ig being sought 10 be amend-
ed is only clause 2 of that section.
But it has been ruled in the House
that once a section is sought to be
amended, any part of that section or
the entire section is open to discussion.
That section is now being sought to
be amended with regard to sub-
section (2). In sub-section (2), for
clause (a), the following clauscs are
sought to be substituted, namely:—

“(a) the determination of ordi-
nary residence under sub-section
(7) of section 20;

(aa) the particulars to be enter-
ed in the electoral rolls.”

Now, [ am anxious, you are anxious,
and I am sure every Member of the
House is anxious, those whg stand for
parliamentary democracy and want to
ensure fair and free clections in our
country, are anxious that the rules
framed by the executive shall come
before the House before they are
enforced and put into force, The Gov-
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ernment 1s entirely at fault; the blame
lies squarely on the shoulders of the
Government that they could not come
forward, come before Porliament, ear-
lier with this Bill—

Shri Tyagl: The other day, the hon
Minister replied that he will place the
rules on the Table of the House.

Shrl Hari Vishou Kamath: He said
he will try his best. He has not given
an assurance.

Shri G, 8. Pathak ruvse—

Shri Harl Vishou Kamath: Let me
finish, My hon, friend Shri Tyagi
refers to some sort of assurance that
he gave the other day. It is only
some sort of assurance that he gave;
not a categorical gssurance or promise
which will be implemented duly and
honourably. That, he did not give
That is why 1 am making this point
I hope all hon, Members will sup-
port the proposition because nobody
wants unfair and unfrec elections in
the country. The rules are as im-
portant as the law, because the rules
are delegated legislation and the rules
have the force of law. Therefore, I
do hope that, considering that clause
(3) of that section is not being am-
ended, every rule made by the execu-
tive, by the Government, will, and
they must come before the House
The hon. Minister said something the
other day, I do not know whether he
will repeat it more categorically, un-
ambiguously and unequivoeally,

Shri Tyagi: He told us that he
would be keeping the rules ready.

Shri Harl Vishny Kamath: 1T will
thercfore, seek an assurance, a cate-
gorical assurance, an unequivoecal, un-
ambiguous assurance, from the Minis-
ter that the rules to be framed by the
Government after the pasage of this
Bill by this House and by the other
Hnuse, by Parliament, shall be brought
before the House in this session for
agreement, annulment or modification
as the case may be,



4745 Representation of AGRAHAYANA

Shri Sham Lal Saraf: Just a word.
‘While [ apree with the spirit behind
what my hon, {riend Shri Kamath has
said, I understand that there is a con-
vention that after a certain Bill is
passcd into law, into an Act, the rules
that are made thereunder have to be
placed on the Table of the House. The
House is not precluded from point-
ing out any discrepancy, or the need
for changing or amending any rule
which in principle might be found to
be contrary to the spirit of the law
that has already been passed by the
House, I understang that is the con-
vention, and keeping that in view, in
all the legislatures, the rules framed
shall be placed opn the Table of the
House, and then, if any hon. Member
finds any fault in them certainly he
can initiate a discussion, But to sav
that the rules have to be passed by
the House, I think, may not be cor-
rect cither from the Constitutional
point of view or from a procedural or
conventional point of view. This is
what I wanted to submit, [ would
like to know the reaction of the hon.
Minister.

Shri Tyagi: May I add that
rules have a lot of meaning, and rules
are as good as lawg in the matter of
.elections. I wonder if the hon. Min-
ister can find a way to informally
send his draft rules to Members—not
put them officlally on the Table—and
circulate those rules to Members be-
fore getting them approved by the
Government, for eliciting opinion or
comments of various Members, so that
when they finalise them, the Minister
may be in posscssion of the reactions
of the Members and then he could
consider what the Members' sugges-
tions are and then finalise the rules
formally.

Shri G. S. Pathak: Before the as-
sent is given by the President, I can-
not place the rules on the Table. T
have already given instructions to
obtaip the views of the Election Com-
mission with regard to the rules which
can be made under the new provi-
sions, As soon as the assent is given
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by the President, the next day I shall
place the rules on the Table,

Shri Tyagi: Is there any harm if
the minister informally ecirculates the
rules for eliciting opinion?
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Shri G. 5. Pathak: Then [ will
have to wait and before I receive the
views of the members, T will not be
able to place the rules on the Table.
S0, circulation cannot be done. 1
only hope that we pass this Bill here
quickly so that the Rajya Sabha also
may be able to pass it quickly
I cannot undertake 1o do something
which is fnpossible under the law.
namely, to place the rules before the
assent iz given,

Mr. Deputy-Speaker: The gquestion
is:

“That clause 12 stand part of

the Bill.”

The motion wag adopted.
Clause 12 was added to the Bill
Clauges 13 to 19 were added to the
Bill,

Clause 20—(Substitution of new
Chapter for Chapter III of Part 1.}

Shri A. N. Vidyalankar
pur): I beg to move:

(Hoshiar-

Page 12—
after line 40, insert—

“(3) A Government employee,
who has resigned from the service
shall be incligible for standing as
a candidate unless—

(iy period of onc year has
clapsed beiween his  resigning
the Government service and the
date of nomination; and

(ii) if any enguiry had been
pending against the Government
employees, and during the pen-
dency of the cnquiry he had re-
linguished Government service,
he shall conlinue t{p remain dis-
qualified, until the enquiry had
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been completed or was  with-
drawn by the Government be-
fore the date of the nomination.”
(78).

Shri Shree Narayan Das: 1 beg to
move:

(i) Page 12, lines 8 and 9—

for “for a period of six years
from the date of such conviction".
Substitute “from the date of
such conviction and shall con-
tinue to be disqualified for a
further period of six years since
his release.” (51).

(iiy Page 12 line 24—

for "six wyears” substitute ‘‘ten
vears". (52),
(iii) Page 12, line 41,—

after “long as" insert “and two
years thereafter.” (53).

(iv) Page 13—
after line 8, insert—

“9B, If a person, having been
a member of either House of
Parliament or of State Legisla-
ture, has been suspended from
the service of the House thrice
during the period of member-
ship for disregarding the autho-
rity of the Presiding Officer or
abusing the rules of the House
by persistently and wilfully ob-
structing the business thereol
he shall be disqualified for a
period of six years from the date
he ceases to be a member.” (54).

(v) Page 13, line 21.—

for “three years" substitute “five
vears." (55).
(vi) Page 13,—

omit lines 23 Lo 25, (56).

Shri Madhu Limaye: I beg to move:

(i) Page 12, line 10,—
after “offence” inseri—

“involving
128).

moral  turpitude.”
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(iiy Page 13,—

Shri G. N. Dixit (Etawah):

ufter line 8, insert—

“9B. A person shall be dis-
qualified from contesting the
elections, if he is a prince who
draws privy purse from the
Government, unless he intimates
the Government before the last
day for filing nomination that he
has foregone his right to receive
the purse under the Constitu-
tion." (29).

1 beg

1o move:

Pages 12 and 13.—

for lines 41 to 43 and 1 te 8

respectively.

substitute—
“Disguali= 8A. A person shall be
fication disqualified if, and for so
for long as, there subsists a
Govern- contract entered into by
ment him in the course of his
contracts.  trade or business with the
ete. appropriate Government

for the supply of goods to,
or for the execution of
any works undertaken by,
that Government.

Explanation—For the pur-
poses of this section, where a
contract has been fully perform-
ed by the person by whom it
has been entered into with the
appropriate Government, the
contract shall be deemed not to
subsist by reason only of the
fact that the Government has
not performed its part of the
contract either wholly or in
part.”  (67).

Shri G. S. Pathak: I beg to move:
Page 13,—

after line 8, insert—

“Explanation.—For the pur-
poses of this section, where a
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contract entered into by a per-
son himself or by any person
or body of persons referred to
in this section with the appro-
priate Government or with any
company or corporation (other
than a co-operative society)
referred to in this section, has
been fully performed by the
person himself or by the per-
son or body of persons as afore-
said, the contract shall be
deemed not to subsist by rea-
son only of the fact that the ap-
prepriate Government of such
company or corporation has not
performed its part of the con-
tract either wholly or in part”
(63).

Shri Hari Vishno Kamath: I beg to
move:

(i) Page 12,—
after line 14, insert—

“(2ZA) A person convicted,
under the appropriate Act, by
a Court in India of an offence
of hoarding or profiteering or
blackmarketing or adulteration
of foods or drugs, shall be dis-
qualified from the date of such
conviction, and shall continue to
be disqualified for a further
period of six years since his
release, irrespective of the sen-

tence awarded by the court.”
(72).
(ii) Page 12—
omit lines 23 to 25 (73).
(iiiy Page 13—
after line 25, insert—
“Provided that the Election
Commission shall not remove

any disqualification wunder this
Chapter before the General Elec-
tion following the election in the
wake of which the disqualifi-
cation was incurred.” (75).

Mr. Deputy-Speaker: Amendment
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already moved. So, it is barred.
These amendments and the clause are
before the House,

Shri A. N. Vidyalankar: Sir, so
long as the Governmenli employees
are in service, they are disquaMfied
for standing for election. My amend-
ment is, until a year elapses after a
Government employee relinquishes
charge and resigns, he should not be
cligible for standing for eclection.
The reason is simple. The Government
employees know many secrets of the
Government on many matters which
they were dealing with. So, it is but
proper that after his resignation,
sometime should elapse before he can
stand for election.

Secondly, when certain cnquiries
are going on against a Government
employee. Somehow or other it ha
happened in a number of cases in the
past also—that such employees, ap
prehending that something might g
against them in the enquiry, at ance
resign and after that those enquirie
were shelved. They also become elis
gible for standing for election. 1
want that until those enquiries were
completed or until the Government
declared that those enquiries had
been withdrawn, such  employect
should be disqualified for standing for
election. That iz the second part of
my amendment. It is but proper thal
these restrictions should be imposed
with regard to Government{ employecs
who resign from service, 1 hope the
Minister will aceept my amendment

Shri Shree Narayan Das: T will
take up my first amendment 51
Under the clause when a person i
convicted for any offence and sentenc-
ed to imprisonment for not less than
3 years, he shall be disqualified for ¢
years from the date of such convic-
tion. Instead of 6 years from the date
of convictlon, I want that such per-
sons should be disqualified from the
date of such conviction and shall con-
tinue to be disqualified for a further
period of six years since their release,

No. 74 of Mr. Kamath is the same a8 Those who will be disqualified under
Amendment No, 52 which has been  this provision are law-breakers. Such
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persons should not be easily allowed
to stand for election; at least for two
general clections, they should be de-
barred, When they themsclves break
the law, they should not be casily
allowed to stand for clections and
come here to make laws for others.
That is the purpese of my amendment
51.

Then 1 come to amendment 52, The
section says that a person who is found
cuilty of a corrupt practice by an
order under section 99 shall be dis-
qualified for a period of 6 years, i.e.
he will be disqualified only for one
general election, Sometimes it takes
nearly 4 years for election petitions to
be decided; somctimes it is decided
just on the eve of the next general
election. So, my amendment seeks to
disqualify such persons found guilty
of corrupl practices for at least two
general elections, so that it may serve
as a deterrent, otherwise, this simple
disqualification for 6 years will make
it easy for those who want to resort to
corrupt practices for winning elec-
tions.

My third amendment is to the pro-
posed clause 9A which deals with dis-
qualification arising out of having
contract with the appropriate Govern-
ment—Central Government or State
Government. Here the provision is:

“A person shall be disqualified
if, and for so long as, there sub-
sists a contract entered into by
himself or by any person or body
of persons in trust for him or for
his benefit ., ."

15 hrs.

So long as the contract subsists he
is disqualified, bui as soon as
the contract is over he s
entitle to come to the Parliament
or any State legislature. Then he
will be in a position to influence the
opinion of the Government bacause he
was a contractor previously supplying
some goods or carrying out some work
for the Government. He will be able
to exercise his influence in two ways.
After the Parliament is dissolved,
when he is no more a Member and

he is again a contractor, he will influ-
enee the Government and enter into
contract with them, After the con-
tract is over, he will come 1o the
legislature and influence the Govern-
ment. This tendency should be check-
ed, Therefore, my amendment is that
the disqualification should e there
at least for two years thereafter, after
the contract is terminated so that it
will have a deterrent effect,

My next amendment is a new one.
This will come as a surprise 1o many.
I will read out the amendment for the
benefit of hon, Members, By this I
want to increase the number of dis-
qualifications and add it as 9B, My
amendment is:

“8B. If a person, having been a
member of either House of Par-
liament or of State Legislature,
has been suspended from the ser-
vice of the House thrice during
his period of membership for dis-
regarding the authority of the
Presiding Officer or abusing the
rules of the House by persistently
and wiltully obstructing the busi-
ness thereof he shall be disquali-
fied for a period of six years from
the date he ceases to be a mem-
ber.”

Thig is a new provision. Some hon.
Members might say that this is going
beyond the scope of the disqualifica-
tions that have been provided in the
present Act, My amendment is not
intended against any party or any
particular Member belonging 1o any
party, My mind is quite clear on
that point. Anyone, belonging either
1o the ruling party or any party in
the Opposition, if he persists in wil-
fully defying the orders or ruling of
the Chair and goes on obstructing the
proceedings of the House, if a Mem-
ber who as Member knows the rules
of the House, who frames the Act and
who is responsible for framing the
Act, if he goes on behaving in the
House against all the rules that are
provided by himself, he should not
be allowed to come again to the same
Parliament and to create the same
kind of scences in the House, I would,



4753 Representation of AGRAHAYANA 1, 1888 (SAKA)

therefore, request you, and through
yuu the House and the hon, Minister
here to consider this. Although this
is a new thing this is necessary be-
cause @ Member here who makes laws
has to set an example to the gencral
public, As luw-makers we have to
set an example to the citizens out-
side, that whatever rules and Acts we
pass here we also observe and follow.
If any hon. Member goes on disobey-
ing or violating those rules and Acts,
I think it should be a just reason why
he should not be allowed to come to
Parliament at least for one general
elections so that if in future he is
elected by the pecple he will behave
in the right manner observing all the
rules that are there. Ag I have al-
ready said, this is not intended against
any individual Member sitting in the
House.

Before 1 conclude I want to say a
word on the amendment moved by my
hon, friend, Shri Kamath about those
who are convicted for indulging in
hoarding, blackmarketing and pro-
fiteering. This should be considered
by the House. I would request the
hon. Minister to accept this. Even
if the provision is not there that he
should be sentenced for more than
two years, even if the sentence is for
six months or a period less than two
years, even in such cases those per-
sons who indulge in blackmarketing,
adulteration and all those things
should be disqualified from being a
Member of this House or & Member
of Rajya Sabha,

st wa foera : swmener wga, Wt
&t §7TaT & 1 347 ¥ 2877 wAEA 3T
SFTCE :
Page 12, line 10—
after “offence” ingert “involving
moral turpitude” (28)
az # gty 3w 5w § 5 w@ a
gAY ATAA AT IOATT 2 § Ag ¥9
qECE
“A person convicted by a court
in India for any offence and sen-
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1 d to impri it for not
less than two years shall be dis-
qualified. ...”

W& EATT w7 AT RO P A AT
At frm T §1 Maz
q F AT A &5 WA 7 AT 8
FA1 771 &7 £ fa 1 A et S|t
7 osamr gt gl At wpowTE
qr IAET T FA €T FEA AT, THE
a1 FA AVTE, TH 144 TT AE
51 FIAAT ®1 ATTA FY AT W AR
I -3, Ay At 4 gk
R w15 FereTe A fear @, Wi
sty A ot 7, | frar Sy i Y7
7 Ty #71 oy 1 R ofy wis wew §
ITH! §F FHT W1 HET WA g3 |
wa 7w fo ag wdsh e
gar

off wmift: ag fae g ar )

sy w1 fivag : it & wrart § w1 T
FET TeT a7 | we At & ag aam
fr dze mga F femr 7 &0
TR Af fear,  wemsTe AET
frar, whdt «@ #, WAt A
T A fer ot ST d@y
wret 71 fadelr T F @ ATy W
aard Y A% | qgy AT o A 9T
@ § | WY w9t AT T 4 T ¢
# 7 o= FF |

wa wiy ey fs =2 o &
ATAEA F4TZAT | WY IW § UF WIEH!
ue ¥ @ oA o § oW yE
|TT 7 7 A AT FHIwT I
@t T afer FEer aroar w461 W
ar fagr &1 @fqqe a1 96 & aw
ITHT AT § W MEAT | G 7 FAT
W % 7 Ww ww fenw
T AT EAT &1, I AT |G Wlw-
w0 gfews ¥ et @, A«
IR wr fewr o ogw oo W
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fafas arwatT w=d 2TgwH, i A
984 ® AT &, 1953 F IFA WY
THTT F IAT ATE T WA SwTaT
a7 | IA%y ¥t Fegrag wwr AT #
at @z Teatez | 39, § fAew wAr
AFAT F, WIF AFAT FY FOR T
qaT 37 Ot 21 /T #1 a@r g 9t
wT A 93 FTF W W19 9T w7
% # I wfewes ¥ graT, ol
IAET T F AT G P wdw
T oaww @ #AA F WA
JATETATT ARE &I a2 ZY | FF
ot qorrd g€ &, T S W AT 34
mﬂ!‘-}{u‘ﬂmmmwﬂ
it 7€ 2% Oa1 gar § fa g i it w1
mard g€ ¥ | &3 wwE AT ¥ IR
fzat, w3t St T w1 AW IIRIT
faa fom A 4Y A & for &g -
T% H A9 gE | agA AL TEH G A A7
q, 7 IFA I O FE 9 Gaw
fort gt A Y o oY | IR sEfE
e faar qr fx frami € AT
1 B *T q@ 97 qF 93T HI3 5T
Ft FTH AFISIT AT IHXT W FT
a7 IHH 57 7 feami #1917 dar w79
T fax &y w1d 1 &1 a1 £ 797 9F OF
wia FAEL AGT g1 AWl 20 wIT &
o owm, fs @ A 7 fam
At gE ATy FT FEA AAY ¥ OH
Fgm f& w7 wEm o F wgwd
# ¥ A H—/ FH FAH w7
a F7 Tgr F 9w ¥ ot FOAT qT—
71 i g 3frar # fafas et
# frgra arwfas A= i afew
AT H-—A" Al gEOA a1 J12ATT AH
safT wramE F74 AT A 9EE
CECEAR CE S L I B L L
gt & wredag ¥ gFfaw awet
F1 g fawrar oy 1 wda | &
AT e W1 g fafaw e
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e femmar 1 mav fafas e -
FT T O T iR AY OF &
T T ST E T A g T as
FIFTE L.

ot mmat : fadsit o 7 AT ag S
o1 e wa sy D A& wwow
HEAT # | ag WETOW AT AT T

| AT 9T |

Wt wu fowd o andt ot 7 e
oAt 5 FaT 91, SART F&4 a7 fF 77
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o7 WTeg &1 ¢ & R A9 §7 @ § FafF
w19 FY ae frer 9@ @1 o aw e
& faet ot a= @ W a7 v =&
frm w7 @ 1 T Ay W fafaw
AFHY & FHET T w9 {fw wia
wer # &, gafae fafas areore g
F1 @z 7 "y ?

§ T g wwwe § s
1 mftweor fear omr o mAT &
TATHTT § THI0 AT F, IARD AQT
gAY &, 9 &7A1 2, TAF! AT AT
17 BY A1HT FTAT &, A AATZHAT &,
g ¥ AWt FTAT 2, AR
TR A9 FAD ¥ A IW AR F A
goei w1 & Afas gfe w wma &
R omreg w0 F A T
Tw Wt § Aafes T oA F
f wore G 2 Fvw wv arer wrzfagt
1 OF FT &1 A o9y A & a7 o
TET IAF FIT qET qAMG | AfEFA
am & #r5 fafawr amondT =7,
wogl # werd ¥, fewAi & and
Aqga®i ¥ A;E F g WA A7
faat aaf & 91 afgw17 2 A+t g7ferm
ay ¥ fau w3 % 99 A
ITFY A1Y S W F 7T G q}H &
aw g A 36X B wewA g 0
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I\ T § faaa wooy Wy & o3Aw
FAL |} F1 QT A FHT AR 1
ag A AW OF JAGT AT | WG T
2% fen ¥ @ o= 8 fawre %
T T AW AT FT | vl g
WA MFEE A OGN FT d
A Hall § quT wgar § fv fae
TH H AT Ag AT a7 e
o E . gwd i ot T §, g
@ A ot v F 1 forr Ararao ot o
W Oy §

UF HATH A Felt Jofeqq wéd
witag @@ & fF “ wiw exfiege
# A | ag 4 ¥NA & ¥
famz & g w F aw W
@Ak § o FE? @Al W
w® 9F § 1 9T 98 &L @ afe
% fr mtw zedizge # ag oY =vsar
g foedt & faw woordi 71 fox &
TWES g T |

o @t o TR AR
AYIAFT FIAT I T AR E

w5t oy fema : gifeld T aerg

71, Tg O1 TOCT FWHITE | AU

WET W 9 TET L A
ARE

FHL A AT T A o
AT FH SWIT

Page 12, line 10—
after line 8, insert—

“9B. A person shall be disquali-
fied from contesting the elections, if
he is a prince who draws  privy
purse from the Government, unless
he intimates the Government be-
fore the last day for filing nomina-
tion that he has foregone his right
1o receive the purse under the Con-
stitution.” (28)
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T FE B A Or f ag 9 s
F 1 T I gATC AT AN W W
fodt of & ST a7 w1 gfaen
w AT A YA E A Ay g &
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wfymT faar a1 1 & W deaaEd
HX AHATTAT § S4F) |Few FIAT A1@AT
g | 7wt wgm fw fet a<=afat
& e Ham ) go T wRy A
TET IAE ATL H ) wAT WEW
AT "I WIT gHATIZTE W WTHEAT
=R Wre 7%, A FTET AL F O
T § 98 9 U% =A€7 wH
T 9FW | FfET TE qgaT wew
& o % aarar §

8hri Harl Vishnu HKamath: Mr.
Deputy Speaker, I have four
amendments in my name which, by
your leave, I moved, namely, amend-
ments numberg 72, 73, 74, and 75, and
I shall peak briefly on each Orie of
them,

This clause, clause 20, is an impor-
tant clause of this Bill because it seeks
to eusure that the supreme law-
making body in our country shall be
manned to the best of human capa-
city by honest men and women, as far
as it lies in human power, because
unless the function is pure the law
will be vitiated. The laws emanting
from the lawmaking body cannot be
pure and will be vitiated by the com-
position of the lawmaking body. The
Constitution expressly provideg for
this purpose.

Article 102 lays down so many dis-
qualifications plus it says:—

“i# he is so disqualified by or
under any law made by Parlia-
ment.”

Article 102 is for the Lok Sabha, the
House of the People. and there is a8
corresponding article for the Vidhan
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Sabhas. Under that article this sec-
tion was embodied or incorporated in
the parent Act.

Now, there are various modificu-
tions suggesteq to clause 20 of this
Bill which deals with disqualifierations
for the Lok Sabha or for the Vidhan
Sabhas, I do hope that the House,
thinly attended though it is, will pay
earnest attention to this matter.

My first amendmeny secks to pro-
vide that any person convicted under
the appropriate Act by a Court in
India of an offence of hoarding or
profiteering or  blackmarketing or
adulteration of foods or drugs, shall
be disqualified from the date of such
conviction, and shall continue to be
disqualified for a further period of
six years after his release, irrespective
of the senctence awarded by the court
The tail ig important because the pro-
vision in the Bilil before the House
does impose a disqualification for an
offence which merits or is awarded a
sentence of two years or more.

Now, what is happening jn our
.county? In spite of the pressing de-
mands from all sides of the House,
offences of blackmarketing, profiteer-
ing hoarding and adulteration—these
anti-social crimes—have been treated
leniently berause many of these per-
sons are financiers of the Congress
Party and they cotribute to their elec-
tion chest: that is why many of them
go scotfree and some of them get a
lenient senctence or a moderate fine
which they can easily pay or cough
upon the spot and get away with it.

Shri Tyagi: Evesry party is a trea-
sure to them.

Shri Hari Vishnan KEamath: They
are honest treasures; you are  dis-
honest treasures, 1 perfectly accept
the proposition. I have no difficulty
about it,

When the Essential Commodities
Act, the Prevention of the Food Adul-
teration Act, Prevention of Drugs Ad-
ulteration Act came before the House,
we sought to provide very deterrent
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scrlile'nces but our amendments were
rejected on those occasions,  Ulti-
mately, what has happened in regard
10 most enactments ip regard to these

anti-social crimes ig that th

e mer-
c.hants_ c.'f death and disability reap
rich dividends from stravation. They

are stalking the land today. Every-
where there is g cry of staravation,
hunger, drought and famine yel
Ithcse anti-social eriminals ar._: stalk-
ing the land and the Government
doq_; not seem anxious to iake drastic
act]mn against these anti-social crimi-
nals.

Therefore I have sought to provide
that whatever the sentence may be,
because sometimes it may be a fine
only, or a sentence of three months,
six months, nine months or one year
and under thjs provision a sentence
of less than two years will not be
taken into consideration, any person
convicted of any of these four crimes
—hoarding, profiteering, blackmarket-
ing and adulteration—which lead to-.
death, disability and disaster in this
country, after convietion after an
appeal to the Supreme Court should
be disqualified from offering them-
selve as candidates for being Members
of Parliament.

Sir, I am reminded of what hap-
pened in thjs very House some three
years &go, before the Kamaraj Plan
came into operation and before Shri
Morarji Desai, as Finance Minister,
was pushed out of the Cabinet.

Shri S. M. Banerjee (Kanpur):
before he was Kamarajed.

Shri Hari Vishnu Kamath: Yes,
before he as Kamarajed.

I referred to this matter and I agi-
tated it for a long time even before,
ten years ago, but the Government
used to treat them leniently because
they were the black-market finan-
clers for their election funds; they
were treating them lackadaisically. 1
had said that when such crimes art
practised on a large scale—let them
go to the highest eourt, the Supreme
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Court; but once convicted by the
highest court in the land—we should
make an example of half 3 dozen of
them either by flogging them in pub-
lie or by hanging them in public.

Mr. Deputy-Speaker: What is your
next point?

Shri Hari Vishnu Eamath: This
point is not yet over, I am sorry. If
you are going to shut ug up, we will
walk out of the House. This is an
important matter.

Mr, Deputy-Speaker: You know the
time,

Shri Hari Vishnu EKamath: 1 know
the time. But time is not the es-
sence of the matter; the law is the
essence of the matter and I hope you
will have patience on this very day.
It is all due to them. Their flock went
away and stayed there for a long time
and now they want to hustle this, If
you want me to sit down, I will
walk out; I will not sit down.

Mr. Deputy-Speaker: Please come
to the next point,

Shri Hari Vishnu Eamath: No. I
will come to the first point first, If
you do not want to carry on this de-
bate, I am not anxious to participate
in the debate. I will walk out if you
want to hustle me.

I raised this point ag far back as
three years ago. When I made a sug-
gestion, Shri Morarji Desai, the then
Finance Minister, said, “Shri Kamath
hag made hig proposal about flogging
or hanging”. He said, “Flogging is
barbarous but I do not mind hang-
ing"—not that he did not mind him-
self hanging but he did not mind
others hanging. At once [ caught
him and said, *Is it your view or is
it the Government view?", because I
would have been happy if a provision
had been made in the Act. Imme-
diately, he shifted his ground and
said, “That js my personal view."”

Be that as it may—I do not know
what the Law Minister thinks of the
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matter—I do hope that thig amend-
ment, which has been supported by
hon. friends on his side of the House.
and also by Congress Members on the
other side of the House, will be accep-
table to the Government and will be
adopted by the Heuse so that we do
show to India and to the world that we
are anxious, that Parliament is an-
xious, to ensure that these anti-
social criminals are firmly dealt with
and are awarded deterrent senten-
ces and are disqualified from coming
to this House which, otherwise, in
course of time may become a house of
dishonest contrators, corrupt black-
marketers hoarders and profiteers m
agents of those people.

Now I come to the next point which
you wanted me to g little while ear-
lier. The next amendment, amend-
ment No. 73, seeks to omit lines 23 to
25 on page 12. This is, again, an Im-
portant amendment, because the law
in force empowers the Election Com-
mission, for reasons to be recorded in
writing, to remove any disqualifica-
tion out of this chapter or to reduce
the period of such disqualification.

As I said the other day, by and
large the Election Commission has be-
haved not improperly, but therc was
a case recentlf when a Member of this
House—it was some three years ago, I
belive—who had been unseated and
disqualifieq for corrupt practices, was
enabled to contest a by-election with-
in less than six monthg of his dis-
qualification. The disqualification was
removed by the Election Commission
and he was enabled to contest a bye-
election and to come back to the
House. And he is now promoted or
elevated to a Depuly Ministership.

I reffed to this matter on the 9th
when the Bill was being discussed
and then Mr. Jagannatha Rao—he
ought to know better; 1 do not know:
they do not come prepared and they
just make some random statements
which are absolutely baseless; there
are no Ministers on the Treasury
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Benches; anyhow, it is their headache
und look-out—said that the High
Court held that he was not guilty of
corrupt practices. Quite to the con-
trary. Here is an extract from  the
judgement of the Madhya Pradesh
High Court. I read only its relevant
parts, less than a dozen lines. The
Tribunal had been lenient. The High
‘Court reversed the Tribunal's judge-
ment, The judgement reads:

“In the result there are two
<uch acts of corrupt practice....”
This was held in the case of Shri

Vidya Charan Shukla in which case
my Party candidate, Shri Khubchand
Baghel, who was defeated by him,
field o petition against Mr,  Shukla
wnd he Wag as a result unseated and
disqualified.

Shri Tyagi: How is that relevant
here?

Shri Harl Vishnu Kamath: You
are not following the discussion. 1
wm sorry to that, You have been som-
nolent or perhaps somnoiloquent, not
«omnambulant.

An hon, Member: Shri Shukla is
roming, He js under fire.

Shri Hari Vishnu Eamath: This was
ihe Bench of the Madhya Pradesh High
‘Court consisting of Shri Krishnan and
:Shri Bhargava, two Judges, It says:

“In the result there are two
such acts of corrupt practice each
coming under section 123(4) and
cach by itself calculated to pre-
judice the success of Khubchand
Baghel in the election in which
he was a candidate....”

$1¢ was my Party candidate, the Pra-
ja Socialist Party, and he' lost by
2000 voles or so to Shri Vidya Charan
‘Shukla in the election.

=1 saye further:

“Each of them by itself would
justify the declaration as void the
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clection of the successful candi-

date, namely, Vidya Charan Shuka
Respondent No. I under section
98(b). The Tribunal has failed to
do so even though it has found on
several of the facts; this is because
of itg failure to appreciate on the
one hand the difference between
the political character and the per-
sonal character of the gllegation
and, on the other, failure to give a
definite finding as to whether the
statements are realy true or
honestly, though incorrectly be-
lieved to be true by the writer and
by the successful candidate, acting
as men of normal intelligence and
fairmindness."

Some leaf lets had been distributed by
the Congress Party and a few were
distributed by Shri Vidya Charan
Shukle himself attacking the character
of Shrj Khubchand Baghel, That is
what the High Court is  discussing.
Then, it goes on:

“The foregoing discussion shows
that they are patently false....”

Thaty means the literature distributed
by the Congress candidate was paten-
tly false making allegations against
Shri Khubchand Baghel. And it
says—mark this—

“No man in his senses would
believe them io be true and not
false.”

Now comes the conclusion:

“Ag the only possible consequ-
ence of the findings, the appeal
is allowed, the order of the Tri-
bunal set-aside and it is declared
that the election of Vidya Charan
Shukla, Respondent No. l1—the
successful candidate to the Lok
Sabha from Mahasamund consti-
tuency is void for corrupt prac-
tices...."

M oy coming under section
123(4) of the Representation of
the People Act, 1951. He shall pay
the appellant  costs of this
appeal...."
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Because 1t is such g serious case.

“....which we assess al Rs.
3000 subject to the usual certifica-
tion. In addition, he shall refund
the costs and counsel’s fee awarded
to him by the Tribunal.”

That is, Mr. Shukla to refund the fee
awarded to him by the Tribinal

™

. and paid by the appellant
and further pay him (the appel-
lant) Rs. 500 as costg before the
Tribunal.”

50, this was a case where the High
Court held not merely corrupt prac-
tices but even used guch a  strong
Janguage as ‘no man in his senses' of
fairplay would make such allega-
tions against hig opponent. I have not
got the leaflet with me. If you read
that. even you would be shocked, 1
am sure that any member in his sen-
ses of fairplay—even Mr. Shukla in
hig sober moments—would be shocked
would not have made such an allega-
tion in a leaflet against Shri Baghel.

The Deputy Minister in the Ministry
of Home Affairs (Shri Vidya Charan
Shukla): After the hon. Member has
finished, I would like to make a per-
sonal cxplanation to this,

Shri Hari Vishnu Kamath: What
happened? The High Court held him
puilty of corrupt practices, The date
of the judgment is 23rd April, 1963.
Of course, the candidate who ig dis-
qualified under the Act is at liberty
to apply to the Election Commission
for reduction of the period or even
for removal of disqualification and so,
under that prvision, I suppose he must
have applied to the Election Commis-
sion and tho Election Commission
passed an order giving some reasons.
1 think he may read out that thing;
that is what he is going to read out.

Does the Elwelion Commission sit as
an sprellate coust, when such clear
findinys  were given by the High

Court. A reversal of this finding, a
reversa] of this order, will be tant-
amount to o reversal of the verdict
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of an appellate court. That is why

I am anxious to divest the Election
Commission of this power, particu-
larly now because the law is being
amended to vesl the power of deci-
ding election petitions in the High
Courts themselves—the original
jurisdiction—and appeal to the Sup-
heme Court. It was open to Mr
Shukla to go to the Supreme Court
for getling the High Court's judg-
ment reversed. I do  nol  know
whether he did it or if he did not do

it, why; he will probably  explain
this.
Shri Vidya Charan Shukla: He

should have knokn?

Shri Hari Vishnu Kamath:
should have known?

Shri Vidya Charan Shukla: You

Shri Hari Vishnu Kamath: Let us
have that done. The Election Com-
mission removed the disqualication
imposed hy the High Court and a few
months later—I do not know exactly,
it was September or October—by the
end of 1963, 1 believe, if my memory
does not betray me, a by-election
was ordered in thal constituency,
was notified in that constituency. That
was before the blanket ban was im-
posed on Dby-elections after the
Pakistan war, 1 belive. Even now
the Prime Minister cannot fight 2
by-election and come to this House.
This i just by the way. So, Mr.
Shukla fought the by-election and
won it

Whe

Shri Vidya Charan Shukla: By
have welcomed him.

Shri Hari Vishnu Kamath: We are
not concerned with majority there.
1 am not concerned with the viclory,
whether it js with one or obe lakh
votes: T am concerned with the power
of the Flection Commission. Even
if he had won with one vote, T would
have welcomed him.

An hon. Member: Numbers with
morality
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Shri Harl Vishnn Kamath: My
amendment seeks to divest the Elec-
tion Commission of the power vested

in  that Commission to remove
or reduce the period of disqua-
lification, once it is  imposed by

the High Court or Supreme Court.

Now, I shall just say a word be-
fore I close, about the last amend-
ment which stands in my name.
Amendment No. 74 is more or less a
simple one, and therein I want to
increase the period of disqualification
from six to ten years., Amendment
No. 75 is an alternailive amendment.
Amendment No. 73 seeks to comple-
tely divest the Election Commission
of that power. I1f that is not accept-
vd, then I have got an alternative
amendment, a second string to my
bow, and that is that:

‘Provided that the Election
Commission shall not remove
any disqualification under this
Chapter before the general elee-
tion following the election in the
wake of which the disqualifica-

tion was incurred.’

The object of this amendment is to
ensure that a candidate who has been
disqualified in a general clection in
the wake of a peneral election shall
not be enabled to contest the bye-
clection which is notified just as a
result of his becoming unscated so
that he may not contest that wvery
bye-election which is nolified as a re-
suly of his being unseated on account
of the disqualification for corrupt
practices,

Now, I want to say a word ubout
the amendment moved by my hon.
friend Shri Shree Narayan Das. In
his zeal, worthy of a better cause,
he secks to provide that a Member
who has been grossly disorderly in
the House, who has defled the Chair
and disobeyed the Chair once or
twice, I do not know many times
whether it is twice, thrice or four
times . . .
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Shri U. M. Trivedi: He calls them
law-breakers,

4770

Shri Hari Vishnu Kamath: .
should be disqualified from becoming
a Member of the IHouse. I am at a
loss to understand what  motivates
some of my friends on the opposite
side. 1 wonder whether the Minister
shares his view: anyway, he will
make his position clear when he re-
plies to the amendment, But have
you ever heard of any Parliament in
the world—and | hope that we are
trying to emulate the highest tradi-
tions of the best Parliaments of the
world and nothing less and nothing
more—where a Member who has been
disorderly or disobedient to the Chair
is completely prevented from  going
fo the people and getling clected
when the people want him?

An hon, Member:

Shri Hari Vishnu Kamath: It is &
fantastic under-statement.

Shri U. M. Trivedi (Mandsaur):
That stupidity was commitled twice.

It is fantastic.

Shrl Hari Vishou Kamath: I would
noy like to say ‘stupid’ or ‘foolish’; 1

would have said that if il was not
otherwise.
As the Speaker himsclf has ex-

plained so often in this House, and
you, Sir, have been sitting down be-
low at that time and you have been
listening to that and you know what
he has said, and he has made it ab.
undantly c¢lear, this House s sove-
reign in every respecl: if the Houge
finds a Member unworthy of member-
ship of the House it can expel him.
That has happened only once before
in 1951 when Mr. Mudgal was ex.
pelled. You were a Member of the
House ap thal time, and Pandit
Jawaharlal Nehru, the Prime Minis-
ter, himself brought forward 3 mo-
tion before the Housze. There was «
committec appointed and it went into
the whole gquestion. But he was ex-
pelled not for having been disorder-
ly or deflant or disobedient to the
Chair, As you are aware, he was
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held guilly of some malpractices oul-
side the House, where some financial
things and some money etc. were in-
volved. That was a thing in  which
moral turpitude came in. I am all at
vne with my hon. friend Shri Madhu
Limaye that moral turpitude is not
the same thing as what Shri Tyagi
thinks is moral turpitude. 1 do not
know why he is so sleepy today. He
has said that fighting or opposing our
vwn Swadeshi government is o moral
turpitude. It is a wonderful political
statemeny which he has made!

Shri Alvares
actually say w07

(Panjim): Did ha

Shri Badrudduja
He never meant it

(Murshidabad):

Shri Hari Vishnu Kamath: 1f it

was mere mazaak. I can understand
it.

As you are well aware, all agita-
tion, demonsiration, so long as they
remain non-violent and peaceful,
peaceful agitation, peaceful demons-
tration, peaceful struggle, and satya-
graha on top of it, are all legitimate
weapons in the urmoury of the citizen
in a democracy, and nobody, not even
Tyagiji, nor even the cohorts sitting
there can deprive us of the power to
fight the Government if it goes wrong,
to fight injustice and ewvil. That is
what Mahatma Gandhi taught us—
which Shri Tyagi has now forgotten,

1 remember Gandhiji  saying—this
as g very brief but very terse, signi-
ficant upadesh he pave—‘Swaraj
means nol the acquisition of authority
by a few but the acquisition of
strength by the many to resist autho-
rity when abused’. This is Gandhiji
himself on whose charan he was; 1
am sure he has got his picture in his
heart, but he has forgoiten it

1 therefore oppose the amendmoent
moved by my hon. friend, Shri Shrec
Naravan Das, and also oppose the

thesis brought before the House by

Shri Tyagi that opposing or fighting
our own Government, Indian Govern-
ment, means moral turpitude. Re-
member it was Gandhiji who said at
that time ‘Sedition is my religion'.

Shri Hanumanthaiya
city): Not now.

Shri Tyagi: Against the foreign
power.

(Bangalore

Shri Hari Vishnu Kamath: The
word ‘sedition’ has got g particular
connotation. Semantics apart, sedi-
tion has got a particular connotation,
Semantics apart, sedition was his re-
ligion in those days. Today fighting
evil, fighting a government which is
a bankrupt, corrupt, inefficient, dis-
honest government is as much a re-
ligion with us in the Opposition as
sedition was with Gandhiji.

Shri Vidya Charan Shukla: 1 wish
to make a brief statement on a per-
sonal maltter,

Mr. Deputy-Speaker:
quoted the High Court judgement.
Does he dispute the correctness of
the judpement?

Shri Vidya Charan Shukla: Tha:
is what I will do.

He only

The judgement delivered by Kri-
shnan J. surprised everybody who
knew law.....

Shri Hari Vishnu Kamath: On a
point of order. Under what rule is
he raising this matter?

Shri Vidya Charan Shukla:
me complete.

Shri Hari Vishnu Kamath: He can
not criticise the High Court. He says
that Justice Krishnan gave a wrong
judgement,

Let

Shri Madhu Limaye:
of order.

Shri Vidya Charan Shukla: I should
be allowed 1o complete. After
that, any polnls can be raised.

On a point
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Mr. Deputy-Speaker: He only
quoted from the High Court Judge-
ment. Does he dispute the correet-
ness of the judgement?

Shri Vidya Charan Shukla: Yes.

Mr. Deputy-Speaker: He cannot
do that as long as it is not set aside.
The hon. Member has not made any
comments,

Shri Vidya Charan Shukla:
only give facts as they are.

I will

Mr. Deputy-Speaker: He only
read from the judgement.
Shri Vidya Charan Shukla: I am

only golng to give the sequence of
facts as they took place....
Mr. Deputy-Speaker:

It will not

be proper. He never went beyond
the judgement. He never made any
comments,

Shri Vidya Charan Shukla: I wil!
not make any comments on ?hat_

Shri Madhu Limaye: Let him go
in appeal
Shri Vidya Charan Shukla: I am

telling the facts which Shri Kamath
did not tell the House.

After this High Court judgement
was delivered, an appeal was prefer-
ved to the Supreme Court, The
usual practice is that they loock to
points of law, not of facts. On the
point of law, of course, there was not
much in it. The appeal was made
to remove the disqualification. The
Election Commissioner whose status

is independent. ...

Mr. Deputy-Speaker: That ic a
separate matter,

Shri Madhu Limaye: On a point

of order.

Shri Harl Vishnu Kamath: The
Supreme Court dismissed it.

Mr. Deputy-Speaker: The order of
the Election Commissioner is a sepa-
rate matter.
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Shri Hari Vishnu Kamath: That
is different.

Shri Vidya Charan Shukla: That
is what he was referring to.

Mr. Deputy-Speaker: They re-
moved the disqualification within a
few months of the judgement

Shri Vidya Charan Shukla: I
should be allowed to complete.

Shri Hari Vishnu Kamath: The
Supreme Court dismissed his appeal.

Shri Vidya Charan Shukla: He
quoted the order of the Chief Elec-
tion Commissioner. I am only say-
ing that he has quoted it partially,
and 1 will make it full. Just half a
minute, {Interruption). When the
truth is coming out, they are afraid
of the truth.

Shri Hari Vishnu Kamath: Under
what rule is he quoting?

Shri Vidya Charan Shukla:
should not be afraid of truth.
finish in half a minute, Sir.

They
T will

Mr. Deputy-Speaker: The Election
Commissioner set aside the order.
=\ ww fowd ;o A @ ¥
o avg § AE =« wwAT £ T ATHE
oTF WTET B
Mr. Deputy-Speaker: He cannot.
it wy fomd : 77 ATET TR WTET
# mgfrmam awarf T T &
FA®T qEA VfFd | I 6 I
=@ ¢, 3w #1 wiz difor wrdarf
Fa ® o o afgd 1« qg W
QTEz WIE WIET # |
Mr. Deputy-Speaker: 1 am sorry
1 cannot allow it. Pleasc sit down.
oft we foma . faz orom wET X
4 FTH FAM ) AT AT WS WTET
4
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Mr. Deputy-Speaker: 1 am not
allowing him to say anything Please
§it down. There is no point of order.

Wraq famd : 54 w@w oF amm
ey &1 BT g wrE WET E o
Mr. Deputy-Speaker: There is no
point of order. Please sit down.
Ging famd : AT TR H &
arfer w faqr w17

Mr. Deputy-Speaker: There s
nothing to expunge. It is not a point

of order. I am not allowing him to
say anything

it qg foed g7 AvE ¥ A A
qFa1 £ |

Shri Hari Vishnu Eamath: Why do
you prejudge it? It is g constitu-
tional point of order. How can you
decide it before you hear it?

sitwy fomd : ¥ camez wis A
? 1 IEA IF 9 qg ¥ & fF FI
& ot ST arAa € e g W wr
ag HEeT T 1)) W Sfra €
aTa 121 % fEy

“No discussion shall take place
in Parliament with respect to the
conduct of any Judge of the
Supreme Court or of a High
Court in the discharge of his
duties except upon 2 motion for
presenting an address to the
President praying for the remo-
val of the Judge as hereinafter
provided.”

AW T F Ag waww & R qg e
wriwre & w1e foar ¥ | W 1g FE
OFa a1T wTg Ay A7l fF oag oo A
o T3 | AR AT AR | N TS
WrwgT § T % | AfET qq 9T
AT T4 G @ aeAT K| W
Y AT §F 4T § A EF A7 gy
21 ag g W B owT awd §1 AW
gt T FRfAsTTar | 77 7@ 70
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w e F wrz Afad | w@w wm ziow
ZHIT E1 a7 Y QT T G ¢
Mr. Deputy-Speaker: Order, order.

He has finished now.

oY vy foma : oY ag v § a2
WwE " omiAa 3

Mr. Deputy-Speaker: Order, order.
I have not allowed him to make any
comment on the High Court Judge.
There is no point of order.

Shri Hanomanthajya: We have to
know the correct position on such
subjects. May I say a word?

Mr. Deputy-Speaker: Shri Kamatn
only referred to the High Court
judgment. I did not allow Shri
Shukla to make any comment on
that, So, there is no point of order.

Shri Vidya Charan Shukla: May I
say a word on the Election Commis-
sion's judgment?

Mr. Deputy-Speaker: No.

Shri Hanumanthalya: 1 am not
commenting upon your ruling. Only,
if you please allow me a minute, I
will state the correct position, be-
cause I have a little parliamentary ex-
perience. So far as the High Court
judgment is concerned, as the Law
Minister may know, when it is sub
judice, we cannot discuss it. Shri
Madhu Limaye is right. After the
judgment is delivered, the judgment
is subject to comment, Only we
cannot.... Why don't you wait? Is
this the way of conducting the dis-
cussion?

st e fowd : qF @ A
TETAR FATE | 9§ W o w57 )

Shri Hanumanthaiya: Even when I
am trying to clarify the position, if
yvou want to interfere, what can we
do? (Interruptiom). Now, please
listen to me. The legal position is,
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anybody can comment upon a judge-
ment of a court, whether it is the
High Court or the Supreme Court.
The only thing one should not do is
to impute dishonest motives to the
judge. Shri Madhu Limaye is right
when he said that the judges should
noy be attacked personally for deli-,
vering a judgment according to their
conscience. But here, if a Member
who is attacked, namely, Shri Vidya
Charan Shukla, wants to offer a per-
sonal explanation to clarify his posi-
tivn, there is no point of order in-
volved. In fact. he could say that
the judgment delivered did or did not
take some points into consideration.
The judges should be presumed to
have delivered the judgment bona -
fide. But one could comment that
this was the view they could have
taken on facts. He could very well
say. ... (Interruption).

Mr. Deputy-Speaker: I am sorry I
cannot agree with you. A High
Court judgment cannot be a matter
of discussion, especially when he him-
self was a party. He has not taken
any appeal to the Supreme Court,

Shri C. K. Bhattacharyya (Roi-
ganj): May 1 make a submission?

_M.r. Deputy-Speaker: No submis-
sion,
Shri G, N. Dixit: My amendmen:

relates to clause 9A. I have put in a
substitute section in place of the one
which has been brought in by the
Joint Committce. My provision is the
same as what has been existing from
1952 upto this day. For 14 years,
there has been a certain  provision
for disqualification for Government
contracts. My view is that the pro-
vision as it has been all these years
is correct and represenis the correct
principle. When the Bill was intro-
duced by the Law Minister in the
Lok Sabha, this provision as amend-
ed now by the Joint Committee was
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not there. ‘This has newly come. 1
think this amendment made by the
Joint Committee against the experi-
ence of 14 years is wrong.

The section as it stood before is
the same ag my substitute motion. It
says:

“9A. A person shall be disqua-
lified if, and for so long as, there
subsists a contract entered into
by him in the course of his trade
or business with the appropriate
Government for the supply of
goods to, or for the execution of

any works undertaken by that
Government.
Explanation: For the purposes

of this section, where a contract
has been fully performed by the
person by whom it has been
cntered into with the appropriate
Government, the contract shall be
deemed not to subsist by rcason
only of the fact that the Govern-
ment has not performed its part
of the contract either wholly or
in part.”

This is the section in the law at the
moment. 1 will read out those por-
tions which are sought to be added by
ithe Joint Committee instead of the
words “a person", i.e, the candidate
himself, iy is desired that these words
should be added namely “os by any
person or body of persons in trust for
him and for his benefit or on his
account”. If somebody else does any-
thing in trust for him, he should be
disqualified. Up-till now it was only
contract with  Government, Now
company also is introduced. It says
“Or with gny company or corporation
in the capital of which the appro-
priate Government has not less than
25 per cent ghares”. Then, in place
of goods, it is said “goods or animals™.
In place of “appropriate Govern-
ment" now it is said "“the appropriate
Government or by such company or
corporation.”
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A lot of difficulties would arise if
these amendments go through. A
very large number of people will now
come under the mischief of the new
provisions. Even if one is a share-
holder in a company and is benefited,
all these questions of a technical
nature will have to be decided by the
returning officer, who will become a
civil court. Whether there is any
trust or not, whether there is benetit
or not, whether it is on account or
not, all these gquestions will crop up.
Suppose & fully subseribed Govern-
ment company desires certain things
which wre not available in the market,

16.00 hrs.

If T agree to offer, gs g favour to
the Government, certain  things I
become disqualified. I am doing a
favour to the Government yet I will
be disqualified. These conditions
overlook the fundamental principle
which is behind this provision. The
same principle glso applies, you will
remember, tp the Prevention of Dis-
qualification of Members Act. The fun.
damental principle is that there should
be no  patronage involved, there
should be no influence of the Govern-
ment on the eandidate or the person.
1f 5 certain person holds an office and
thereby comes under the influence
of the Members of the Government
then he should be stoppeq from en-
tering the Parliament or remaining
a Member of Parliament. The same
principle which is in that Act is here
also, That grinciple is sufficient for
the purpose of the contract and it
waos {ully looked after in the previous
Acts. Whag is designed pow will
stop almost all supplies to Govern-
ment companies. Government com-
panies functioning in the country will
immensely suffer. People will have
to choose whether to be disqualified
or to supply things tg Government
companies.

Shri Shree Narayan Das: Selling is
not prohibited.

Shri G. N. Dixit: Supply of yoods,

Shri Shree Narayan Das: It i not
a contract.

Shri G. N. Dixit: Everything will
come under that. My constituency is
known thoughout the world to have
the best Jumna-pan-goats. A Gov-
ernment company wants to send them
to America, My people can sell threm
to the Government company or to
private people. It is not necessary
that they ghould sell them to the
Government company. If somebody
sells them gs favour to the Govern-
ment company, then he is disqualified,
Government companies today with the
cxpense of the publie sector are fun-
ctioning everywhere and z lot of
trade and business is going on. This
is bound to create a lot of
difficulties for them. Such a new
provision is not called for when a
certain provision has functioned very
well for these 14 years.  Therefore,
that provision, which is well known
throughout the country, as to what
will incur disqualification and whrat
will not incur disqualification, should
not be changed, That is my sub-
mission and it is for this reason that
I have moved my amendment.

There are two or three other things
about which I would like to make
my submission. I support the amend-
ment of Shri Shree Narayan Das
which seeks to add a disqualification
dealing with misconduct in the House.
I have heard Shri Kamath gnd This
best arguments, But the conditions
obtaining in this country are very
different today. You will find not only
in this House but in every legisla-
ture in the country there are disor-
derly gceneg and some of the hon,
Members gre determined to violate
the authority of the Speaker and mot
to go by the rules that are there. If
such a provision is there that persons
who are expelleg three times by the
Speaker for disorderly conduct will
not be eligible to become a Member,
it will create g sort of fear in such
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unruly elements gnd they will not
incur the displeasure of the Speaker.
The result will be, it will be easy
for the Chair here as well as in the
State legislatures to maintain order
in the House. It is not for orderly
people in the Opposition, it is not
for orderly people here op this side,
it is really for the few who disobey,
it is really to root out that instinct
which subsists in some that there is
no danger even if they defy the Chair
iang they are expelled 3 hundred
times. If you can make it a disqua-
lilcation, thrat a man who goes to jail
for two years will not be allowed if
T cannot stand for election in case
1 strike a person with a lathi gnd 1
am vonvicteq for four years under
Section 325, when a person strikes at
the very foundation of democracy
should he be permitted to stand al-
though he is striking at the very
foundation of rule of law? This is
my submission. On this ground, there
is much force in what Shri Shree
Narayan Das has said.

I am very happy that for once Shri
Madhu Limaye has said—I find he is
not here now—that he is an admirer
of Mahatma Gandhi, 1 wish he will
pause and think; then, I am sure, he
will become an admirer and devotee
of Mahatmg Gandhi yather than a
devotee of his colleague, who always
preaches violence. Gandhiji has said
many times that violence is not the
way in which this country can de-
velop. Gandhiji never advocated vio-
lence. He always advocated non-vio-
lent methods ang even today what he
advocated hold good and, therefore,
they should be adopted.

Lastly, T come to the Election
Commission. There is, I find, one
amendment by Shri Kamath, 1 hope
the Law Minister will consider this
point. Now, we gre going to make a
change. From the tribunal we are
going to the High Court, ang it may
not be fair for the Election Com-
mission to set aside what the High
Coury has done. The powers of the
High Court and the Supreme Court
are to be gecepted as gbove that of
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the Election Commission. The in-
dividual point raised by Shri Kamath
is not of importance, because, after
all, the Election Commission was
vested by law, by an Act of Parlia-
ment, to act in s particular manner,
to exercise its right ang it exer-
cised that right under a law which
was passed by this august House,
Having exercised that power by the
Election Commission. now to say that
it was not properly exercised is extre-
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mely unfair. We cannot say that
the Election Commission has not
acted correctly. Bug now that we

are shifiing the power from the tri-
buna] to the courl. this matter de-
serves the attention of the Minister
as to whether now there should be o
change in the law.

Shri U. M. Trivedl: T will not take«
much time, as my hon, friend has
taken. I will refer to the question
of disqualification. Shri Kamath
wants to exteng the disqualification
for ten years. Bul, probably, he has
no experience as to how these judg-.

ments are secured in  the various
courts.
Mr. Speaker: A learned barrister

says "how the judgments are secu-

red"?

Shri G. S. Pathak:
arguments.

Shri U. M. Trivedi: Through fab-
ricuted evidence ang false witnesses
a judgment can be obtained.

Mr. Speaker: Then he should state
it clearly. We should not cast re-
flection on the judieiary.

Shri U. M. Trivedi: I am not saying
anything against the judiciary. 1
am Jjust mentioning how they are se-
cured, Therc gre some professional
persons available, to give you suffi-
cient evidence for getting or securing
disqualification and getting your elec-
tion set aside. There gre profes-
sionals available in our country and
we¢ have only to pick and choose.
That is why the removal of disquali-
fication is necessary. But in the

By persuasive
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removal of disqualification what [
personally do not like ig the diseri-
minatory powers to be exercised cap-
riciously, or look to be exercised
capriciously, by the Election Commis-
sion which is vested with the powers
of exercising the removal of disqua-
lification. Very recently, @ judgment
of the High Coury was reag out by
which our present Deputy Home
Minister was disqualified by the High
Court. He went in appeal to the
Supreme Court and the Supreme
Court gdismissed his appeal in limini;

in other words, there was nothing
even to argue on the basis of the
question of disqualification, Yet, the

disqualification wag removed,

Shri J. B. Kripalani (Amroha): By
whom?

Shri Surendranath Dwivedy (Ken-
drapara): Within six months.

Shri U. M. Trivedi: Within three
days.

The election date was postponed, the
disqualification ‘was removed, the
election was held and then he was
elected.

Shri Priya Gupta (Katihar): And
made a Minister.

Shri U. M. Trivedi: Sections 8A
and 11 should be read as one coherent
piece. The power to remove disqua-
lifications may be vested gubject to
the right of appeal and further witlr
this rider to be addeq that no dis-
qualification, if it has been impaosed
by the High Court or the Supreme
Court, shall be pemoved within one
year of such imposition. At least
that provision must be made.

Shri J. B. Kripalani: Why even
one year? It should remain.

Shri U. M. Trivedi: 1t may not re-
main because 1 know that our High
Courts have held—and they  have
now become very fond of this—
that if there gre concurrent judge-

ments, they do not want to disturb
them, howsoever erroneous the find-
ings might be. That thing has grown
in the minds of the judiciary, How
these concurrent findings have been
made by some of the District Judges
has now become g potorioug thing.

Mr, Speaker: Again, he talks about
the judiciary in that strain.

Shri U. M. Trivedi: So far as the
District Judges are concerned, I have
got a right. 1 am very sorry that I
have not yet been gble to get out of
the rut—you were lucky enough o
get out of this rut long ago—and more
and more I practise in the district
courts I find that a hell of a trouble
is created by the provisions of sec-
tion 100 of thee Civil Procedure Code.
That is why when the Kérala Consul-
tative Committee wanted to remove
this provision, which was there—a
very healthy provision—I opposeq it
and I feel it today that with that
provision standing—I do not agree
with my hon. friend, Acharya Kripa-
lani, who says that such p disquali-
fication should remain for all times;
I want to be more liberal—the power
to remove the disqualification may be
given but not to the extent that go-
day the disqualification is incurred
and the next day itself it is pemoved
or that today the disqualification is
imposed and it i3 not removed for
six years in gnother case. There must
be some provision that the power
shall not be so exercizedq within one
year of the disqualification having
been imposed after a proper hearing
and the right of gppeal,

One srgument that my hon. friend.
Shri Dixit, 3 good lawyer, has gdvan-
ced about this contract business is
that even if somebody wants to gupply
some goods out of some regard for
the Government when those goods
are not available anywhere, he will
still incur g disqualification if he
supplies those poods to a com-
pany, I do pot fing that amy such
provision exists. Clause 10 makes it
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clear that this doeg not apply to a
share-holder of g company. But sup-
posing it does, even then I do not see
any reason why Shri Dixist should
be so anxious that that gentleman or
Shri Dixit himself should be anxious
to supply goods directly to the Gov-
ernment. If he wants to escape it,
he can give it to somebody else and
that somebody else may sell it to the
Government if the necessity is so
great.

The fundamental principle jg that
vou shall not be in any way interested
in the financial aspect of the Govern-
ment by contractual relations which
you are to enter.

Shri Shree Narayan Das, in his wis-
dom, says that mere purchasing and
selling will not be a contract. I do
not think that I agree with him. These
are fundementals of law that even
seling and purchsasing means enter-
ing into a contract,

Therefore I should say that this
provision, which has now happily been
incorporated, must remain. The am-
endment that has been proposed, I
think, jg not a healthy amendment.
The Joint Committe has gone into this
aspect for a long time, has discussed
it threadbare and has come to  this
conclusion, [ think, the proposal made
by the Joint Committe in this direction
is acceptable and is a healthy pro-
position and it should be accepted.

Dr. M. S. Aney (Nagpur): Mr.
Speaker, Sir, the amendment of the
hon. Member says that the ex-rulers
who enjoy privy purses should not
be allowed to contest the elections at
all. That is hig contention. I think he
ig under a very great misunderstand-
ing. What the privy purse is, that is
clearly stated in article 204 of the
Constitution, In fact, it is a kind of
contract between the ex-rulers and
the Government of India for the ad-
vantages they have given to the Gov-
ernment for constituting the whole of
India including the sovereign princely
States. They have given up their
rights to rule and they have given all
thelr territories to constitute the whole
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of India and in return the privy pur-
ses have been provided to them.

My point ig this. The sanctity of
the contract is one of the essential
things for all those who respect the
Constitution. This amendment has '
no regard for the sanctity of the con-
tract ap all. It does not care for all
these obligations at all. My submission
is that we should not be ungrateful
people and not hounor the contract
and say that they shall not be eligible
ag candidates for the election unless
they give up the right of privy purse.
It will be an injustice done to these
people. This has no parallel in his-
tory. that they have parted with all
their soverign rights. The whole of
India should be grateful to them be-
cause they have enabled us to form
the whole of India into 2 solid so-
verelgn State. If we disqualify them,
we shall be ungrateful people,
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With these few words, I oppose this
amendment,

Shri K, K. Verma: Mr. Speaker,
Sir, 1 would first like to speak on
clause 8, sub-clause (2) which says:

“(2) A person convicted by a
court in India for any offence and
sentenced to imprisonment for
not less than two years shall be
disqualifieq from the date of
such conviction and shall contiue
to be disqualified for a further
period of flve years since his re-
lease”

In this propased amendment, I
find that it is the period of the sen-
tence that has been taken into ac-
count. But it would be most unfair to
take into account the period of the
sentence, The offence may be a
technical one and if he is sen-
tenceq to two years, he will be
disqualified. I think, we should look
to the nature of the offence and not
to the period of the sentence. If
a person is convicted for theft, it may
be only for six months or three
months or even two months, but I
think, that would be & good criterion
for disqualifylng a person from
standing for election to any legisla-
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ture. So, the amendment that has
been proposed, that the offences
should be for moral turpitude, I
think, is a right one and I would re-
quest the hon, Minister to think
seriously over this amendment and
that we should not allow thoge per-
sons who have committed offences
involving moral turpitude to come
in any legislature and represent the
people, I think the very purpose of
democracy would be defeated and
people will point their finger and say,
‘here is a thief who is representing
the people in the Parliament’. That
will be a very serious thing.

Secondly, Shri Shree Narayan Das
proposed that those members who
are suspended from the House for
three times should be disqualified
and should not be allowed to stand
again for elections to Parliament or
Stute Legislature, So far, such a
situation has pol arisen, but some-
times we are seeing the ynrully be-
haviour of members in the State
Legislatures as well as here also. So,
1 think some provision should be
made like the one that Shri Shree
Narayvan Das has proposed, so that
we are able to stop such disorderly
behaviour. After all, members of
the Legislature should set an example
to others as to how to behave If
they misbehave, if they create dis-
order, if they indulge in unruly acts,
it has its repercussion on the general
public ang they will say, “oh! certain
MPs and certain MLAs are behaving
like this; why should I not do it?"
This ereates a bad example.

The third point that I would like
to urpe is about the amendment re-
garding those persons who are
drawing @ privy purse from the Con-
solidated Fund of India. It has been
sought to disqualify such persons, I
think this would not be fair because
Zamindari was abolished: Zamindaris
. are given compensation and we have
not disqualificd those persons. The
Princely States, of course, agreed to
merge in the Unlon and the Princes
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gave up all their rights and in lieu
of that, they were given, as a com-
pensation, a certaln amount as Privy
Purse. Why should these persons be
dis-franchised? ~ Why should they
not be allowed to stand for the mem-
bership of Legislatures? | think there
is no such provision in any other
country also that they should not be
allowed to stand for election to
Legislatures, This would be a whole-

some provision.

So far as the power given to the
Election Commission in Clause 11 is
concerned, I do agree with the mem-
bers who oppose it, who say that it
is a very wide power that has been
given to the Election Commission
and we must have a rider to it
otherwise, there is ihe apprehension
of diserimination. Of course, the
Election Commission should not be
allowed to sit in judgment over the
judgment passed by the High Court
or Supreme Court, If the Supreme
Court or High Court passes an
order imposing this disqualification.
then, of course, it is possible, if" you
give such a wide power to the Elec-
tion Commission, that the next day
the Election Commission might say
that the disqualification is removed.
Then, virtually it comes to this that
the Election Commission sits in judg-
ment over the judgment or the
order of injunction of the High Court.
This is & very wide power and we
must have riders to jt. As suggested
by the hon. Member opposite if one
year is allowed to elapse, then, of
course, the Election Commission may
consider such and such circumstances
which may show that the person ap-
plying for the removal of the dis-
qualifications has now certain grounds
for urging that such disqualification
may be removed

With these words, I would request

the hon. Minister to consider these
points,
Shri. €. K. Bhattacharyya: While

speaking on this mafter of qualifi-
cations ang disqualifications, the first
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thing that 1 would do is to refute
some imputations that have been
made on the Election Commission.
In the course of the debate on  this
Bill also such imputations and com-
ments have been made which I con-
sider not fair to them. I feel that
ia the Election Commission we have
some of the best officers that India
rould give and I have seen them and
known them and | know that they
do their work with such impartiality
und as much sense of duty as pos-
sible.

Having said this, [ take this op-
portunity of firstly suporting the
amendment of my hon. friend Shri
Vidyalankar about putting some
check on the Government servants
atanding for clections to legislatures.
In doing this, 1 shall reveal a strange
experience which T myself had in
one case.

An officer working in one of the
Coentral Governmens-managed corpo-
rations gol permission from his De=
partment fo stand for elections to
the Parliament on the contingent
understanding thut he would resign
if elected, and on that basis he gotl
leave. He began carrying on election
propaganda and that began to appear
in the party papers, My attention
was drawn 1o this, and I brought this
to the notice of the Deputly Minister
in that Department who is no longer
there now: I contracted him and asked
him whether an employee in a cor-
poration like that could stand for
election and whether he had got the
permission of the Department to
stand for election. He said ‘No. I
said ‘Here it is, he has got permis-
sion for doing so and he has even
got leave for that purpose’ He
asked whether T could prove that he
had been carrying on election propa-
panda. I said 'Yes’, and I got the
party papers and marked out the
portions caryying the reports of his
carrying on election campaign and
made them over to the Deputy Minis-
ter. He said that he would look into
it. But even then it continued,
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Then, a question had to be put in
this Lok Sabha whether this person
had been permitted by Government
io stand for elections. The guestion
was answered here by saying that
he had no such permission. Even
then, matters continued, At the
time of the scrutiny of the nomina-
tion papers the question was raised
that as a pgovernment servant he
could not stand for election. The con-
tentivn of that officer was thal he
had got the permission from his De-
partment to do so. Then, the ques-
tion and the answer in the Lok
Sabha were put forward before the
returning officer. The returning offi-
cer asked him whether that was true.
After thal, that officer brought out a
sheet of papcr from his pocket and
said “This is my trump card; I have
resipned  from my post” So, o
much had to be done in order to cor-
rect the wrong procedure adopted by
a Department of a Centiral Govern-
ment-managed corporation which had
permitted one of its officers to stand
for clection while in office on the
understanding that he would resign
if he got elected.

Therefore, 1 think the amendment
that Shri Vidyalankar has put forward
is u very cssential one and I reguest
the Minister, even if he is not in a
position to accept it today, to consider
the case to which I referred He
will get the references from the
lok Sabha questions and  answers
and also from the department.

Shri A. N. Vidvalankar: There are
many Cases,

Shri C. K. Bhattacharyya: 1 know
of ong definitely to which I have
drawn attention. He should steps to
see that such cases are not repeated.

Next | take up Shri S. N. Das's
smendment about checking the grow-
ing tendency to challenge the
authority and dignity of the Chair.
It is a-very modest attempt to do so.
I know cases of many legislators who
have defled the Chair in this manner.
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In one State Legislature, the Speaker
has a silver mace that is carried be-
fore him and put in front of his
Table during the discussion, During
the troubles that came up, one Mem-
ber took it into his head to run to
the Table of the Speaker and take it
away. He then ran away with that.
It was brought back somehow. This
thing was repeated. If I remember
aright, on one occasion, the mace was
broken, 1 had these pictures in my
view when I was looking at the am-
endment of Shri § N Das. [ think
his amendment or proposal should, in
some form, be incorporated in the
list of disqualifications so that in-
stances like this may not recur.

The third thing concerns what Shri
Trivedi was referring to, about the
court judgments I have gone
through the Constitution. 1 humbly
submit 4ts articles do not prevent
Parliament from discussing court
judgments. The press pgives it
opinion for and against court judg-
ments and points out where they
have gone wrong. This happens every
day. Why should Parliament be
provented from discussing court judg-
ments? What the Constitution pre-
vents is discussion of the conduct of
Judges, That is the particular point
to which attention should be riveted.
Our debate should be conducted in
such 3 way that while we may dis-
cuss the judgment we may not bring
into it the conduct of particular
Judges.

If I have not forgotten it, in this
House Shri Govind Ballabh Pant,
who was Home Minister, discussed a
judgment of the Supreme Court. It
was done after certain very impor-
tant revelations were made and
matters were carried to the Supreme
Court. In any case, this matter
should be looked into, as Shri Tri-
vedi raised the question, whether
court judgments could be discussed
in the House and whether there is
anything in the Constitution to pre-
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vent us from doing so even if we feel
that judgments have gone the wrong
way.

The fourth point is about Shri
Kamath. His amendment castigated
certain types of persons. He wanted
to prohibit them from standing for
election for a longer time than pro-
posed in the Bill. In doing so, he
paid us the compliment that all those
persuons he named were our patrons.
As is usual with him, he contradict-
ed himself the next moment when
he said that his amendment had the
support of the Congress Members, I
was feeling amused that g person of
Shri Kamath's status could make
these two statements in the same
speech, one. a minute earlier and the
other & minute later, pamely, that
these persons, money-suppliers, were
patrons of the Congress Party and
the other, that his amendment had
the support of the Congress Party
ang should, therefore, be accepted
by the Law Minister.

These are the four points I wanted
to make.

Shri 8. M. Banerjee: Sir, 1 was
speaking on clause 20, dealing with
section 8(2). It reads thus:

“*A person convicted by a court
in India for any offence and
sentenced to imprisonment for not
less than two years shall be dis-
qualified from the date of such
conviction and shall continue to
be disqualified for a  further
period of five years since his
release.”

I fully support amendment No. 28
moved by my hon, friend Shri Madhu
Limaye. I would also like to speak
on amendment Nos. 72 to 75 moved
by Shri Kamath. When should a
person be disqualified? The clause as
it is says that for a sentence of two
years or more by a high court or the
Supreme Court he will be disqualified.
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The amendment moved by Shri
Madhu Limaye reads thus:

Page 12, line 10, after “offence”
ingert—"involving moral turpi-
tude”.

16.36 hrs.
[SHrt P. VENKATASUBBAIAH in the Chair]
I am one with him when he says

that if a person wants to contest and
he was involved in a case involving

moral turpitude, either rape or any
other such offence which should
constitute moral turpitude, then

naturally, he cannot have the privilege
of becoming a Member of this august
House. But what happens, and what
actually happened in Bihar? Two or
three members of our Jamshedpur
Mazdoor Union, eminent labour
leaders like Kedar Das, Ali Amjad
and Biren Dey were involved in a
case of conspiracy. In 1958, when
there was a token strike in Jamshed-
pur, false cases were initiated against
them. I was also convicted and my
hon, friend Shri Indrajit Gupta was
also convicted for six months, We
were not involved in conspiracy cases.
but there was another charge against
us, of breaking section 144, But what
happened? None of these cases—
Kedar Das was convicted for more
than two years; Ali Amjad had been
convicted for more than two years
and Biren Dey had been convicted
for mope than two years—involved
any moral turpitude. They were not
involved in any case of bribery,
corruption or disloyalty to the State
or in any case which involves moral
turpitude. It was a simple labour
dispute which arose in 1958. They
asked the workers of the Jamshedpur
steel plants—TISCO and TELCO—to
go on strike, There was a strike and
the police with the help of Tatas and
the Bihar Government resorted to
firing in which six workers were
killed; this mnaturally roused the
emotions of the people of Jamshed-
pur, and they tried to champlon
cause of the working clasg

doing so they ivered certain
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speeches which were construed by
the Bihar Government as a case of
inciting the workers for violation
and so on, and there was a charge of
conspiracy against them. Even today
they are sure to win in Jamshedpur
in the elections. The Bihar Govern-
ment knows it fully well; the Central
Government knows it; they know
that the Congress will have no
Assembly seat in Jamshedpur consti-
tuency; and knowing fully well these
things, they have been disqualified
under this particular provision. So,
when the matter was referred to the
Election Commission, whut happened?
The Election Commission  condoned
Shri V. C. Shuklu, but the judp-
ment was pronounced by the Madhya
Pradesh High Court that he was
involved in corrupt practice and it
was dismissed by the Supreme Court.
The Election Commission was generous
enough,—I do not want to impule any
motive—to condone that, and today,
a person who was disqualified on the
ground of corrupt practice is a
Deputy Minister in the Ministry of
Home Affairs. (Interruption). The
Home Minister deals with High
Court Judges. The tragedy is. taking
advantage of this, with pulls and
pressures, he is a Deputy Minister
now and a person who was elected
by such a huge majority—Mr, Kedar
Das—is disqualified from fighting the
election from Jamshedpur, from where
he will win again and again.

Therc are vases going on againsi so
many trade union workers—against
me, Dr. Lohia and so on. Sections 332
to 335 are all applicable to trade
union workers. When there is drought
in the country and people are dying
of starvation, when there is lathi
charge on students, when firing
takes place on peaceful demonstrators,
we, who really represent the people
who have honestly voted for ms in
the past and who will do so in
future also, have to champion their
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cause and fight against glaring
injustices. Even before the
elections, cases have been initiated

against trade union workers, 1f the
word ‘moral turpitude’ is not there, I
can be sentenced for 2 years and dis-
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qualified for fighting the elections. I
do not boast, but I can say I am going
to be elected from Kanpur again
despite the speeches of Mrs. Indira
Gandhi and others. But if T am eon-
victed for more than 2 years, I will
be disqualified. Mr. Ram Rattan
Gupta is qualified and again he has
been given a Congress ticket from
Fatehpur—a man who has indulged
in gross malpractices, tax evasion and
maoral turpitude to the extent that he
brought a girl of 17 years—some
actress and kept her in his house in
Bombay when the AICC session was
going on. Such an anti-social man
can fight the elections. But if I am
vonvicted for championing the cause
of the workers for 2 years, 1 am
disqualified. Mr. Ram Ratian Gupta
van fight from Fatehpur or any
constituency in UP because he has
promised to give Rs. 20 lakhs to the
Congress.  Is this the way we want to
maintaip the seanctity of the Parlia-
ment and State Legislatures?

I would urge the Government to
accept Mr. Limaye'y amendment that
there should be disqualification only
it there is moral turpitude. I have
suffered. 1 was a dismissed Govern-
ment employee and [ was elected.
Fortunately or unfortunately, I did
not attach a certificate saying I was
not dismissed for disloyalty to the
State or for  corruption. Just
because of that technical mistake,
there was an election petition though
1 had won by a majority of 17,000
votes,  Thanks to my friend, Mr.
Chatlerjee, he saved me. In the 1962
elections because the majority was
60,000, there was no petition,

If the Government is moving
towards Fascism like this banning
demonstrations outside Parliament in
a blanket manner, what should be
gur attitude? There will be more and
more clection petitions. Even before
the vclections candidates who are
likely to win may be sentenced for
mare than 2 vears and  disqualified.
Therefore, 1 fully -upport Mr,
Kamath's amendments T2 1o 75 where
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he says thaet those who indulge in

blackmarkcting and hoarding should
be disqualified. Most of the big indus-
trialists who are fighting elections
have been prosecuted under the
Foreign Exchange Regulations Act

-and fined, whether it is Rs. 500 or

Rs. 1000.

One industrialist, who is in this
House—I do not want to name him
—was fined by the Director of Foreign
Exchange, This guestion was raised
by another Congress candidate, but
that was ruled out on the basis that
violation of foreign exchange regula-
tions is not a violation, it is not
applicable in the case of Congress
members. So I would only request, in
all fairmess that this amendment,
which is the minimum, should be
accepted by this House. The hon.
Law Minister, who is master of Law,
knows law more than 1. Kindly let
him accept this amendment. If it is
a case of moral turpitude, yes; if it is
not a case of moral turpitude let the
person concerned be not disqualified.

With these words, Sir, I support
the amendment.

Shri N, C. Chatterjee: 1 am sorry,
Sir, my hon, friend Shri Trivedi
made some imputation on the Elec-
tion Tribunal 1 can claim, along
with the Law Minister, Shri Pathak,
some knowledge of the working of
Election Tribunals in this country. It
will be unfair to say that because
some of them acted improperly, dis-
honestly, you aré now giving the
power to the High Courts. As a
matter of fact, we are taking away
the power of the Election Commis-
sion to form Election Tribunals, and
we are giving this jurisdiction to the
High Courts. They will try election
cases on their own. It is not because,
on the whole, the Election Tribunals
misbehaved or they have been
corrupt or they have been behaving
on the dictate of any party or any
Government that we are doing it. We
think the High Court judges will
behave acoording to the standard



4797 Representation of AGRAHAYANA 1, 1838 (SAKA)

expected of them and that we shall
have speedy justice which is very im-
portant. We know that some of the
retired High Court Judges were
functioning as Election Tribunals, I
would not have won some of the cases.
‘Take, for instance, Shri Dwivedy's
<ase. A very powerful Congressman
was opposing him. But in that case
an ex-Judge of a High Court acted
as the Election Tribunal, he dis-
pensed justice in a proper manner
and thercfore I could win his case.
Same wag the case in other election
matters also.

I do not appreciate the arpument
of my hon, friend, Shri Dixit, with
regard to the innovation you are
making in Section 9A. In 9A we are
saying:

“A person shall be disquali-
fied if. and for so long as, there
subsists a contract entered into
by himsell or by any person or
body of persons ipn trust for him
or for his benefit. . "

I think this is a great improvement
on the present law ag it stands. 1
think we were unanimous in the
Joint Committec, If you look at
page (vi) of the report of the Com-
Tmittee, it is said:

“The Committec are also of the
opinion that a persan should incur
disqualification when a contract
with the appropriate Government
etc. though enlered in the name
of other persons is actually for his
benefit.”

‘That means you want to penalise if
a contract is entered into in the name
of a benamdar and that should also
be struck down. Then they say:

“The Committee also feel that
contracts not only with the appro-
priate Government but also with
companies or corporations in the
capital of which the appropriate
Government has 25 per cent or
more share should disqualify a
person.”
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That is also important and that is an
improvement. I think the Minister
has done very well and the Joint
Committee—I also take credit for thut
—hag alsg done well in pulting in
this  disqualification clause. We
should not fight shy of that We
are really making the disqualification
clause operative,

With regarg to Shri Kamath's
amendment, there is a lot of force in
that. This country is passing through
a grave foog crisis. Thousands «f
people, we know, in this very city of
Dclhi, do not get ywo square meal; a
day. And, you know, the prices arc
shooting up, You glso know that
blackmarketeers, profitecrs and hoavd-
ers are in the field. I represent a
constituency, which is Burdwan in
Bengal and which is supposed to he
the granary of that part of India. We
say: “Sujalam, guphalam. malavaja
seethalam”. The lang of Bande Mata-
ram is supposed to be very produc-
tive, Burdwan was one such part.
When 1 went there one week bock. I
found in some parts of Rayna thana
people were starving, In the canal
the water is not flowing. The yesult
has been that crops have practically
faileg and people are starving. This
is happening in other areas also ncar
about Burdwan. If this is happening
in a place which is supposed to he |he
granary of Bengal and India, what
would be happening in other places?
Millions of people in Indiz are in &
VeTy bad plight. It is not merely ve-
cause of poucity of food, but because
also of the dishonesty of blackmnr-
keteers, profiteers and hoarders,
Therefore, I think the amendment of
Shri Kamath is very appropriate in the
present context, What is he saying?
Give condign punishment to those
profiteers and blackmarketeers—when?
when thev are convicted by a court of
law. If they are wrongly accused,
they have sufficient means to defend
themselves. It is only if they are held
guilty after the prosecution is over
that they arc condemned. Therefore,
1 am support the gmendment aof
Shri Kamath.
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Then, after hearing Shri Banerjee,
1 think there is some force in the
amendment moveq by him regarding
moral turpitude. An offence may be
technical, may be due to excussive
trade union zeal or similar activities
and a person may be convicted for two
yvears. A punishment like that is not
enough to condemn him. Therefore,
1 think the hon. Minister will be good
enough o consider the suggestion that
moral turpitude should be there, and
it should be made clear, so as to dis-
qualify a citizen. Here we want to
disqualify g cltizen. We are pracli-
vally taking away the citizenship
rights for years, and we want to take
away citizenship rights not because of
technical offence or over-zealous acti-
vities as a trade union jeader or some.
thing else for which a person has been
convicteq for two years, but because
he is really morally gu.llty and, there-
fore should not be gssociated with
the national or State Legislature, That
is a point which shoulg be sympathe-
tically considered by the Minister.

Section 9A. introduceg by the Minis.
ter, is a distinet improvement and
should not be alloweq to be whittled
down at all. It should not be said:
why should you put in supply of ani-
mals ang 80 on., There gre various
ways in which these contractors be-
have. Therefore, when we make an
all-comprehensive law, this should be
made clear.

Although we are giving power to
the High Court, that is not because
judgments are procured from the elec-
tiop tribunal jn a dishonest or unfair
manner, They have, on the whole,
behaved properly. Although we are
taking gway that power, that does not
mean that we are condemning them
for wholesale corruption or general
dereliction of duty.

Bhri Banga (Chittoor): I have only
very few things to say.
the question of moral turpitude, I am
in favour of the amendment moved by
my hon. friend, in order to see that
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those who work for the people, either
in the Jabour field, or in the kisan
fleld, or in any other public field of
service, who come to be convicled in
the court of law for ¥wo Years or a
little more than that on technical
grounds should not come to be dis-
qualified, and it is no good leaving it
cither to the rule-making authority....

Shri Harli Vishnu Kamth: Sir, on
a point of order. At least when the
leader of the biggest Opposition party
is speaking, there should be a quorum
in the House.

Mr. Chairman: The hon. Member

may resume his seat. The bell is being

......Now there is quorum, He
might continue his speech.

Shri Ranga: I want my hon. friend
the Law Minister, to accept (hat
amendment and ensure that only
those, who come to be convicteq for
moral turpitude, would be disqualified
and not others. The reasons given by
our friends are quite sustainable and
I hope he would be reasonable enough
to accept this amendment.

Secondly, I am not prepared to ggree
with Shri N. C. Chatterjee in giving
a pood certificate to the tribunals or
with the other friends in giving them
a black record. In many places they
have not been satisfactory but in some
other places they have been satisfac-
tory, But one thing is clear. Those
people have come to be appointed by
the local government, I suppose, with
the concurrence of the Union Govern-
ment ang with the final geceptance of
the Election Commission. Once or
twice I had the opportunity of telling
the Election Commission themselves
that they were reduced to more or less
a rubber stamp, because they came to
be at the mercy of the local govern-
ment in choosing the people to be
appointed as election tribunals. So, 1
am very glad indeed that that system
is being given up and the High Courts
are being brought in to settle these
matters.
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But I would like my hon. friend once
again lo give some thought to the sug-
gestion that I had made at the general
consideration stage, and that is (hat
there is need for the Chief Election
Officers and District Election Officers
also to be recruited from among the
ranks of eithep the District Judges or
the High Court Judges and also from
among the ranks of those who have
retired as District Judges, so far as
the District Election Officers are con-
cerned, and retireq High Court Judges,
so far asg the Chief Election Officers at
State leve] are concerned. Unless he
gives some thought to this and sees to
it that once again the same mistake
that was made earlier by giving this
authorily to the executive officers is
not repeated, there is likely to be any
amount of injustice done to the various
political parties which would have to
rival with the ruling party and, even
within the ruling party, the minority
group is likely to be discriminated
against by the majority group,

Shri Muthiah (Tirunelveli): Mr.
Chairman, I have tabled two amend-
ments, Nos. 103 and 104. 1 take up
the first amendment which I have
proposed.

This amendment dealing with
hoarders, blackmarketeers, profiteers
and adulterators of foodstuffs and
drugs, is g very essential amend-
ment and I request the hon,
Ministey to consider and accept this
amendment in the interest of the
country, If the Government doeg not
accepy this essentia] amendment, the
Opposition people will say that the

ernment supports the hoarders,
blackmarketeers. profiteers and people
who indulge in adulteration of food-
stuffs gnd drugs.

When we consider an offence, it is
not merely the sentence that is award-
ed that matters. There are certain
offences, which may not involve very
much of moral turpitude. but the
punishment may be two years or mofe
of imprisonment, whereas ip the case
of hoarders, blackmarketeers gnd pro-
fiteers, and adulterators of foodstuffs
and drugs, the punishment that is
awarded by z court may be less than
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two ycars of imprisonment: and even
though the punishment may be less
than two years of imprisonment, the
erime is a very serious crime, a most
svrious  crime. It i most anti-social
and such people thrive at the expense

of millions of poor people in the
country, who starve and uffer,
17 hrs.

Qur country js passing through

crisis after crisis and drought after
drought. Famine conditions are pre-
vailing in different parts of the
country, Even at such times, there
are anti-social people who have no
conscience, who have no fellow-feeling
or human sympathy, and who think
that this is the best time to amass
money. These people go on hoarding
and indulging in black-marketing and
profiteering. There are cruel people

who do not hestitate to adulte-
rate foodstuffs and drugs. These
are most heinous crimes against

man, against society, and such people
have no right at al] to stand for elee-
tion. Therefore, Government should
sce that such people are not allowed
10 stand for election even though
the punishment that has been
awarded by the court of law may be
less than two years. We know, there
is the Essential Commodities Act which
also makes hoarding, black-marketing
and profiteering 3 serious offence and
makes al] such pffences punishable,
Sir, our country is a welfare State.
We are wedded to a welfare State.
Our Government is creating a welfare
State and a socialistic society.
In a socialistic  society, there
should not be a single man
who will suffer from hunger and
who will be denied his basic needs,
particularly, food. In view of the goal
that hag been set up by the Govern-
ment, namely, a welfare State gnd a
socialistic society, the Government
should see that these people who are
most anti-social people, these hoarders,
black-marketeers and profiteers, and
the people who indulge in adulteration
of foodstuffs and drugs, being these
the greatest sinners against human
society, should be punished ang dis-
qualifieg from standing for election.
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I now come to my second amend-
ment, Today, elections have become
most costly. In several villages, in
scvera] States, we do not have ade-
quate means of yransport. There are
many villages jn my constituency
wherc fhere are not sufficient roads
and where there are no buses, and the
people are very poor and they find it
difficut to go to the polling stations
which are three or four miles away.
Therefore, 1 plead. in view of the
lack of means of transport in several
villages in India today and also in view
of the need that every voter should
cast his vote, that this gmendment may
be accepted by the hon. Minister. The
polling station should be established
in every village so that there may he
ne difficulty for the poor veter in the
matter of going to the polling station.
Also, there should be a polling station
for every 500 voters in small towns
and in cities, Government should
also see that wherever possible mohil.:
pooling booths are set up so that
they can move about from place to
place, from house to house, and mak®

the people vote without any diffi-
culty.
1 move:
“Page 12,—

ufter line 25, insert—

“8B. A personm, convicted by
a court for hoarding,
blackmarketing, profiteer-
ing and adulteration of
foodstuffs and drugs, shall
be disqualified for six
years from the date of
such  conviction, even
though the punishment
awarded is less than two
years' imprisonment or
no imprisonment at gall,
but only fine” (103)

Shri S M., Ranerjee: The Minister
may reply tomorrow. More time may
be given to the Members.

Mr. Chairman: We shall gee.

Sbri Sham Lal Saraf: Mr. Chairman,
8ir. 1 support the amendments that
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are before the House excepting one.
I would like to make some observa-
tions on the amendment of my hon.
friend, Shri Kamath,

1 support Mr. Madhu Limaye's
amendment wholeheartedly. I am
not personally ggainst princes as such.
But. unfortunately, today what we
find is that after agbout 20 years of
our Independence after having set a
goal before us of creating a classless
and casteless society, without any kind
of reservation whatsoever, we are
not yet near our goal, Now, it is g
matter for very serious consideration.
1y must cut geross all party affilia-
tions when we consider these things.
If that is our goal, the question is how
van weo reach our  goel and what
should be our means. I am one of
thuse who always uphold agreements,
understandings and also constitutional
provisions., But we find that almost
the entire lot of old Rajas and
Maharajas have come out in the

elections ageinst even the best
patriots. I can say that in every
State there are dozens of per-
sons who have fought for this

sacred cause of freedom of the coun-
trv and who have been beaten and
driven to all sorts of difficulties. Now
today the ramnants of that gld order,
the representatives of that old order,
can have at their command their own
personal guards, resources and money
and an ordinary worker, howsoever
efficient he may be, has little chance
of getting elected against them. Not
only this, a numbey of other things
are also coming up on the surface. I
do not know whether, under the
Constituticn, this amendment moved
by Shri Limayc can be accepted. I do
nol know at the moment, but I do feel
and see from my own personal cX-
perience  that  some sort of a bar
should come in their way. If it is
not there, we will not be going to-
wards our goal which 1s so pious and
we are desirous of achleving and it
will only be a lip sympathy, whether
we call it a socialistic pattern of
society or socialism. As has been
rightly pointed out by my hon.
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friends, we have certainly done away
with the edifices of thoge rulers.
nawabs and Maharajas in the past, but
at the same time a new hierarchy of
rulers is coming up like anything.
How can you deal with them? At
least the representatives of the coun-
try, the legislators, should keep wup
the democratic set-up. [ feel that
some such thing should be kept in
consideration. Some ban should be
there. Let them be patriots. Many
of us have given up many things in
the world—money, land and business.
What for? For the cause of the coun-
try. They might have given up cer-
tain things which their -ancestors and
left behind, they might have given
up some of their assets. Why should
they hanker after this money? The
working class of this country s
affected Keeping that in view, I would
certainly recommend that a ban
should be there, in case we are very
eager of achieving the goa] of socia-
listic pattern of society.

I have great respect for my hon.
friend, Mr, Kamath. If is very easy
to say that hoarders and profiteers
should be brought under law. I have
15 years of experience of serving as
a Minister in my State. You frame
a law here and the Minister makes all
sorts of platitudes. But who is im-
plementing it? The sub-inspectors
and small Magistrates implement it.
I can assure my hon. friend that the
biggest of our fricnds or my friends
can be strangled like this when we
give them the power. My experience
is that we should not give wide
powers to the executive, I shall tell
you one instance. 1 was in Srinagar.
A relation of mine who is a very pro-
minent businessman. Somehow he
did not supply some type of tea to &
particular officer at a particular rate
that he wanted him to supply. So,
they have implicated him, only three
days back, in some sort of black=-
marketing. He could explain to none
and g number of people had to rush
for getting his bail accepted. My |ul?-
mission is that—I can tell my Opposi-
tion friends also; God knows what

2155 (Ai) LS—8.

Representation AGRAHAYANA 1, 1888 (SAKA)

the people 4806
(Amdt.) Bill
will happen tomorrow—we should

not give wide powers to the execu-
tive.

Shri N, C. Chatterjee: 1 want to
point out that it is not for the exe=
cutive at all. There has to be a con-
viction by a court of law and it is
only on conviction by a court of law
for the offence of blackmarketing or
profiteering or hoarding that this dis-
qualification would come in,

Mr. Chairman: It is only after con-
victlon by a court of law.

Shri Hari Vishnu Kamath: Con-
viction by the highest court, if neces-
sary.

Shri Sham Lal Saraf: Then again
the question will eome up about the
quality of the crime and so also there
is the quantity,

But for these things, I support the
clauses that are before us. 1 also sup-
port very strongly the amendment
moved by Shri Madhu Limaye.

sta¥ (e ) - wreg el

T, 7+ g, fererd oft o o iz

tvmnr K s | @ Ao

zigeg &1 oY wifziz & gak fam

Page 12, after ‘offence’ insert ‘invol-
ving moral turpitude’.

A ¥ ¥ a0 FTAr g IAEr
wronag & e gw A dar § s fadoe:
ardt qifeferr & st faad qwey
AT FAT AW, TG 0T /W, ¥
aga W F A1 97 4% {F gAY Moy
02w F, o fre Fa & o i) Wi e
¥ o7 307 YW FHTL FYL AT 8,
fee 332 5= fwe 326 a1 326]107
Wt aw | d are & wiow wfr &,
DI AFEAIRE L 109F WmER
g T FwTaT A wrafed Wi
md sk A ot s ey
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w1 g Wi g e A o
W @ g N A § oA oA
TAEs Y T @Y AR g D
am & Ffaawa ot oot 3 @ ¥
&) wim A dar e g e are
eifge W owT g wifge | e
st o @i A g ¢ wife
R o et £ v o g 9w
& WY wF aqwT §) srar & 1 & A
Zffeqx wex wavn @ Wifgw | W
et ity § rfaw g &Y ag we
¢ wfew feet & foo ot & we @
M € wa aY IEwr frewETeers
T I A A B e
Gan gy & fe v N g oo
T4 H W AR AN A o7 At
m!r(&m,aﬁ:!mm T
qEAT & 1 A W A A AYAT wF
Ry T ¥ fiad
e goF agaTe F A WA Owy
, ¥ 1 ar2 W oFE oy § o6
oY J=T & o & gArt F9T e
quar & f6e faad faeiie arr §
ag I fegl mmaw g 1)
ag wg & e qu @10 & 7 fag
T 1099 307 HTRE ga wHIT
X9 ® IO FETE ) G0 AR WA
wrew zdfegE 7 @ A Faw Ffaww
auig & femarafebna & g afge)
ay famy ot #1 a7 o wHwde §,
R { e FTE W OEF A F A
g g f w1 wraron o ¥ ofew &
o sfeau fr ey o a7 o, fely
o gEd g A & fAo ar gamam
Firtg & feg s adfegy 97 o T
¢ a5 a% feefafeim a€)
tNaE g =i @ wE of a5,
mgdw adi & muAr A gig E &
Wi st § $T F § 5 oA
zdizgx w1 wr Iwx Faw Tfga 1
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ga7, &% AT W e &
M H Nt s A F A w g
wWife ag Tomme arce zdfege &1
% ArEfer 97 gifET O any "™
farredt arew § 1 7@ W QR ¥ S
ot 3 W e o feae fafrere g
T ATF A fe @Y 1RO ¥ wY g7
" |

et a1 ag ¢ fF s o Fg0
& i T w9 ag W g
framr wifqe wifs ag frdfiad &7
& afe & g e T wgroandi
& oY 7 q¥ wrad o & F0zafa faae
TraATHT & ot SrET O Swar g 0 ar
T A AT H W @ A 2 fag?
97 ¥ aTe 77 ol ofr ot i gy ?
TAT JFTTATAT FT 599 THE TR 3
T | W I e wnaT v e
W gl ad T w7 faan fr e &
frdt o % @@ & a1 3% o A
7| & IR A fF owaw H oy
T w79 ¥ fewe HHT FiUw A Ao
O | IEM Fgl fr &t g7 dem i
| oY W F) wgT A wfew !
gafeg ag g7 oy | o fee wa
TH qETS A A E 1 BR B T
WA Mg Ga§ o o Kew
gaTt 3 A we 53w i § W aE
ey thgaza N1 § 1 afz ag 3m it dar
FAT 9 & A IONr AT AG WA
g1 arfgn ? & my fewa wrgm @
Fgal ﬁﬁmwirnﬁmufm
g & ¥t afer ag A fafmed ==
#, 7g soo 41 9w aq, &hw 37 faf-
=& % ory At Gar &, caw #90 Ag
ar 9mg ? T At B2 e ot §;
SR WETOW £ 3E ¥ OWgrw
§ g a3 s® BR TR &
gar gy AT Anx A ¥ AfEA
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g7 fafaeed & 18, 7% a2 Aafa-
Tgezd & arr A w@i £ 7 AR
# & WA A1 AT 3T AAFT, TART TR-
g TaFET K E0 77 T, | g 7
P ag sauEl ww WY @ ar e &
fammn & mrqr 7Y § AT W Agre
St F A T A A g1 E Ty A

aurafa w77 T 4F @
TR T AT E

ta: FFwy A AT
T Fr ¥ar wX ) ez # dsww
IR T g7 @y &1 IR AEA
gear & fr e ST w19 agi g7 & 1
IAqT AT dAFALAT ol Ag Y 7T A
s fr 1 A Adr Ay miwar IR
@ § gz ag @d gAT . A § wgan
foF g1 At Wy AT =0T AT iR
Faw fafied 53 § afan 9wt oW
wfgsr ¥ ifaq @0 &1 Y § afew
faa® ara wafaa o wmar &, fogia
wrE w1 wAfe a9 IsTr § SAst
oz wfawe aft faem =ifzg g9
SFTT fFHeT 1 TET TE T OF TG
&1 % ag F¢ TR wyrOWLT w1 a9
F & fou agf g @ £ A I
At § @y 7 X fear ond @AY A
e Tl FT '

ot fag g wwofs wg=, @
fewr & 3wz & g5 qvaar wgan § fash
Fermamaifane &7 9t wrr & 9a 9
feaaifa v & fag ot vz of
wTd #1771 5q femy agw @y &
SaxT & awqw w7an § o X wgar §
e ara 2ffz1e & wex S ot
& 6T T w2 g o fafr angw
GEAT § W gAE wamar e et w1
freft forem a1t & & e &Y ) A
e feare 7 4% «% v gw @mt
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T WS FT U E, 1T 2 Y f,
7% AW AT g § ana wnEe @)
FT GRA, AT T w1 gw ar ot
g agr 1 S ot ' o oo fae
AT FY At fagre are w1 &z & fan
T §, WO FTAET Hr S W 6T
TETE A #T, WA FAE 0F FEAC
dagarft g e sa o s agr g &
Iz A g1 T ) miwfea &
T HANTAT 3T 3§ & | A FHIT wgw
% s gw &1 WA &7 Fwy § WR
Rt 5 ¥ | A gl T & fawms
wrErew 31 | fefegwe dfasiz Wik
Qo ¥lo Wlo F[ AMFT TFT [ gATT
wfegrT w1 e 91 3 gawer £, A
To dto w fvar a1 qav gur g, gl
fagTT 1 Yo g et d, wgi @ A
ATCH W &, A §, IAe) S
ufeqr feadaT 111 st wredr w<
T, $fita TR A 10 ag v
fir g 7t ¥97 | &1 wrdiEe gw N
fufgwe dfwedz & <71 0w, gqodlo
Hio § G T3M I AT A K AG
IR T A1 &% T & &1 a6
are A g § ¥ f6T gw fearT oY
& i, wIITEEET W ATA,
feeared g oY fromda - -

Wt wElea : gAY
2 FE |

it v mpew : femrareisrt £t s
I am sorry. I am glad for the corrcc-
tion. @1 Im ) awar £ [wawia &
oA § FEAErT $YT 25-30
EATT wIEHY & T, AZ FAOLT AAT ATM-
faee 4L F7T gaviq g1 W17 T
fraga qeda a1, @ TUII fawTe
oTH AN FT IT HI 1T FCH AT
o I % FIC FF T FNZ, A7 gL
Ieg F 0T a% F, w7 I X
fag 29w wa o 71 T A Ay
qam & feeqarfawrt € wndit o
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[t fam qea]
gar g 3 fr mhr mew amgm A € wifw, W @ fge o e o

%g1 & f q90% q15F Agw = w1 A
#m @7 § who understands fraud
Tg IR qTaT AWA &, TATG ATET
T E, W 9T MAm wARTE AN
K91y ag faim w=w f g7 i wr
T o1 @Y {rae edafeT 3, wafma
®1 &y zg, ATz e 2aY 3T,
Tqrafagdly w7 ¥ A1 37 7 w0 qrwEr
& ¥ g0 gad a1q wW 47

gAY arx 3% wmafadi & Wy ¥
3 A% fwww g1 57 5 A IR
ww witez fewsar w¢ fear amg,
ofier o qrfipr feserae w7 fear
AW | |TT GO GAVE T AT A
et 2, fr fraw faas @ndi, =t
qrEAY AT F AAR, T e T W
W ATFT THEY g7 L HFATVE |

wif@z ¥ og s oz fadgw &
@ g 1 faaaowe fge qs qe
age gy 74 §, faafer a3 o @, Iv
fe gt swrarfs w=dhma a9r 47 AT
urx I1% qi fEafy miear &, ferq
9z :fiv Ay & frrm faieww
s §, wrgmz aArd @ I ardr A
& fzam faar 17 0

Wty wgng

FAIT R RN

oz frw w17

sft fow qer : IAET AW qEOA
@ f5 9g% 319 geew war o, AW
dfgzt §, oeqide ¥, T § AR
w3 za% o7 ferdr e & 01 wW
Az w7 frarz =ma =3ifze o o7
wiT w3 ¥ fafaed, Teet fafeest,
gifaaTat &%y, w27 ¥ fafre,
THo §¥¥o, UMe TAo THo, &I =T

f& qiw arai % frid) g #e
fFm 7 & Ao wgi ¥ for wmar 8, ww
& fgmma &Y 11 Tar w7 fr g @m
she #7317 ww g aEi W@
afwfare a7 7§, 7197 femmr-
fasrE s fzar wra o

wifge i & ag fadz wém fo ag
aAT & aw ¢, = fw fam
T FT14T AT R, AR Q¥ qTH I HAA
g Tmaw w72, pifAm sqdfe
WaT: B oA L ¥ gy, fagar
aréf £ ara w5 Ay F

wHq agw A wgr ¥ f5 =W
T & g ifga wE 0 gwT w@
w faar s, Amox w4z ag Aty A=
Wt &t &, wfe wifaathee #7195 o
e 2 &1 T4 37 wirgar, gifay @y
wgr garr g ff 9. =57 aw &, &
@e 2 T i @ farwq 7.fr e
T AT FE (Fo AT a1 gRIT T
Mg, A @ wE

Shri 8. N, Chatarvedl (Firozabad):
Mr. Chairman, Sir, I would like to
suppo.t some of the amendwments that
have been moved. The first is by Shri
Madhu Limaye. 1T think it is very
necessary that only those persons who
are guilty of moral turpitude should
be disqualified. Ther2 may be persons
being committed other offences, either
for the sake of preserving their
honour or on certain provocations and
they may have inflicted injuries which
may have necessitated a punishment
to the extent of imprisonment for two
years or more. [ do not think such
perssns should be disqualified from
standing as candidates in the elec-
tions. The amendment moved by Shri
Madhu Limaye in respe:t of offences
involving moral turpitude should be
accepted by Goverrment.
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Secondly, 1T also support Shri
Kamath’s amendment. The only thing
that T would suggest is, some precau.
tion should be taken. If frivolous
convictions are obtained and people
are disqualified in that manner, some
very good workers may not be able to
come to Parliament or State legisla-
tures. They may not have sufficient
money to go in appeal. A certain
‘minimum punishment, say 6 months or
something like that, should be pro-
vided. Mr. Kamath's amendment does
not specify any punishment. Even for
a technical offence if some body is
convicted for 15 days, he will be dis-
qualified. So. some safeguard—some
minimum  punishment—should be
there. Subject to that, 1 support Mr.
Kamath's amendment.

Regarding Mr. Dixit's amendment, I
can understand the anxiety of the
Joint Committee in providing against
benami transactions. But I cannot
understand disqualification for transac-
tions with Government companies
where Government has 25 per cent
interest. We are cxpanding the pub-
lic sector day by day. It will become
impossible for any person to carry on
any commercial transaction with these
companies, That would be to the de-
triment of the country and the pub-
lic sector. So, the present recom-
mendation of the Joint Committee
should exclude these Government
companies. That the Joint Committee
has taken precautions against bensmi
transactions cap be understood, but
not this ban on transactions with
Government companies.

Mr. Vidyalankar's amendment No.
78 is also very reasonable and it
should be accepted.

Shrl Shree Narayan Das: Sir, I have
heard Mr. Dixit's speech on his amend-
ment. The Joint Committee has made
some drastic change in the original
provision . . . .

Mr, Chairman: I understand he has
already spoken on this clause.

Shri Bhree Narayan Das: This is not
a general discussion that I should not

the people
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speak twice. [ have not spoken on
Mr. Dixit's amendment.
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Mr, Chalrman: The Depuly-Speaker
announced that all these amendments
and the clause are before the House
angd vou have spoken.

Shri Shree Narayan Das: Sir, I think
the provision is that a Mcmber should
not speak twice on the general dis-
cussion. When emondments are mov-
ed and some ncw points sre raised, I
think there is no provision to bar any
Member from speaking twice.

Mr. Chairman: That is not possible
In that case the discussion will not
end.

ot " we dtar (wer)
swmfx #g.zq, =t #g famr 7 @
e wer @ § Iuw wadd @
g wifs wv & safsaal o o fir fedt
AT &7g & Tfodu &%, 59V F3 A%
fardlt wrar v, Arfadwe foee s faar
Y, 379 et OF & ues fromne
FT & uan f arf a9 3a% «@%
I Mg wrfer w< faar amdy
arfe gawy A 72 77 A7 7 o,
ar ga# an v f A 2= #1 aw
ARATT G | qEGAT F gaAvar O
zHl & OF #TE 300 IqD G g
AT ¥ wEA § fog o 9w faolgf
rfames sy F fag gr i 7
o F oA g @ ¥ faod =
ot wodi gt ® owAmw & A7
I F AU T IFT & | A g
fF wror 7am 9y <@r & 1 TwEEE
ol OF gEwed &9 § | A A
T FEl & fAT 1 W@ 30 w0 ST
wuz fear, Afew wwmem w1 fag
2 4.¥ &901 faar mar | W vamgE
oy W ORW | YE g A
qEUA gAY F wWifs 2 0T o ¥
o gt off av § 1 Gz WX WA
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[t AT w awan)
3T O ST &30 &) awT ST B
HWE FC A ggr 9% Fear of-
Zww gu, frar s o gar 1 gu¥
wifare &t @t wodt § 1 ¥fe dfe
ag faedfagi 1 writ = agar 2
wgar ¢ gafen gt Iaw i
FTF & Y §arfe 37 & avfadw
arfoar g | wgr St g3 & qEn
qgaT | 3T A yAEw ¥ AA 6w
feqr mn ok @ wdm fegw R
sz fom  wafad gra e
g ®= fam wem 0 ogar &
FEH F A FEWA gY IW A 4T -
dfaal & g w7 frm | og W
UFHATH FTEATE @Y I 0 ¥w fEd
ot g fawd &1 o dvvew & & 9w W
wAGA ®ET OF

Y davaT ot w17 77 § F g%
ot wwdT wwar g1 feegear | o
AT agrow E, T A IT AN TW@
& wralt § IA Ay O Frmr oy 1 &
f§ Twrar & i ffes 52 et
v oar | Afed 9y @ @ ey
g

g% AA{T AT : TRl @@
B 1132 famr

it SfeRTT em dTAT ¢ AT ;T WY
W oag wIgt awa g Afew gl
HITHT AET £) ¥HA & | ATGRTA WE
3 oft Gur & gor R &1 dur @T A

ity miwn : qarwag § fe Tk
g« =g 8 or Y, &< am fay

BT WY %7 690 & | ATH ¥ wT A4
w1 1 HFaT §aifE vy 27  fog ag
RLUNR S L A

St twwgw oldm (q91) ;@
! g¥RTw WX fem oy

NOVEMBER 22, 1966

the people 4816
(Amdt.,) Bill

o w7 femd - rEeT w1 R
LU G

ot eI |w dET ;. TR
& v HelY 7 g3 {51 |1 @ Foar o
aN @ dln Fred #t 44 €2 df 37
HE T OF IF T A g @ 14
W atg & wrefugY %) &gy g™ fear o
wwal & & oY wo gt ¥ fao aeeie
&, wot witi & fag < ¥, oF wmafag
®t e W fedt w1 & oy e
& W ag qATa WA §F faq o A
& wig 37 & Afasme w aifor v g,
a1 g fandt == & =19 791 wg
grm 1 gafad & g f @& a-
frd} qr O anrf Smy femr A T
wgroa wgr wan g afew fom F o
AT Ag § ) W AR F AgrO §
ST AT TN AR ANE
& Agf o = fear s sfgd
I GATEd g wifeg | W WY
THAT AETAAT T § IART AT & &
@ T Ay gy wafa frama
w& gan far smiem g A & gAem
& wram & Sfga foig fermr @ e
o 9T WA Ay § A @ qgy e
fis a1q & &, wgras g HfEw anf
o wHT AT |

' Wlo go ¥iifaa (wrwT) :
gamfa agEw, a0 2w guIt wma
ST & Y FQrTAT G @Y o9 qg |/A
st § fr g Q¥ safeal #) 19 759
# o gat aew & wra & for wfor
o=t §, sfems & w9 o
sfvaafmegl | Mg s e w
T &Y afr=w ST 93T i 3 wreeT,
foaer g # fawmg AF &, WY
fe 3 ¢ ¥ o Jgea A el F
formmu ¢ Q@ AwrEd | giwA &
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38 17 §H1X & aored st @ifz7 fw
I AW F1 Y gW e § oA ¥ AW
TF T T w2 H w4 0k oo a4
fer mr wfywerd & guodT = &,
Teasgd! 3430 & famg & dod €1
¥ gwman ¢ fx e ) ga G wnafal
& farame. oY ®1A T

Shri §. M, Banerjee: Sir. when the
hon. Member is making an important
speech, there is no quorum in the
House.

Mr. Chairman: The bell is being
rung.—Now there is quorum. The hon.
Member may continue.

=Y ¥q1o o 0 \forey ¢ wwrafar o,
% a7 7T wr a1 fr  sfeEw
sferat w @ weT ¥ Wi % el gw
WE WASAT A | WA E
HOIEA @Y WG W FA B aifE ag
afag = §f T wEA § w1 wF
¥ Wa qg ATd [0 AF Fg G E A
Taw wd o7 7@ fF e 9w
oA 8, ArE STEHT (U W 41 IET W
o Wt wrE e wa wT T ) Fm
aaT # g 1 AE fEar §, Je wY
frd: a2 & gfeq wm wma §
adt 70 #rf gwr A §, ofew & g
wet agn F f5 fedtwedt W@
v Wy /My aE ar 9g Wy
e wmatdl q¢ freffa gl afg #rg
s Yo aTE & 909 T aEA § wemmar
& W 37 Al F fad udr wma
o1 FE A Teg AN FOAT § AY OF wufe
1 W 7w 77T ¥ ava & fear< fear s
F1fzd 3 fiF oA F wreTC o wraTfE
WTOGT & T g1

& ot wg famd grr oY donw
wege fFar T 1 34 waATdl o
qt R § wwda 1§ | § qg T
g § fF WA T A 6
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& e e W §, o A Em §
I wxfa g8 WA K oAgl WA
gy | fom st & faars WA
srimg it 7¢ gY, Frawy wrf won g
B, T4 awET mEd # | oaET §
w1y &1 S 7€ @Fm 1 wWerEre B
B safial 21 g Faerert 2 st st
ot fadmr | agr wra Az W R
wfearst g1 @ 1 W waAm
7 wfew werar yarfa & a#i
gafae o o T=a e Tem aw
wr § ¥ 3% fear fem o
wfg 8 Ay Homr ¥ AT &
argar § e Y gond &, B am wer
T g AR A A W g wwEe
¥ wmd H 0% 1 Afew TR A ST g
fe v & g e oz Fged art &
suaeqT &7 @na § Fod 37 @mi Ot
qF a7 o4& | 89707 9§ 37 ¢ fF "¢
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. T WY AT F IO A g avea g

wT Y § fr T ogt o ot o=y §
oAt Iy Wi & gro woR feew o
qF wgT AW H oa Ay ) rEd a
2w ¥ g AxmRTw wifaq @ wwd
t ) & & w awm 2 gdr e
ared ¥ a1 ®ré owr awe dwan ¥
a7 &Y gud qg e gy fowm & e
W FadiwT #Y 9gi WA ¥ 6 G |
gganiae } fe STU gA O T FTEH |
wTwr gn ®1 odr af qw am a% fr
W e A 1da T wawd & g7
w & AN § W S A, GAST 71T
T qTY WrEH? 7 07 AW, O warag
4w F AT WTTH T A7 4K fomd
[T 7§, TF WEH 7 A1 #% A
fi el 5T s A fawr 7 owETaw
7 g, %8 fawm ¥ 2w &Y wmir 7 agd |
Fenpmz o afiNaw e m
¥ & q@m fEogw @ dwl owy
W ¥ G AWl w1 | T oAl
a1 A § awd g1 91 FF 1= 2w A fadr
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Bhri Somavane: Sir, I rise to support
the clause as it has emerged from the
Joint Committee. The Joint Commit-
tee had deliberated at great length on
the disqualifications for the member.
ship of Parliament and of the State
Legislatures and one notable feature
is that the Jeint Committee provided
a safeguard to a person aggrieved.
That safeguard is on page 12. It
reads:—

“Provided thal np certificate to
the effect that a person has been dis-
missed for corruption or for dis-
loyalty to the State shall be issued
unless an opportunity of being heard
‘has been given to the said person.

A person shall be disqualified
if, and for so long as, there subsists
a contract entered into by himself
by any person or body of persons in
trust for him or for his benefit”
ete.

So, this clause, clause 9A, has been
retained because it ropes in persons
who have an interest even indirectly.
The original clause, as it was drafted,
the Committee thought, was not suffi-
cient to rop in persons for whose in-
terest or for whose trust a contract
has been entered into by a person
with the Government and they also
should be disqualified. Therefore, it
goes far beyemd and I think, my hon.
friends opposile will welcome  this
clause, particularly the safeguard pro-
vided thercin.

I would like to draw the attention
of the House to the fact that the dis-
qualification is there even for a per-
son who ls corrupt and who has been
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convicted or awarded a two.year sen-
tence, for any offence—it may be for
corruption or blackmarketing or any-
thing. Therefore the Conrmittee did
take it into consideration and thought
that a person, who has been convicted
of offences that have been enumerat.
ed by my hon. fricnds opposite, should
not sit in this House. I think, in the
fitness of things, my hon. friends op-
posite will have no grouse or com-
plaint on that score because their
amendment was also considered in
the Joint Committee. But looking to
the pros and cons......

Mr, Chairman: This sort of amend-
ment, not their amendment.

Shri Sonmavame: This sort of amend-
ment. The substance and the spirit of
their amendment was discussed, gone
through and it was found that un-
necessary disqualification should not
be made. In that case, most of the
Members who would otherwise be
qualified would be disqualified if the
disqualification, as they suggest, is in-
corporated.

1 think, the eclause as it has emerg-
ed frem the Joint Committee is very
reasoneble ang the amendments that
have been brought forward by the
Members opposite should be opposed.

With these words, I wholeheartedly
support the clause as it is.

Mr. Chairman: The Law Minister,
Bhri G, S. Pathak: Sir....

Bhri 8, M. Banerjee: At lcast for
the Minister, let there be quorum in
the House.

Shri Harl Vishno Eamath: It is an
important issue. He should have Quu-
rum. Have it tomorrow morning.
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House stands adjourned to meet again
tomorrow at 11.00 A.M.

Mr. Chairman: The bell is being
Tung.

There is ng quorum. The bell may 1.5 bes.

be rung once again. The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,
Even now, there is no quorum. The November 23, 1966/Agrahayang 2, 1888
Minister will reply tomorrow. The (Saka).

GMGIPND—LS I11—2155 (ai) LS—27- 12-86—870.



